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REPORT OF THE OVERSIGHT COMMITTEE IN COMPLIANCE OF THE ORDER
DATED 16.05.2023 OF HON’BLE THE NATIONAL GREEN TRIBUNAL PASSED IN
O.A. NO. 985/2019 IN RE: WATER POLLUTION BY TANNERIES AT JAJMAU,
KANPUR, UTTAR PRADESH WITH O.A. NO. 986/2019 IN RE: WATER
POLLUTION AT RANIA, KANPUR DEHAT & RAKHI MANDI, KANPUR NAGAR,
UTTAR PRADESH

This OA relating to the legacy chromium waste at Rania, Kanpur Dehat
since 1976 is pending since 2019. The Hon’ble NGT has passed several orders
from time to time. In an order on 23.09.2022, it directed all concerned to take
immediate remedial action for the disposal of legacy chromium waste and also
take systemic measures to ensure that such situation does not arise in future.
The Hon’ble NGT in its order dated 16.05.2023 directed the Oversight
Committee to verify the ground situation and remedial measures taken in
respect of 10 issues raised in the letter dated 27.09.2022 of Ms Prathibha
Shukla, Minister of State, Mahila Kalyan and Bal Pushtahar, State of Uttar

Pradesh, which is detailed in paragraph 12 of the order.

2. In compliance of the directions of Hon’ble NGT, the Oversight
Committee sent e-mail dated 24.05.2023 to the MS, UPPCB and the RO,
Kanpur Dehat to furnish the factual information against the points mentioned
in the letter of Ms Prathibha Shukla to facilitate the Oversight Committee to
make spot inspection to verify the ground situation. Reminders were sent on
19.07.2023, 11.08.2323, 11.09.20223, 04.10.2023, 11.10.2023 and
19.10.2023. After receiving the report from the UPPCB on 01.11.2023
(Annexure-1) inspection was scheduled for 08.11.2023. On 06.11.2023, the
Chairman of the Oversight Committee suffered fracture in his leg and was
advised bed rest. Therefore, the Member of the Committee carried out the
inspection of M/s Uttar Pradesh Waste Management Project (UPWMP), M/s
Bharat Oil and Waste Management, Kumbhi, Kanpur Dehat (BOWM),
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Chromium Waste Dump Site at Rania, M/s Waris Chemicals Pvt, Ltd,
Khanchandpur, Rania, M/s Heilger Pvt. Ltd, Village Chiraura Raipur, Kanpur

Dehat and M/s Khanna Vivek Industries Pvt Ltd, Panki as per schedule.

3. Initially, inspection of IGS Chemicals Pvt Ltd, Kanpur Nagar was also
scheduled, but on receipt of information that this Unit is not functioning and
its waste has been transferred to M/s Waris Chemical Private Ltd, inspection of
this unit was not carried out. M/s Unichem India, Chaubeypur, Kanpur Nagar
was also not visited because its representative Shri Susheel Chaudhary
presented his case at the site of M/s Khanna Vivek Industries Pvt Ltd.

4. Inspection Note of M/s Uttar Pradesh Waste Management Project
(UPWMP), Kumbhi, Akbarpur, Kanpur Dehat:

Shri Basant Kumar, Project Head, UPWMP, informed that since the
processing of chromium dump from Rania Dump site started in December,
2022, this facility has received 89526 MT of chromium waste and has
processed the entire quantity. Out of the processed quantity, 85916 MT of
chromium waste has been disposed in the pit and 3651 MT is waiting for the
Post Stablization Analysis (PSA) report from the Central Lab of the CPCB. After
receiving satisfactory PSA report, this quantity will be disposed in the pit. He
also informed that 5699 MT of waste did not pass the first PSA test done by
the CPCB, then it was re-stabilized and after receiving satisfactory PSA report it

was disposed. The information furnished by the unit is annexed as Annexure-2.

As per the instructions of the Oversight Committee given to the RO,
Kanpur Nagar in the video conferencing held on 07.11.2023, he presented at
the time of inspection year-wise details of chromium ore used, hexavalent
chromium waste generated and date-wise quantity of waste transferred to

the TSDFs by M/s Unichem India and M/s Khanna Vivek Industries Pvt Ltd. The
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information furnished by him is enclosed as Annexures 3 and 4. Details
regarding M/s Unichem India contain transfer of chromium waste to both the
TSDFs individually while the information regarding M/s Khanna Vivek
Industries Pvt Ltd has the consolidated quantity of transferred chromium
waste only. It was informed that this information has been compiled from the
records of the RO Office on the basis of periodical returns filed by these units.
RO, Kanpur Nagar was directed to separate the transfer of waste data for the
two TSDFs in respect of M/s Khanna Vivek Industries Pvt Ltd and resubmit the

same.

With a view to verify the claim of M/s Unichem India and M/s Khanna
Vivek Chemicals Pvt Ltd about sending the chromium waste produced by them
to the TSDFs for processing, the Project Incharge was requested to give the
date-wise details of the quantity of chromium waste received from these units.
He stated that he has the entire information in his computer data base but
taking out its print will take some time. He was asked to send them on e-mail
in pdf format to the Oversight Committee at the earliest. The said information
has been furnished by the facility vide its e-mails dated 23.11.2023, which are

enclosed as Annexure 5A and 5B.

5. Inspection note of Bharat Oil and Waste Management Ltd (BOWMIL),

Kumbhi, Akbarpur, Kanpur Dehat

While entering the gate of this facility, stinky foul smell was felt. It
appears that bleaching powder was over-used to suppress the smell of the
waste processed/stored there, but it enhanced the foul smell to the extent
that it was difficult to stay in the campus. The RO, Kanpur Dehat was directed
to take note of the situation and necessary remedial steps at the earliest so

that the TSDF meant to reduce pollution, itself does not become polluter.
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Record keeping was also not found satisfactory. They were not able to dig out
necessary information, i.e. month-wise details regarding the quantity of
chromium waste received from the Rania dump site, treated and disposed.
The RO, was directed to obtain this as well as the information that was
required from the UPWMP for the verification of chromium waste claimed to
have got processed at this TSDF by M/s Unichem India and M/s Khanna Vivek
Chemicals Pvt Ltd.

As per information received from BOWML, this facility has received
5002.146 MT of chromium waste from Rania Dump site since the processing of
chromium dump started in December, 2022 and has processed and disposed
the entire quantity in the pit. The information furnished by the facility in this
regard is annexed as Annexure-6. The information regarding processing of
chromium waste from M/s Unichem India and M/s Khanna Vivek Chemicals Pvt
Ltd at this TSDF has been furnished by the RO, Kanpur Dehat vide e-mail dated
22.11.2023 is enclosed as Annexure 7A and 7B.

6. Inspection Note of chromium dump site at Khanchandpur, Rania, Kanpur
Dehat.

At the time of inspection yellowish soil was seen over the land surface of
this site which indicated presence of chromium waste. RO, Kanpur Dehat
informed the Committee that excavation of about 95,000 Mt chromium waste
was done in two phases. Samples were drawn from 10 different locations at
the legacy waste site on 19-20.05.2023 by the CPCB team. Later on
01.08.2023, samples were again drawn by the RO from 10 locations. Six of
them were from the upper surface and one each from 01 foot, 1.5 feet, 2 feet
and 3 feet below the ground level. Both the soil sample analysis reports show

that the concentration of hexavalent chromium was beyond the permissible
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limits. Based on these reports, decision has been taken by the committee
appointed for this purpose to remediate the legacy waste site through the use
of specific culture developed by the Delhi University and thereafter undertake
Miyawaki plantation over the site. The committee is headed by Shri VP Yadav,
Director & Head, Waste Management Division-1, CPCB, New Delhi. He himself
along with the Member Secretary, UPPCB, Dr. Praveen, Director (Technical),
NMCG, New Delhi and District Magistrate, Kanpur Dehat attended the
meeting. This meeting was also attended by the Members of the sub-
committee constituted for implementing the remediation plan approved by
the aforesaid committee. He was asked to furnish the minutes of that
meeting. The minutes of the meeting received from the RO, Kanpur Dehat is
annexed as Annexure-8.

During the inspection of the Oversight Committee on 8.11.2023, soil
samples were also taken from 03 places to assess the current status of
contamination of chromium at the dump sites. The analysis report of

chromium waste is as under:

S| Sample Code Sample Description Hexavalent Chromium
No. (mg/l)
1 WW/2723/23 | Sample-1-Nr. Road (1 Ft) 80.07

2. | WW/2724/23 |Sample-2-B/w high tension | 24.89

line and road (1 Ft)

3. | WW/2725/23 | Sample-3-Nr. High tension 8.27

line (surface)

Analysis report is annexed as Annexure-9A and photographs of the

sample spots are annexed as Annexure-9B. This as well as other reports show
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that the hexavalent chromium concentration at this site is beyond the

permissible limits.

7. Inspection Note of chromium dump site at Waris Chemical Pvt Ltd Kanpur
Dehat:

At the time of inspection, Shri Anil Shukla, representative of the unit and
also the husband of Ms Pratibha Shukla on whose letter verification task has
been assigned to the Oversight Committee, was present. Yellowish patches
indicating presence of Chromium contamination were widely seen in the
campus, particularly, near the dump site and the dump shed. In fact, it was
visible at even 10-20 meters away from the dump shed. Photographs of the
dump pit, shed and soil condition around them in the campus is annexed as
Annexure-10. Civil construction work was going on in the campus. Shri Shukla
informed that the buildings under construction at the site would be used for
charitable institutions like Sanskrit Vidhayala and hospital. Pucca pit was
having an open hole on the pucca top cover and the top surface was weak and
shaky. Chromium waste was also stored under a tin shed having pucca side
walls. On the outer side of the walls also yellow patches were visible. Shri
Shukla stated that for want of permission, he is not able to dispose of the
waste and use the entire campus for charitable purpose. On the other hand,
RO, Kanpur Dehat stated that no such request is pending. If any such request is
received, it will be dealt with according to law.

During discussion, Shri Shukla informed that factory was established in
1995 and it is closed since 2005. NOC was given to the factory on the condition
that chromium waste will not be shifted outside and it will be stored within the
premises of the unit till a TSDF is established. Once the TSDF is established, it

will be disposed by the unit through the TSDF. Those days, the officers of the
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UPPCB used to visit the unit regularly to ensure whether the storage is proper
as per the norms or not. The TSDF was established in 2008 but his unit was
closed in 2005 because of high handed attitude of the UPPCB. He reiterated
the points raised in the letter of Ms Pratibha Shukla and also added that
UPWMP is processing chromium waste of Rania dump site at the rate of
Rs. 13.5 per kg whereas it provides the same service to a chromium producing
unit located in district Fatehpur for about Rs. 1.5 per kg only. He was asked to
make available copy of the NOC and bills of processing the same waste at
lower rate within three days.

Soil samples were drawn from near the dump pit and near the dump
shed including its pucca outer wall. However, analysis report dated 23.11.2023

reproduced below shows that the samples of only the shed area have been

analysed:

SI | Sample Code Sample Description Hexavalent Chromium
No. (mg/l)

1 WW/2720/23 | Sample-1-Shed Wall 279.58

2. | WW/2721/23 |Sample-2-Nr Shed 5 mtr|192.21

away

3. | WW/2722/23 | Sample-3-In front of Shed 716.43

The analysis report is annexed as Annexure-11.

As the analysis report of the soil samples drawn from the dump pit has
not been made available for some reason not disclosed to us, we are
presenting analysis report of the soil samples drawn by the joint committee of

the UPPCB on 29.08.2023 below:
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S.No | Sample Code Sample Description Hexavalent Chromium
(mg/1)
1 WW/2286/23 | Chromium waste from 239.27
covered shed
2 WW/2287/23 | Chromium waste from 17.39
pacca pits

The above analysis report is part of the report sent by UPPCB (vide
Annexure-6 to Annexure-1).
All the reports show that the hexavalent chromium concentration at

this site is beyond the permissible limits.

M/s Waris Chemicals Pvt Ltd gave his written submissions vide e-mail
dated 18.11.2023 (Annexure-12) enclosing the bill raised by the UPWMP
against Ashiana Chemical Pvt Ltd, Fatehpur. This bill is not legible. He was
asked to send a legible copy of the bill. He promised to send but did not. He
has also mentioned in his submission that there were 27 such units producing
hazardous chromium waste but only 11 units have been selectively identified
for proceedings of closure/imposition of EC. He also enclosed the list of such

units.

8. Inspection Note of chromium dump site at Heilger Chemical Private Ltd:

In the report dated 01.11.2023 of the MS, UPPCB it was mentioned that
on 29.08.2023 at the time of inspection of the joint committee constituted by
it, this unit was found closed as the owners stay outside. At the time of our
inspection, the representative of the unit was present. Bushes were seen
everywhere in the premises of this unit even on the dump site. Photographs of
the dump site and area around are annexed as Annexure-13. Shri C.K. Agarwal
(Project Manager) informed that this unit was established in the year 1996 and

was closed in 2005. Regarding storage of chromium waste in the pucca pit
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having RCC base, he stated exactly the same thing as stated by M/s Waris
Chemical Pvt Ltd and pleaded not guilty of violating any direction of the
UPPCB. He also reiterated all the points raised by Ms Pratibha Shukla before
the Hon’ble NGT. He was asked to submit the evidence. He furnished his
statement vide e-mail dated 17.11.2023 enclosing NOC dated 07.12.1998
which supports his version that the unit was required to store the chromium
waste in the unit premises itself till the TSDF was established. At the time of
closure of his unit in 2005, no TSDF was in existence. He also submitted that
there were 27 chromium based industries but action has been initiated against
11 industries only (Annexure-14) His representation was sent vide email
dated 17.11.2023 to the MS, UPPCB for his comments which has not been
received till date.

Samples were drawn from the top of the two pits which were kuchcha
and bushes had grown over it. Soil analysis report dated 23.11.2023 received
from the UPPCB is reproduced below which shows that the concentration of

hexavalent chromium in the sample is beyond permissible limit:

SI | Sample Code Sample Description Hexavalent Chromium
No. (mg/1)

1 | WW/2726/23 Sample-1-(Pit-1) 9.61

2. | WW/2727/23 Sample-2-(Pit-1) 262.72

3. | WW/2728/23 Sample-1-(Pit-2) 276.52

4. | WW/2729/23 Sample-2-(Pit-2) 238.19

The analysis report is enclosed as Annexure- 15.
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9. Inspection Note of M/s Khanna Vivek Chemicals Pvt Ltd, Kanpur Nagar

The representative of the unit informed that this unit was established in
the year 2000. Till the establishment of TSDFs he was storing chromium waste
in his own unit. Once the TSDFs were established, he transferred the same to
the TSDFs for disposal and continued to do so till adoption of the new
technology in 2017 in which no hazardous waste is generated. RO, Kanpur
Nagar endorsed the averment of the unit representative.

It was also informed that old records of chromium ore used and
chromium waste generated are not available with him. The unit had filed
periodical returns to the RO, Kanpur Nagar regularly from where it can be
obtained. RO, Kanpur Nagar informed that the statements pertaining to this
unit and the M/s Unichem India submitted to the committee in the morning
was based on the office records only.

Shri Susheel Chaudhary, representative of M/s Unichem India was also
present here, who stated that such old records are not available in his unit
also. However, he had a personal file with him in which date-wise information
on transfer of chromium waste to the TSDFs was available. On matching the
information given by the RO, Kanpur Nagar in the morning and that available
with Shri Chaudhary, a large number of discrepancies were found, both in the
date of transfer and in the quantity. Shri Chaudhary pointed out that the date
of transfer shown by the RO Office is actually the date of letter through which
information was given regarding date-wise transfer of chromium waste to the
TSDFs. The enclosure of these letters has the date wise details. Realizing the
mistake, the RO, Kanpur Nagar assured that he will make available revised
statement within three days. However, instead of sending the information to

the Oversight Committee, he sent the same to the Headquarters from where
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this information was forwarded to the Oversight Committee vide e-mail dated
17.11.2023 which is annexed as Annexure-16.

Shri Chaudhary stated that his case is similar to that of M/s Khanna Vivek
Chemicals Pvt Ltd except that his unit is in operation since 1987. He has also
informed that he had obtained NOC from the UPPCB in 1998 for converting
soluble hazardous chromium waste into safe insoluble granules which he used
for filling his own low lying plot till the TSDF were established. After the
establishment of TSDF he transferred the chromium waste generated by his
unit to the TSDF regularly for scientific disposal. He also added that he has
switched over to the new technology wherein hexavalent chromium waste is
not generated any more. As this unit was heard, so inspection of its unit site
was not found necessary.

Shri Susheel Chaudhary, representative of M/s Unichem India
complained that he has been complying with the conditions of the NOC and all
Environmental Laws from the very beginning, but his unit has been subjected
to several inquiries/scrutinies whereas the four units located in district
Fatehpur but situated at the border of Kanpur, hardly 30 kms from the dump
site at Rania namely, Ashiana Chemical Pvt Ltd, Ashma Chemical Pvt Ltd,
Associated Chemicals, and Madhuchandra Chemical Pvt Ltd have never been
touched although they also produce the same hazardous waste and dumped it
at this site. He was explained the limited scope of this inquiry and assured that
if he gives a written complaint, the Oversight Committee will bring it to the
notice of the Hon’ble NGT for appropriate action. Meanwhile, an e-mail was
sent to the Member Secretary, UPPCB on 09.11.2023 (Annexure-17A) and
reminder e-mail on 22.11.2023 (Annexure-17B) asking him to furnish
information on whether the units were producing basic chrome sulphate, how

much waste they generate, how much did they dispose through the TSDFs and
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where the remaining quantity is lying. Till the finalization of this report we

neither received any complaint from M/s Unichem India nor any report from

the UPPCB in this regard.

In the light of above facts it is very clear that the Oversight Committee

has either not got the relevant information from UPPCB at all or got them very

late leaving no time for further clarification. With this handicap, the point-wise

response of this Committee on the issues raised in the letter of Ms Pratibha

Shukla, which have been mentioned in para-12 of the order of the Hon’ble

NGT, are as below:

SL No.

Points raised in para-12
of the order of the
Hon’ble NGT

Response of the OSC dated 01.11.2023

As per the 3rd para of
said letter of UPPCB "At
present the entire area is
covered by Polythene
Sheet", the fact is that
not more than50% area is
covered up to
26/09/2022 when the
rainy season is going to
over. In this connection,
the entire money of the
Govt. i.e. about to Rs 3
crore approx is to be
waste that too when the
shifting of dump to begin
from 15/10/2022 as per
the Para (iii) of the said
letter dated 21/09/2022
of UPPCB. In this
connection, a video of
the dump shooted on
26/09/2022 is being sent
to you in pen drive for

As per Annexure-3 of the report of the
UPPCB dated 01.11.2023 (Annexure-1),
till 27.09.2022 70% work was complete.
Annexure-3 is the letter dated
27.09.2022, of the RO written to the DM,
Kanpur Dehat informing that the work
would be completed soon. On being
asked at the time of inspection about
when this work was completed, the RO
informed that the office records do not
have such information. The Oversight
Committee during its earlier visit of this
site on 21.03.2023 had found that except
the area under excavation, rest was
covered with HDPE sheets. Non-covering
of the entire area by 30.09.2022 is not
very material as this waste was in open
for over 46 years.
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your information and

perusal.

The UPPCB has exempted
3 Industries from the
environmental

compensation namely (1)
Unichem India,
Choubepur, Kanpur
Nagar (2) Khanna Vivek
Chemicals (P) Ltd. Panki,
Kanpur Nagar and (3) IGS
Chemicals (P) Ltd.,
Mandhna, Kanpur Nagar
on the basis of hazardous
waste generated 35% to
40% of the total chromite
ore (basic raw material

containing Cr203)
consumed by the
industries.

(i) M/s Unichem India:

As per Annexure-4 of the report of
the UPPCB dated 01.11.2023 (Annexure-
1), this unit had transferred 4019.99 MT
of chromium waste to the TSDFs for safe
disposal whereas the waste generated, as
per the formula, works out to only
3423.89 MT for the production period of
1994 to 2016. As the waste disposal is
more than the theoretically calculated
waste quantity, the RO recommended
and the MS passed the order to exempt
this unit from imposition of EC. In
principle, this is acceptable.

Date wise Information furnished by
the RO, Kanpur Nagar through MS, UPPCB
vide his letter 17.11.2023 (Annexure-16)
shows that this unit has transferred
1438.27 MT waste to BOWML between
02.06.2008 to 30.09.2013 and 2606.270
MT to UPWMP between 02.06.2008 to
18.07.2016. Thus, a total waste of
4044.540 MT was transferred to these
two TSDFs.

Date wise information furnished by
the BOWML about the receipt of wastes
shows that it has processed 1438.270 MT
of waste of this unit between 10.02.2010
to 30.09.2013. Similar information
received form UPWMP shows that it has
processed 2804.056 MT of waste
between June 2008 to 18.07.2016. Thus,
the total waste processed by these two
TSDFs is 4278.326 MT.
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From the above data received from
the RO and the TSDFs, the following
inconsistencies emerge:

(a) As per the report of the RO, Kanpur
Nagar 2660.270 MT of waste was
transferred to the UPWMP but only
2575.270 MT has been received by
it.

(b) UPWMP has reported to have
processed 2804.056 MT of waste
agaist it’s total receipt of 2575.210
MT, which is not possible.

(c) At the time of inspection, the
representative of Unichem had
stated that he had used the entire
waste produced till 2007-08 (i.e.
2705.143 MT) for filling his plot. In
that case, he had only 1317.778 MT
of waste to transfer to the TSDFs
but he transferred 4044.540 MT of
waste, which is not possible.

(i) Khanna Vivek Chemicals Pvt. Ltd :

In its report dated 01.11.2023, the
MS UPPCB has stated that this unit has
been exempted on the basis of report of
the RO, Kanpur Nagar which is at
Annexure-5. But Annexure-5 does not
give any information about the waste
generation and disposal by this unit. As
per the information furnished at the time
of inspection by the RO, Kanpur Nagar,
this unit produced 908.7156 MT between
2000-2001 to 2014-2015

As per the information furnished by
the RO, Kanpur Nagar through MS, UPPCB
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vide his letter 17.11.2023, this unit has
transferred 147.068 MT waste between
17.04.2010 to 28.03.2015 to BOWML and
553.085 MT to UPWMP between
29.05.2008 to 08.11.2014. Thus, a total
of 700.153 MT of waste was transferred
in total to these two TSDFs.

The information furnished by the
BOWML shows that it has processed
91.253 MT of waste between 17.04.2010
t0 08.11.2014. Information received from
UPWMP shows that it has processed
427.215 MT of waste between May 2008
to 08.11.2014. Thus, the total waste
processed by these two TSDFS is 518.468
MT.

From the above data received from
the RO and the TSDFs, the following
inconsistencies emerge:

(@) As per the report of the RO,
553.085 MT of waste was
received by the UPWMP but as
per the report of the UPWMP, it
has received only 427.215 MT of
waste.

(b)  As per the report of the RO,
Kanpur Nagar 147.068 MT of
waste was received by the
BOWNML but as per the report of
the BOWML, it has received only
91.253 MT of waste.

(c)  Against generation of 908 MT of
waste it has transferred only
518 MT to the two TSDFs. Like in
case of other units, the UPPCB
should have held this unit
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responsible for contributing 390
(=908-518) MT to Rania Legacy
waste site.

The above facts/inconsistencies in
data need to be probed before a
conclusion is drawn about the
correctness or otherwise of the
exemption granted to these units from
the EC.

(iii) M/s IGS Chemicals:

As the waste generated by M/s IGS
Chemicals has also been informed to
be transferred to M/s Waris Chemicals
Pvt.Ltd. on whom the EC has been
imposed on total quantity, this is not
the case of exemption as stated in this
point.

As per the above ratio
accepted by the UPPCB in
case of the above 3
industries should have
also been followed in case
of other basic Chrome
sulphate industries
operating in Kanpur
Nagar, Kanpur Dehat and
Unnao Districts.

Facts of the other Units are different
than those of the above two units
(ignoring the inconsistencies in data
mentioned in the above para) because
the former have not disposed the HW
through TSDFs but dumped at unknown
place which has been taken as the legacy
dump site at Rania.

As per the information to
me the 2 industries out of
8 have been storing their
hazardous waste within
the factory premises in
the pucca pit and

sheds since inception.
They are Waris Chemicals
Pvt. Ltd and Heilger
Chemicals Pvt Ltd. In my

opinion, They would have

At the time of inspection of the site,
hazardous chromium waste was found
stored in the premises of these units.
Step should be taken by the units as well
as the UPPCB to get it disposed at the
earliest. Continued storage of HW at the
site for such a long time is violation of
rule 4(3) and 8 (1) of the HW (M&T)
Rules, 2016. Appropriate action including
imposition of EC against these units
should be taken.
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also been given a chance
to dispose of the
hazardous waste to TSDF
and should have been
exempted from the
environmental
compensation as per the
above 3 industries
mention in point No. (ii)
If the hazardous waste is
found of the quantity
already accepted in the
case of other 3exempted
Industries.

So far, the UPPCB has not ascertained as
to how much of chromium waste is in
their own storage and how much is
missing. They can be considered to be the
contributors to the open Legacy waste
site at Rania, only if some of the quantity
that should have been there in their own
dumping pits is not found to be there. If
their entire waste is in their premises
they cannot be held responsible for
contributing in the legacy waste in at
Rania.

Civil construction work was being carried
out in the campus of M/s Waris Chemicals
Pvt. Ltd. in the vicinity of the chromium
dump pit for running charity institutions
in future. Few families were found to be

living in this campus behind the dump
shed.

As per the information to
me, the total Chromite
ore used by all the 8
industries in question is
about 57881 MT (Cerulin
Chemicals Pvt. Ltd.
19,484.438 MT, Waris
Chemicals- 6005.00 MT,
Chandni Chemicals Pvt.
Ltd.- 8798.00 MT, Amelia
Textile & Chemicals Pvt.
Ltd.-3833 MT Heilger
Chemicals Pvt. Ltd.-7566
MT, Rukmani Chemicals
Pvt. Ltd- 1402.590 MT
and Kalina Chemicals and
Rehman Chemicals -
10792 MT)as per the
percentage of hazardous
waste accepted by

The report dated 01.11.2023 of the
UPPCB on this point is evasive in the
sense that it states that (a) the units have
not given any specific or relevant
document in support HW generated by
them and (b) information given s
historical and committee cannot verify
any data as no such records were
presented before the committee.

Preceding paragraphs, above this table,
giving the details of deliberation during
the inspection clearly brings out that all
the relevant data necessary for
determining this point are available with
the office of the ROs or Headquarters of
the UPPCB. Heilger Pvt Ltd and Waris
Chemicals Ltd have submitted in writing
to this committee about existence of total
27 chromium waste generating industries.
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UPPCB ie. 40%
(maximum) of the total
Chromite Ore consumed
is 23152 MT. (Total
hazardous waste
generated by 8
industries).

Vide e-mail dated 17.11.2023, the
Committee asked the UPPCB to submit its
comments on it. But no response has
been received from the UPPCB till date. It
is only logical to think that prior to
apportioning the EC for dumping HW at
Rania, the UPPCB must have collected
these data.

Vi

The hazardous waste
storing in their premises
by the above 2 industries
namely Waris Chemicals
& Heilger Chemicals Pvt.
Ltd is 5500 MT.

As per the report dated 01.11.2023 of the
UPPCB, 4652(3177+1475) MT of HW has
been accepted to have been found in the
dumps of these two units in their
premises.

vii

As per he above if the
total hazardous waste of
23152 MT generated and
minus 5500 MT stored in
the factory premises, the
actual hazardous waste
of 17652 MT may be
considered to have been
thrown in the dump.

viii

As per the said letter

dated 21/09/2022 of
UPPCB the total
hazardous waste

assessed at Rania Dump,
Kanpur Dehat is 85008
MT, then the balance of
waste i.e. 67356 MT
(85008 MT assessed -
17652 MT actual thrown)
have been thrown by the
other persons/industries
since in the year 1976 the
existence of the dump.

As we have not received any negation
from the UPPCB about the existence of 27
chromium producing industries, we are
not in a position to verify as to what
actual quantity of waste was generated
and by how many units.

At the time of inspection, the Committee
observed heaps of ash like dark coloured
waste at the dump site. It appears
possible that this site would have been
used as a common dumping site for all
types of waste. By the time, this issue
reached the Hon’ble NGT, about 95,000
MT of waste got accumulated at the site
which included 18,500 (23,152-4,652) MT
of chromium waste also. On testing, this
entire quantity of 95,000 of waste lying at
the site was found contaminated with
chromium and have been remediated,
therefore, determining the total EC
amount on the basis of this entire
quantity is justified. Its apportionment
should be done amongst all the producers
of chromium waste since 1976, excluding
those who have stored entire waste
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generated by them in their own premises
or got the entire quantity disposed
through the TSDFs, in the proportion of
their contribution. This point still needs
to be determined by the UPPCB,
particularly, in the light of the
representation that there were 27 such
units but only 11 have been considered
for scrutiny. Without this complete justice
cannot be done in the matter.

iX In the eye of justice of | Same as discussed above.
the land, it is not justified
to levy the environmental
compensation of the
other culprits to the
industries in question.

X It is also relevant that the | No comments required.
said case as per O.A. No
985/2019 and  O.A.
No.986/2019 is time-
barred and needs to be
rejected by your honours.

27-Nov-23 27-Nov-23
X Anant Kumar Singh X SVS Rathore
Anant Kumar Singh Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: Anant Kumar Singh Signed by: SURENDRA VIKRAM SINGH RATHORE

Nov 27, 2023
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1318 Annexure-1
Action taken report in compliance of Hon’ble NGT order dated 16.05.2023 in the matter of O. A. No.
985/2019 in Re: Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh with 986/2019 in
Re: Water Pollution at Rania, Kanpur Dehat and Rakhi Mandi, Kanpur, Uttar Pradesh.

Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 16 May 2023 in the
matter of O. A. No. 985/2019 in Re: Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh with
986/2019 in Re: Water Pollution at Rania, Kanpur Dehat and Rakhi Mandi, Kanpur, Uttar Pradesh passed
order for verification by the State PCB and Oversight committee with reference to ground situation and
remedial measures taken. Relevant para of Hon’ble NGT order is as below-

....... 12. We have further considered the matter. Before proceeding further, we may also note contents of letter dated

27.09.2022 received from Ms. Pratiba Shukla, Minister of State, Mahila Kalyan Bal Vikas and Pushtahar as follows:-

“I refer the letter No. H82151/C-2/NGT-46/2021 dated 21/09/2022 submitted by UP Pollution Control

Board (UPPCB) to the Hon'ble NGT in case of hazardous dump existing at Rania, Kanpur Dehat which is incorrect
and misleading as per the following points :-

(i) As per the 3rd para of said letter of UPPCB "At present the entire area is covered by Polythene
Sheet", the fact is that not more than 50% area is covered upto 26/09/2022 when the rainy season
is going to over. In this connection, the entire money of the Govt. i.e. about to Rs.3 crore approx is
to be waste that too when the shifting of dump to begin from 15/10/2022 as per the para (iii) of the
said letter dated 21.09.2022 of UPPCB. In this connection, a video of the dump shooted on
26/09/2022 is being sent to you in pen drive for your information and perusal.

(ii) The UPPCB has exempted 3 Industries from the environmental compensation namely (1) Unichem
India, Choubepur, Kanpur Nagar (2) Khanna Vivek Chemicals (P) Ltd. Panki, Kanpur Nagar and
(3) IGS Chemicals (P) Ltd., Mandhna, Kanpur Nagar on the basis of hazardous waste generated
35% to 40% of the total chromite ore (basic raw material containing Cr203) consumed by the
industries.

(iii)  As per the above ratio accepted by the UPPCB in case of the above 3 industries should have also
been followed in case of other basic crome sulphate industries operating in Kanpur Nagar, Kanpur
Dehat and Unnao Districts.

(iv) (iv) As per the information to me the 2 industries out of 8 have been storing their hazardous waste
within the factory premises in the pucca pit and sheds since inception. They are Waris Chemicals
Pvt. Ltd and Heilger Chemicals Pvt. Ltd. In my opinion, They would have also been given a chance
to dispose off the hazardous waste to TSDF and should have been exampted from the environmental
compensation as per the above 3 industries mention in point No.(ii) if the hazardous waste is found
of the quantity already accepted in the case of other 3 exempted industries.

v) As per the information to me, the total Chromite ore used by all the 8 industries in question is about
57881 MT (Cerulin Chemicals Pvt. Ltd.- 19,484.438 MT, Waris Chemicals-6005.00 MT, Chandni
Chemicals Pvt. Ltd.- 8798.00 MT, Amelia Textile & Chemicals Pvt. Ltd.-3833 MT Heilger
Chemicals Pvt. Ltd.-7566 MT, Rukmani Chemicals Pvt. Ltd- 1402.590 MT and Kalina Chemicals
and Rehman Chemicals - 10792 MT) as per the percentage of hazardous waste accepted by UPPCB
ie. 40% (maximum) of the total Chromite Ore consumed is 23152 MT (Total hazardous waste
generated by 8 industries).

(vi) The hazardous waste storing in their premises by the above 2 industries namely Waris Chemicals
& Heilger Chemicals Pvt. Ltd. is 5500 MT

(vii)  As per the above if the total hazardous waste of 23152 MT generated and minus 5500 MT stored
in the factory premises, the actual hazardous waste of 17652 MT may be considered to have been
thrown in the dump.

(viii)  As per the said letter dated 21/09/2022 of UPPCB the total hazardous waste assessed at Rania
Dump, Kanpur Dehat is 85008 MT, then the balance of waste i.e. 67356 MT (85008 MT assessed
- 17652 MT actual thrown) have been thrown by the other persons/industries since in the year 1976
the existence of the dump.
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(ix)  In the eye of justice of the land, it is not justified to levy the environmental compensation of the
other culprits to the industries in question.
(x) 1t is also relevant that the said case as per O.A No 985/2019 and O.A. No.986/2019 is time barred

and needs to be rejected by your honours.

1, therefore, request you to please get all the information and justifications from the UPPCB before passing

>

the order in the case.’

13. We have considered the matter further with the help of learned Amicus, Ms. Katyayni and learned Counsel for
the State PCB. The comments of the Minister of State for Women Welfare and Child Development, UP, need
verification by the State PCB and Oversight Committee with reference to ground situation and remedial measures

’

taken.’
Copy of the reference NGT order is annexed as Annexure no. 1.

In compliance of referenced NGT order dated 16.05.2023, Chairmen UPPCB has constituted a joint
committee vide order dated 13.07.2023 comprising following members:

Nominated representative by Director, NMCG, New Delhi

Nominated representative by Member Secretary, CPCB,

Nominated Administrative Officer by District Magistrate, Kanpur Dehat and
Regional officer, UPPCB, Kanpur Dehat

AW N~

Copy of the order dated 13.07.2023 is annexed as Annexure no. 2.

Contaminated site and industrial inspection carried out by the Joint Committee dated on 29.08.2023. Based
on the scrutinization of records available in Regional Office, Kanpur Dehat and site visit the following facts
are delineated: -

Sl Question Reply/Justification
No.
(1) As per the 3rd para of said letter of UPPCB " | In the reference of aforesaid letter point no. it was

At present the entire area is covered by
Polythene Sheet", the fact is that not more than
50% area is covered up to 26/09/2022 when the
rainy season is going to over. In this
connection, the entire money of the Govt. i.e.
about to Rs 3 crore approx is to be waste that
too when the shifting of dump to begin from
15/10/2022 as per the Para (iii) of the said letter
dated 21/09/2022 of UPPCB. In this
connection, a video of the dump shooted on
26/09/2022 is being sent to you in pen drive for

your information and perusal.

informed that (i), the duty was assigned to
UPSIDA to cover the entire area of contaminated
site by polyethene sheet. vide letter no.-
1478/Gen./R-130/ 2022, dated 27.09.2022 of
UPPCB, Regional Officer, Kanpur Dehat,
approx. 70% contaminated were covered with
Polyethene till September 2022. Letter is

attached as annexure-3 for reference.

However, as the said activity was done by
UPSIDA and already completed in September
2022, the committee could not verify the facts.
As on date of visit of committee, the dump has
already been excavated, so committee cannot

comment on this fact.
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(ii)

The UPPCB has exempted 3 Industries from
the environmental compensation namely (1)
Uni chem India, Choubepur, Kanpur Nagar (2)
Khanna Vivek Chemicals (P) Ltd. Panki,
Kanpur Nagar and (3) IGS Chemicals (P) Ltd.,
Mandhna, Kanpur Nagar on the basis of
hazardous waste generated 35% to 40% of the
total chromite raw material

ore (basic

containing Cr203) consumed by the industries.

Hazardous waste generated about 35% to 40%
from total Chromite ore consumed by industries.
Exemption of above three industries (M/s Uni
Chem India, Choubepur, Kanpur Nagar, M/s
Khanna Vivek Chemicals (P) Ltd. Panki, Kanpur
Nagar and M/s IGS Chemicals (P) Ltd.,
Mandhna, Kanpur Nagar) from environmental
compensation was based on the recommendation
of Regional Office, UPPCB, Kanpur Nagar and
the documents provided by the industries.
Communication letter and action taken report
from Regional Officer, UPPCB, Kanpur Dehat is

attached as Annexure-4 & 5 for reference.

The above information has been provided by

UPPCB. Committee has no comments on this.

(iii)

As per the above ratio accepted by the UPPCB
in case of the above 3 industries should have
also been followed in case of other basic
Chrome sulphate industries operating in
Kanpur Nagar, Kanpur Dehat and Unnao

Districts.

The ratio of waste generated by the three
industries- M/s Unichem India, Choubepur,
Kanpur Nagar, M/s Khanna Vivek Chemicals (P)
Ltd. Panki, IGS
Chemicals (P) Ltd. Mandhna, Kanpur Nagar. ,

Kanpur Nagar and M/s

are based on the documents provided by said
industries before the Officials of Regional
Office, UPPCB Kanpur Nagar during their
inspection. Annexure-4 & 5 may be referred
for reference.

Same as given in para (ii).

(iv)

As per the information to me the 2 industries
out of 8 have been storing their hazardous waste
within the factory premises in the pucca pit and
sheds
Chemicals Pvt. Ltd and Heilger Chemicals Pvt.

since inception. They are Waris
Ltd.. In my opinion, They would have also been
given a chance to dispose off the hazardous
waste to TSDF and should have been exempted
from the environmental compensation as per

the above 3 industries mention in point No. (ii)

Two industries M/s Waris Chemicals Pvt Ltd,
Khan chandpur, Rania, Kanpur Dehat and M/s
Hilger Chem Pvt Ltd, Village- Chiraura, Raipur,
Kanpur Dehat were already requested, dispose
Hazardous Waste stored in their premises
through TSDF. But both of the said industries
have stored the hazardous waste in premises
instead of disposing through TSDFs in the past.
Hence, prima facia seems that industries are

doing this deliberately.
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If the hazardous waste is found of the quantity
already accepted in the case of other 3

exempted Industries.

“...As per the Rule 8 (1) of the HW(M&T) Rules
2016, it is obligatory to the generator of
hazardous waste to not store the waste dispose of
beyond the stipulated time period of ninety days.

As per Rule 4 (3) of the HOWM Rule 2016, the
hazardous waste generated in the establishment
shall be sent to the authorized disposal facility...”
as two authorised TSDFs is operating in district-
Kanpur Dehat since 2005 and 2006. The units
have not taken any initiative to dispose off their
Hazardous Waste which indicates that industries
are purposefully doing. Revised environmental
compensation may be imposed to the defaulting
units which are intensely stored their Hazardous
waste in their premises.

Committee verified the fact and observed that
dumps of chromium waste is stored in the
premises of industries and has not been

disposed yet.

v)

As per the information to me, the total
Chromite ore used by all the 8 industries in
question is about 57881 MT (Cerulin
Chemicals Pvt. Ltd. 19,484.438 MT, Waris
Chemicals- 6005.00 MT, Chandni Chemicals
Pvt. Ltd.- 8798.00 MT, Amelia Textile &
Chemicals Pvt. Ltd.-3833 MT Heilger
Chemicals Pvt. Ltd.-7566 MT, Rukmani
Chemicals Pvt. Ltd- 1402.590 MT and Kalina
Chemicals and Rehman Chemicals -10792 MT)
as per the percentage of hazardous waste
accepted by UPPCB ie. 40% (maximum) of the
total Chromite Ore consumed is 23152 MT
(Total hazardous waste generated by 8

industries).

In the reference of aforesaid letter point no. (v),
as per the said letter dated 21/09/2022 of UPPCB
the total hazardous waste assessed at Rania
Dump, Kanpur Dehat is 85008 MT, then the
balance of waste i.e. 67356 MT (85008 MT
assessed - 17652 MT actual thrown) have been
disposed by the other persons/industries since
1976 of their existence. Letter submitted by
petitioner before the Hon’ble NGT in which
claims that total Chromite ore of 57,881 MT have
been used by 8 industries (Cerulin Chemicals Pvt
Ltd.- 19484.438 MT, Waris Chemicals- 6005.00
MT, Chandni Chemicals Pvt. Ltd.-8§798.00 MT,
Amelia Textile and Chemicals Pvt Ltd- 3833.00
MT, Helizer Chemicals Pvt Ltd- 7566.00 MT,
Rukmani Chemicals Pvt Ltd- 1402.59, Kalina
Chemicals and Rehman Chemicals- 10792.00
MT).
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As per an estimation 40% (maximum) of
total waste generated during BCS production,
which has been concluded by UPPCB based on
certain facts and the actual waste generated by
the 8 industries was 23152 MT.

Any specific or relevant documents have
not been provided by said industries in support of
hazardous waste generation claimed by the units.
The quantity of waste generated by three
industries, which is mentioned in reference no.
(ii1) are based on documents provided by units for
manufacturing details to Regional Office,
UPPCB, Kanpur Nagar.

“...As per the Rule 8 (1) of the HW(M&T)
Rules 2016, it is obligatory to the generator of
hazardous waste to not store the waste dispose of
beyond the stipulated time period of ninety days.
As per Rule 4 (3) of the HW(M&T) Rules 2016,
the hazardous waste generated in the
establishment shall be sent to the authorized
disposal facility...”

The units have to comply with the
HW(M&T) Rules 2016. Whereas the units have
failed to comply with the rules and related
guideline developed by the Government,
therefore Environmental Compensation must be
imposed to the defaulter units.

The information given is historical and
committee cannot verify any data as, no such

records were presented before the committee.

(vi)

The hazardous waste storing in their premises
by the above 2 industries namely Waris
Chemicals & Heilger Chemicals Pvt. Ltd. is
5500 MT

In the reference of aforesaid letter point no. (vi),
as far as the action taken report dated 23.05.2022
(Annexure- 5) concerned, U.P. Pollution
Control Board considered the representation of
industries and report was sought from Regional
Officer, Kanpur Dehat. Regional Officer, Kanpur

Dehat has sent the site inspection reports of 06
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industries on 13-07-2021. During inspection the
chromium waste 1475 MT and 3177 MT was
found stored in M/s Waris Chemicals Pvt Ltd,
Khanchandpur, Rania, Kanpur Dehat and M/s
Hilger Chemicals Pvt Ltd, Village- Chiraura
Raipur, Kanpur Dehat respectively.

Joint committee inspected M/s Waris
Chemicals Pvt Ltd, Khan chandpur, Rania,
Kanpur Dehat, on dated 29.08.2023 and
19.09.2023, found that the hazardous waste is
stored in partially covered shed in pacca pits. The
storage shed of the Hazardous waste has been
broken at many places due improper and illegal
storage and non disposal into TSDF site. The
seepage took place from stored Hazardous waste
site within premises. Unscientific storage of
Hazardous waste by the occupier may pose risk
to the surrounding environment and human
health and its violation of Rule- 4 (2) and Rule 4
(6)(a) HW(M&T) Rules 2016.

During visit it was informed that
construction work has been taken place on
contaminated land without prior information
to SPCB. Samples were collected from the
premises of M/s Waris Chemicals Pvt. Ltd.,
Khanchandpur and got analyzed for the
Chromium (Hexavalent). The concentration
of Chromium (Hexavalent) found in Sample
(1)- 239.27 mg/l and Sample (2)- 17.39 mg/l
(Annexure- 6), which is quite high and has got
high potential of contamination. Test Report

is attached as Annexure-6 for reference.

Industry named as M/s Hilger
Chemicals Pvt Ltd, Village- Chiraura Raipur,

Kanpur Dehat was found closed during visit.
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Regional Officer, UPPCB, Kanpur, Dehat had
telephonic conversation many times with the
owner of industry, he informed that he is out
of the station and requested to postpone the
inspection. Eventually on 19.09.2023 site
inspection carried out with Regional Director,
CPCB, Lucknow, in compliance of Hon’ble
NGT Order in time bound manner and again
joint committee unable to verify the claim
made by the unit as it (M/s Hilger Chemicals
Pvt Ltd, Village- Chiraura Raipur, Kanpur

Dehat) was found closed.

(vii)

As per the above if the total hazardous waste of
23152 MT generated and minus 5500 MT
stored in the factory premises, the actual
hazardous waste of 17652 MT may be

considered to have been thrown in the dump

Letter submitted by petitioner before the Hon’ble
NGT, according to the letter actual hazardous
waste of 17652 MT generated by 8 industries
have been thrown in dump site and contaminated

the nearby areas due to its toxic nature.

Committee verified the fact that dumps of
chromium waste is stored in the premises of
industry and contamination has been spread
in nearby areas. The same was clearly visible

due to yellowish green tint of the soil.

(viii)

As per the said letter dated 21/09/2022 of
UPPCB the total hazardous waste assessed at
Rania Dump, Kanpur Dehat is 85008 MT, then
the balance of waste i.e. 67356 MT (85008 MT
assessed - 17652 MT actual thrown) have been
thrown by the other persons/ industries since in

the year 1976 the existence of the dump.

The quantity of 85008 MT have assessed by

CPCB after dimensional assessment of
contaminated site of Khanchandpur, Rania,
Kanpur Dehat and disposed the same by 02
TSDF M/s Bharat Oil and Waste Management
Ltd. and M/s U.P. Waste Management (A
Division of Re- sustainability Ltd.), Kumbhi
Kanpur Dehat. Further about 10000 MT waste
was found by Joint Inspection on dated
19.05.2023 out of which approx. 9250 MT Waste
has been lifted. All the time of Joint Inspection
dated 29.08.2023 and 19.09.2023, it

observed that scrapping of surface is required and

was
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on various places waste is still lying (approx.
10000 MT) required to be disposed into TSDF

site.

Committee could see and agree that scrapping
of surfaces/ removal of more contaminates
may be required as waste has spread in

multiple areas.

It was also told by locals that in the past
chrome contaminated waste has been used as
filling material about 30-40 years ago in low
lying areas and there may be multiple
contaminated site where this waste has been
used as filled material, However committee

could not verify the claims.

(ix)

In the eye of justice of the land, it is not justified
to levy the environmental compensation of the

other culprits to the industries in question.

Joint committee was constituted dated
13.07.2023 to verify the prayer submitted by
petitioner before the Hon'ble NGT and after
completing the visit committee concluded that
the eight industries mentioned in point no. 05 of
aforesaid letter, none of them provided relevant
and factual data in support of their claim. It seems
that units are not willing to disposed off
hazardous waste in scientific manner which may
causes contamination in soil as well as
groundwater. Therefore, the EC calculated by
SPCB required to be imposed.

As EC was calculated by SPCB, committee

cannot comment on EC calculation.

(x)

It is also relevant that the said case as per O.A
No 985/2019 and O.A. No0.986/2019 is time
barred and needs to be rejected by your

honours.

No comment
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M/s Waris Chemicals Pvt Ltd found stored the hazardous waste inside the industry premises,
which may pose serious hazard to surrounding area which includes contamination the soil and groundwater.
Photograph has been taken during visit are self-explanatory.

Photographs taken by the Joint Committee during the visit.

Photo 1. Storage of Hazardous Waste in partially covered shed | Photo 2. Spread of Hazardous Waste in the premises of M/s
by M/s Waris Chemicals Pvt. Ltd. Waris Chemicals Pvt. Ltd.

Photo 3. Contamination over the wall of covered shed of Waris |Photo 4. Contamination with in the premises of M/s Waris
Chemicals Pvt. Ltd. Chemicals Pvt. Ltd.




1327

| Photo 5. Closed main gate of M/s Hilzer Chemicals Pvt. Ltd. | Photo 6. Aerial view of M/s Hilzer Chemicals Pvt. Ltd.

It is requested before to the Hon’ble NGT to direct the Occupier of Industry M/s Waris Chemicals
Pvt Ltd and M/s Hilger Chem Pvt Ltd to safely dispose the waste through TSDF as soon as possible in
scientific way under the supervision of sub- committee constituted earlier for disposal of waste from Khan
chandpur contaminated site to prevent the further environmental contamination in surrounding area.

UPPCB has imposed Environmental Compensation of Rs. 280.1 cr. against 8 defaulted units considering
the appeal filed by the different concern unit vide appeal no. 14, 15, 16, 17 and 18, of 2020.
The detail of the revised Environmental Compensation is as under:

T THT AT T Operational | TR ¥+ | AN W ™R 31 M R
gl Period Ttarehm | AR R 2| T T A oS
A Tt
IR (m 2
1 [H0 Imeid wfided wmofelo, 1990 to Oct 19488.874 876999345 -
GFERYR, I, YR I8 2005 (180
month)
2 o aiiRe dfAwe wofelo, 1994 to Oct 9854.512 443453042 253968750
RITTEagR R, BIAYR BT 2005 NOC
dated 05.09.1994
(134 month)
3 [Ho dlesl SfFded iofelo WFa<YR, (1999 to Oct 6090.273 274062295 230931000
R, BFYR <& | 2005 NOC
dated
12.08.1999 (75
month)
4 Bo JAfIET TRIeSeT Uvs Hffded 2001 to Oct 3248.146 146166557 11925000
wofoo, 23, WMERYR RI+11, BTEYR |2005 NOC
eI | dated 11.09.2001
(40 month)
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Ao oo @9 urofeto, ITH—FRIRT, 1995 to Oct 8804.744 396213484 255234375
RTIYR, R0, BHYR <8I 2005 (124

month)
0 wHHN Bfwed giofero, T, [31.08.1996 to 10421.134 468951039 136956375
PYR <8I | Oct 2005 NOC

dated 31.08.1996

(110 month)
HO HAMT BB W0, IH—HTA,  24.09.1999 to 4006.046 180272088 -
SHocI0 IS, AYR, HAYR TR 21.10.2005 (74

months)
N0 WRd dRed ST, C/o siwdl 567 days 311.270 14007150 -
AR~ wIfoEr, W/o 0 e81ggard gd
il WEggal S/0 A0 A%, 39 /72,
HIfSTE 318de TS, BIYR TR Td i1
SHIBTOS I, S shHard Tgar, A
TP HA

el I 62225 MT 280,01, 25000

Point wise clarification made before the Hon’ble NGT for consideration. Further, based on the visit made
by the Joint Committee the following additional facts is being submitted for the consideration of Hon’ble

NGT.

1. Assessment of the Actual quantum of the HZ waste is stored by M/s Waris Chemicals Pvt. Ltd

required to be carried out under the supervision of sub committee constituted dated 26.05.2022.

2. M/s Heilger Chemicals Pvt. Ltd. required to be re-inspected for the actual assessment of stored HZ
waste within their premises.

3. All the concerned units required to disposed off their stored HZ Waste as per the provision of HZ
Waste Management rules 2016 on priority basis to prevent the further deuteriations of surrounding

environment.

- ;l_114‘["‘ m:i =

,f;e e
(Sandesh Kumar)
JE R.O

(Ashutosh Pandey)

e 1

(Surabhi Sharma)

S.D.M, Akbarpur
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o

(Dr. Praveen Kumar)

Director (Tech.), NMCG

\%y”

(Dr. D.K. Soni)
Regional Director, CPCB
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1329 Amnexure — 1

Item Nos. 02 & 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(HYBRID MODE)
Original Application No. 985/2019

In Re : Water Pollution by Tanneries at Jajmau, Kanpur, Uttar Pradesh
WITH
Original Application No. 986/2019
In Re : Water Pollution at Rania, Kanpur Dehat & Rakhi Mandi, Kanpur
Nagar, Uttar Pradesh

Date of hearing: 16.05.2023

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMEER

HON'BLE DRE. A. SENTHIL VEL, EXPERT MEMBER

Amicus Curiae: Ms. Katyayni, Advocate

Respondent: Mr. Pradeep Misra & Mr. Daleep Dhyani, Advocates for UPPCE

ORDER

The Issue

1.  This order is in continuation of earlier orders of this Tribunal on two
issues. First is grievance against failure to scientifically handle and
dispose of Chromium dumps at Rania, Kanpur Dehat and Rakhi Mandi,
Kanpur Nagar which have been in existence since 1976 and have inter-
alia resulted in contamination of ground water adversely affecting the
health and depriving the inhabitants of access to drinking water (i.e. OA
986/2019). Second issue relates to continuing water pollution by
tanneries discharging untreated industrinl effluents, containing toxic
Chromium inte the irrigation eanal through inadequately functioning

CETP at Jajmau, UP (i.e. OA 985/2019).
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Procedural History

2. The matter has been considered by the Tribunal in the last about
four years inter alia vide orders dated 15.11.2019, 16.7.2020, 8.2.2021,
23.11.2021 and 23.09.2022. On first issue, it was found that though
chromium dump site is in existence since 1976, no meaningful remedial
action has been taken by the State to tackle such hazardous waste. This
has affected the environment adversely, particularly the ground water. On
the second issue, it was found that chromium contaminated effluent from
tanneries is being discharged into river Ganga without proper treatment.
On both counts the problem is still persisting in absence of adequate action
on the part of the State authorities which calls for remedial action in
mission mode, including fixing of responsibility of the erring officers for

such continuing failure. We may refer to the orders passed earlier, dealing
with the issue.

Order dated 15.11.2019

3.  The status of compliance was reviewed on 15.11.2019 with reference
to the report of the CPCB dated 30.10.2019 and earlier proceedings before

this Tribunal. It was observed:

“11. It is undisputed that Chromium dumps containing toxic
hexavalent Chromium (as mentioned in the report of the
CPCB quoted above| has been in existence since 1976 and
requisite steps have not been taken so far to dispose of
the same as per mandate of law. Chromium is considered
to be an environmentally hazardous element and
classified as class-A human carcinogen.! Hexavalent
Chromium Cr (VI is toxic and the World Health
Organization (WHO) has classified it as carcinogenic and
can cause stomach ulcers and cancers and severe
damage to leidneys and liver.? The incdustries responsible for
generating the said dumps were closed in the year 2005. The
SFCE has assessed liability of environmental compensation of

oy | . —
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Rs. 280.01 crore only on 24.10.2019. There is no explanation
why no such step was taken against the said industries earlier,
We may note that this Tribunal has been issuing directions for
shifting of the Chromium dumps but the State of UP has failed
to do so. The direction of this Tribunal has already been quoted
above from the order dated 22.08.2019 (para 24). Such
directions were also issued earlier vide order dated 13.07.2017.

From the above, it is clear that there is failure on the part
of State of UP and its authorities in disposal of the
Chromium dumps which is hazardous to the public
health and the environment and the proposal now
mentioned in the report of the Chief Secretary, UFP is for
in-situ remediation though earlier stand of the State of
UP was te shift the Chromium waste to the Treatment
Storage and Disposal Facility (TSDF) for hazardous waste
as per Hazardous Waste Management Rules, 2016, The
fact remains that the problem has not been tackled for the last
43 years and it has resulted in contamination of ground water
affecting the health and life of the inhabitants and fauna.
Compensation has been assessed only in the year 2019 without
it being clear whether there is a chance of actual recovery of the

same. There is no explanation for earlier inaction by the State
of UP and the UPPCE.

For this failure, under the Public Trust Doctrine, the State is
liable to deposit the said assessed amount in an ESCROW
account for restoration of environment and the public health in
the area. Such deposit may be made within one-month from
today. The amount may be spent after preparation of an action
plan by the District Magistrates and the SPCE with the approval
of the CPCB. The ESCROW account will be operated by the
concerned District Magistrate in terms of action plan. The State
will be at liberly to recover the amount from the erring industries

and/or from the erring officers who failed to take necessary
action.

For measures to be adopted to utilize the amount, it will
reguire a credible study of the health issues in the area.
This may be done by an Expert Committee comprising
representatives from (1) S.N. Medical College, Kanpur, (2)
PGI Lucknow, (3] RML Lucknow and (4) a nominee of
Secretary, Health, Ministry of Health, Gouvt. of India. The

nodal agency will be the Principal Secretary, Medical &
Health, UP.

With regard to supply of potable water in the affected areas,
such supply should take care of not only drinking purposes but
also other purposes. It is well known that adverse effect on
health is not only by drinking contaminated water but
also on account of bathing or cooking and also on
account of it being part of the food chain. It is necessary
to put the concerned inhabitants in the area to notice af
adverse consequences of use of contaminated water and
placing the data of contents of water guality on website

of the State. The affected area should also be delineated
and put in public domain,
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15.  PWS must be established as is said to have already been

directed by the State expeditiously positively from 01.03.2020.

Since in Rakhi Mandi pipe carrying potable water is already
available, such supply may be made operational positively by
15.01.2020 i.e. within two months, which is the fimeline
proposed by the State itself in its affidavit.

16. With regard to illegal permission granted by the

Principal Secretary, Urban Development on 08.08.2019
for re!.ease of large quantity untreated sewage directly
into river Ganga on the ground of cleaning trunk sewer,
the explanation furnished cannot be accepted as no
assessment of pollution load and its constituents was
made. It was not considered that the sewage/effluents
had _hi,gh[y toxic Chromium content. Its impact on
l:ecip:ent water of river Ganga and the downstream
inhabitants who will use such water was not considered.
The action taken cannot by any standards be considered
to be a responsible action of a welfare State and shows
total apathy for the environment and the health of the
inhabitants and the rule of law.
Moreover, it is only after the order of this Tribunal that a
decision has been taken to close operation of 122 tanneries
which were discharging untreated industrial effluents
with hazardous contaminants in irrigation channel
through CETP and thereafter directly in the River Ganga
as CETP did not have the requisite capacity. This action
has been taken only on 01.10.2019. Tannery industries in
India are contributing high Chromium contamination to the
environment. These industries of India alone are reported to
contribute about 2000-3000 tonnes of Chromium contamination :
to the environment in which Chromium concentration ranges
from 2000- 5000 mg/L in the aqueous effluent.?

17. The stand of the State of UP shows that it is being understoed
in certain quarters that during monscon any pollution load, |
including sewage or any other polluting effluents can be
discharged in the water bodies/rivers which is clearly against
the mandate of Section 25 of the Water (Prevention and Control
of Pollution) Act, 1974. The CPCB may need to issue an
appropriate direction to ensure that such illegality does
not take place anywhere in the country.

18. The State of UP has to be held liable to pay mmpeusc}tiuft to the
extent of Rs. 10 Crores for violation of law _c:gr:remng the
environment and public health for illegally permitting discharge
of sewage and other effluent containing toxic l':lhra;mum_ elirectly
into river Ganga. The gquantum of compensation 15 being fixed
having regard te the magnitude and nature of pollutant Tht:
report of the Chief Secretary in para 12 clearly accep
that the effluents of 122 operational tau_neries now
closed from 01.10.2019 was part of the discharge on
account of stoppage of flow of effluents in CETP. Further

al nnd microbial remediation

3 Dhal B, Thatol H.N., Das N, and Pandey B.D. (2013). Chemic . remedia

ol hexavalent r,hmm{um from contaminated soil and mining/metallurgical selid waste: A
review, Journal of Hozardous Materinls, a50, 272-291
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in para 13 it is stated that UP Jal Nigam was allowed to
discharge effluents into river Ganga pending cleaning of
trunk sewer and non-functioning of STP. Annexure 9 to
the affidavit which is a report of the Principal Secretary,
Urban Development mentions that the trunl sewer of dia.
of 2100x2300mm was required to be cleaned which had
capacity to carry 100 MLD sewage to cluster of STP of
205 MLD capacity. Main sewer line was damaged by
tanneries mixing industrial waste into demestic waste
which increased load for treatment on STP. This led to
mixing of Chromium in sewage water rendering sludge
unusable and harmful for the agricultural fields.
Liability of any authority undertaking hazardous
activity having potential for injury to environment and
public health is well known.* Principles Jor determining
guantum are well settled.® Compensation has to be
approximate to the cost of restoration and where exact
data is not available, broad approximation having regard
to attending circumstances is permissible. We have Jixed
the gquantum in the light of these well-lcnown principles.

Even if adequate dilution was available, the pollution load that
too loaded with toxic Chromium is undoubtedly bound to affect
the water quality at one or other place and has potential to
endanger the health and lives of people. The Principal
Secretary, Urban Development had no legal jurisdiction to
permit such illegality in violation of Section 25 of the Water
{Prevention and Control of Pollution) Act, 1974,

The UPPCB, unfortunately, has not taken any action against
such illegality and against polluting 122 tanneries for a long
time for which the UPPCB has to be held liable to pay
compensation of Rs. 1 Crore.

The UP Jal Nigam is also liable for such neglect as it released
untreated large guantity of sewage containing toxic Chromium
in river Ganga. UP Jal Nigam is held liable for environment
compensation of Rs. 1 Crore. The said amounts may be
deposited with the CPCB within one month from today which
may be overseen by the Chief Secretary, UP. The State of UP
will be at liberty to recover the amount from the erring officers,
apart from taking appropriate  disciplinary  or other
departmental action in accordance with law.

19. We may now sum up our directions as Jfollows:
i The State of UP is held liable for failing to take any

action Jor s!fu]['ﬁng of Chromium dumps at Rania and
Rakhi Mandi which resulted in damage to the

A
5
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environment and the public health for the beriod from
1976 till date. The amount of compensation in this
regard is held to be the amount ussessed by the UPPCB
to be recovered from the erring industries. Till such
recavery, the State itself must pay the amount by way
of transfer to an ESCROW account. The amount is to be
utilized for restoration of the environment and the public

health in the area in the manner mentionec earlier. The

State of UP is at liberty to recover the amount from the
erring industries or erring officers as already mentioned
in para 13 above.

il State of UP is held ik
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of Rs. 1 crore for releasing
unifreated large quantity sewage containing toxic
Chromium in river Ganga. These amounts may be
deposited with the CPCB within one month which may
be overseen by the Chief Secretary, UP. UPPCRB is at
liberty to recover the amount from the erring industries.

i, The State of UP may take steps for supply of potable
water to the inhabitants of the area and other steps as
already mentioned in paras 13 to 15 above,

———rm——

e mm———

v, The Expert Committee in terms

of para 13 above may
conduct the health surve

Y within three months.

uL CPCB may issue appropriate directions to ensure that
no authority allows discharge of polluted sewage or
polluted effluents directly into a water channel or

Stream in violation of law even in monsoon and also the
standards for faecal coliform are duly maintained.

20. Compliance report

of the above directions may be filed by the

Chief Secretary, UP before the next date by e-mail at judicigl-
ngt@gouv, in,”

(¥ scanned with OKEN Scansr



1335

Order dated 16.7,2020
4, The matter was then considered on 16.07.2020 in the light of the
reports of the Chief Secretary, UP daled 04.02.2020 and 11.06.2020 and

report of CPCB dated 14.07.2020 as follows:-

4, The report of the Chief Secretary, U.P is that an action plan has
been prepared for restoration of the environment anel certain steps
have been taken for supply of water to the inhabitants. Further report
dated 11.06.2020 is that the matter of remediation is at the tender
stage. The report of the CPCB is of a general nature.

5. The fact remains that the chromium dump containing
toxic chemicals has not been shifted to the TSDF as required
under the law for which failure of the State of U.P is continuing
inspite of repeated directions showing lack of sensitiveness on
the part of the concerned officers. Hazard to public health and
environment continues. The process of remediation can only :
start only after shifting of the waste to operational TSDF. .

6. Having regard to the seriousness of the consequences for
continued delay on one pretext or other, we direct the Chief
Secretary, U.P to ensure prompt action on priority basis in a
time bound manner which may be personally menitored by the
Chief Secretary, U.P. The Committee constituted by this
Tribunal headed by Justice S.V.S. Rathore, former Judge of the
Allahabad High Court may also oversee the compliance of this
direction and give its independent report by e-mail at Judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF. It is made clear that the
Tribunal may have no other option except to take coercive measure for
any further default by the State of U.P. Compliance status as on
31.10.2020 may be reported to this Tribunal before the next
date by e-mail atjudicialngtigov in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF.®

Order dated B.2,2021

5. The matter was considered on 08 02 2021 in the hight of report of the
Oversight Committee dated 23.12.2020 and response of the State of U.P,

dated 29.01.2021. The Tribunal found that in view of presence of mereury

in the ground water there was need for nmulative impact study about the
adverse effect on food safety and belth There was alse need for
multispecinlty health facility for the ufl-cred inhabitants. Accordingly, the

v
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Tribunal directed remediation of hazardous waste sites,
additional sites pointed out in the report of

required to be monitored at
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incIuding the

the Cnmmiltce. which wag

the level of Chief Secretary in coordination with

the Oversight Committee, It was further directed that water supply may be

ehsured to all affected areas and impact of contamination on foagd chain

may

violators, the liability wag held to be

be controlled, In case the tompensation was not recovered from the

of the State. The directiong are

reproduced below:

11 Accordingly, in the light of ahg
Mmay take further remedial actign, Remed;

legal Steps

Jor recovery within reasonable time, liability of the State for

its negligence and inaction wiji continue,

15.07.2021 by e-mail at i'ud:’m'niurgl_!ﬁft;auin preferably in the form
of searchable PDF/ OCR Support PDF and noy in the form of Image
FPDF.*

dump sites with compliance status gs on 30.06.2021 by

_m=
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Order dated 23.11.2021

6. The matter was then considered on 23.11.2021 in the light of status

reports filed by the CPCB on 30.07.2021 with respect to inspection of
Common Effluent Treatment Plant (CETP), Jajmau and Common Chrome
Recovery Plant (CCRP), Jajmau on 30.06.2021 and 17.06.2021.
Considering the said report, it was found that remedial action was required
for scientific handling of the chromium dump. Further, steps were required
for treatment of tanneries effluent before its discharge into the sewers and
drains. The Tribunal accordingly constituted a five-member Committee
under the Chairmanship of Chief Secretary, UP for remedial measures and

directed filing of an action taken report before the Tribunal. Relevant

extracts from the said order are reproduced below:

A S s e T R T B B T ST T Tl T s o

8. The response of the State PCE filed on 30.07.2021 is that
UPSIDA has invited tender and appointed IIT Kanpur as consultant.
It was found that actual volume of chromium at the site was much
higher than mentioned earlier. Correct quantity is to be ascertained
and then budgetary approval taken from the Government,
Compensation has been assessed against six defaulting industries
who have challenged their liability and the matter is pending
consideration. Government has deposited a sum of Rs. 23.44 crores
but the remaining amount has yet to be deposited. Piped water
supply has been provided. Preliminary assessment has been made
by the Expert Committee on the subject of health survey. Further
survey is being conducted. Report of ground water analysis at 13
locations has been submitted in April 2021, The tanneries are now
treating the effluents through the CETP. Action has been taken
against the non-compliant wuls and compensation has been
assessed, including the CETP operator. Functioning of STPs in
Jajmau and Kanpur is being monitored,

9. Separate report of the Oversight Committee dated 12.11.2021
in continuation of earlier report dated 26.07.2021 mentions the
Progress.

10. From the report of the CPCE und the Oversight Committee dated
12.11.2021, it is seen that issue of remediation of chromium dump
site is still hanging fire. It is now reported that actual volume af
chromium waste is much higher than reported earlier. The affected
area now found is 1,22,800 m3 us against the area earlier reported

(¥ Sscanned with OKEN Scand@r
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37,712 m3. Further, CETP and CCRP at Jajmau are non-compliant,
calling for remedial action.

11. As already observed, there does not seem to be adequate
seriousness on the part of the authorities in handling the grim
situation which has been in existence since 1976 and is adversely
affecting the health of the citizens. Fuither, discharge of toxic
chromium is taking place in Ganga due to non-compliant CETP and
CCRP for which prompt action is required, to be monitored at the level
of Chief Secretary. First imperative is to collect complete information
on number of wells contaminated as well as the locations where
chromium dumps are existing in the form of a complete inventory.
Next step is firm action plan. At the same time remediation work
pending for such a long time is prompt need to protect health of
citizens, Not realizing the seriousness, the issue appears to be stuck
in identifying the executing agency. Having regard to seriousness of

the matter, MoEF & CC needs to be involved for guidance and
handholding.

12. On the issue of not having complete treatment of tanneries
effluent, it is seen that the CCRP is being operated with limited
Men:lbers with discharge by tanneries into existing sewers and
drains. This shows poor consent monitoring mechanism on the part
of Si'.ufe PCE. Tannery effluent and scwage effluent are reported to
be mvfed and utilised for urigation (about 214 mid) having
deleterious effect on soil, ground water and ultimately on crops
grown. During the period when effluent is not utilized, the same may
be going to Ganga. This situation needs to be checked and remedied.
As noted in the order dated 15.11.2021, the State PCB has assessed
compensation on account of continuing damage by the chromium
dump at Rs. 280.01 crores as on 24.10.2019. Further, for discharge
of untreated sewage of toxic chromium inte Ganga, the State of UP
has been held liable to pay compensation of Rs. 10 crores. UP Jal
Nigam was also liable to pay compensation of Rs. 01 crore for
discharge of untreated sewage. Compensation was linble to be paid
by the State by way of transfer to an ESCROW account for restoration
of the environment with liberly to recover the same from erring
industries. As per report of the Oucrsight Committee, lifting of dump
has not yet started while work of picventing discharge of effluent has
commenced. State Government |us so far deposited a sum of Rs.
23.44 crores. The State is liable to deposit the remaining amount and
pendency of proceedings against vrring industries cannot be a
ground not to comply with the said order.

13. Accordingly, we find it necessary to constitule a five-member
expert Committee under the Chaui nshup of Chief Secremry,_ U.+R
with nominees of MoEF&CC, CI'CU, I'"ICG, UP PCB and District
Magistrates of Kanpur Dehat arnd K Nagar. CPCB and the State
PCB will be nodal agencies jontly 1w Comumilee may meet lUl.l‘hHII.
two weeks and prepare road mayp for remedial action. The E.:on_umttg;.i
is free to coopt any other expert or tisLinion. Cost of remediation r.:;:

be first born by the State of UP with liberty to Hu: State to re-;wer the
same from any other source uj (unicing or from sur:; en;nﬁ_g
industries/ individuals as may bx jolod rthP{irlSlbfe, as per aw;lﬁ"

plan should result in remediation v/ dunp sites as well as preventing

further discharge of chromiunt vr 21 offluents at Jajmau or other

10

—
—

(¥ scanned with OKEN Scanfi@r



1339

such places in Ganga. An action taken

report of complianee status as
on 31.03.2022 be filed before the next date,”

Last Order dated 23.09.2022

7. By the last order, the Tribunal considered reports of the State PCB

dated 30.07.2022, 18.08.2022 and 21 .09.2022 and reports of Oversight

Committee dated 22.04.2022 and 26.07.2022 and ohserved:-

“8.  Report of State PCB dated 30.07.2022 is that the progress was
reviewed at the level of the Chief Secretary in the matter of disposal
-:'-f the chromium waste dumped. It was noted that e-tenders were
nwited, volume of the waste was ascertained, budgetary provision
was made, environmental compensation was levied on six defaulting
industries and thereafter notice was issued to five additional units,
piped water supply was ensured for the inhabitants, steps were taken
for maintenance of CETP, including levy of compensation on the CETP
operator and for monitoring of status of tapping of drains and
funetioning of STPs. Action was also taken against the violating
tannery units. Another CETF is being constructed.

9. In second report filed on 18082022, the State PCB has
submitted that rate for disposal of the waste was determined and
disposal was to be through M/s U.P, Waste Management Project,
Kumbhi, Kanpur Dehat. The waste was being covered by HDPE sheet

by UPSIDA, so that no more contamination could be spread in rainy
Season.

10. The third report filed on 21.09.2022 is that the Committee has

finalized the rate as Rs. 11.583 per Kilogram for scientific and safe
disposal of Chromium wasle dumped at Khanchandpur, Rania,
Kanpur Dehat through existing ncarby TSDFs. The total cost for the
disposal of approx. 850058 MT Chromium waste dumped at
Khanchandpur Rania, Kanpur Dehat is estimated as approx. Rs.
98,46,47,564/-. The State Government has already released the fund
of Rs. 48.44 Crore in the dedicated escrow account gperated by
District Magistrate, Kanpur Dehat [ur the same. At present signing
of MoU and placing the work order to both TSDF operators is
in progress and thereafter lifting, treatment and s':ientiﬁc
disposal of chromium waste is slated to begin from
15.10.2022, after the rainy season, so as to avoid leaching of
chromium which may take place in the ground water. It will
take atleast further six months after start of work JSor complete
disposal of dumped hazardous waste to TSDF. At present the
entire area is covered by polythene sheet.

11. On the second issue of 1wmudial steps against continuing
pollution by discharge of efflucnts i druing mEd scfwr‘slby ﬂh‘?.: CETPs
at Jajmau, we may recull the olscervations in this Tnbutmls ﬂrdfar
dated 22.07.2022 in OA No, 200, 2014, M.C. Mehta vs. Union of India
& Ors. Relevant extract from the sad order is as follows:

11
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9, wo Noncecompliance of CETE of the biggest tannery
cluster at Jajmau {s a serious issue for many years,
Directions have been issucd by CPC3 to UPPCB dated
08.12.2021 for taking action which may include closure
of member industrics and levying environmental
compensation, Similarly, CIPCH has issued directions on
14.02.2022 and 10.01.2022 in respect of non-compliant
CETP at Unnao and Banthar. CPCB nceds to closely
monitor with SPCBs abuu! 1. dial action against non-
compliant CETPs and mculor units, including action
against those non-complicnt with PETP standards. Since
effluent of CETP at placcs li.e Jajmau goes to river
Ganga during rainy days when not reguired for
irrigation, industries nced not to operate or reuse the
diluted effluents back in process after nano-filtration
etc., as required. ...”

i
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12,  Wealso note directions is- .. £'CBon August 18/23, 2022
under Section 18(1) (b) of the |Vvior “revention and Corntrol af
Pollution) Act, 1974 as follows

1340

PRI cxwvavsarsnsnisiiaisanianiveinad N i AR EFEARUSRSMGSI. - - -
AND NOW, THEREFORE, 1 1 1 of above ebservations and
in exercise of the power confvr | nder scction 18 (1) {b) of the

Water (Prevention & Coiltr. ) o Act 1974, you are here

by directed to take appropi ‘wsurcs for compliance of

Jollowing directions in « time i 00 manner:

1. The complinnce of the mandotory and tannenes &
CETPs shall not be a'vn ! operate with repeated non-
campliance tll cony ' P uegradation work toke
place.,

2, Unar Pradesh Foli:. Sow ! (UPPCRH) shall issue
directions followy . pruccdure under section
334 of the Water [P : 4 Control of Pollution) Act,
1974 1o all the Ta Lorarig i three tannery
clusters of Kanpur ! i Uiteer Pradesh (CETP
members and s: ty o take acoon  for
compliance of the fi i oanral measures:

a Cleaner technol. , chatueal desalhing,
chilled/ brine hid. ¢ sudfide un-haining,
recycling of L L taruung shall be
implemented o). <o anarganezeed manner
through propesc. E “e made a part of
consent muchan

b, Tannery Units sl i sioure the execution of
their  individial vrlementation.  of
applicabie fensw LLELSte UALEr T
aplens in oopsses  tcluding
upgradution uf #., vecd rruperener el thetr
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individual action plans shall be submitted to UPPCB _!r'ur
approval within 30 days The “Charter for Water Recycling
and Pollution Prevention m Tanneries” placed at Annexure-]
may be referved for proparation of ection plans. Action plans
should also inelude monthly/ quarterly monitorable targets.

3. UPPCB shall facilitate for setling up of common facility for
chilled/ brine preservcd hides by slaughter houses and
major supphers.,

4. UPPCB shall validate and approve the action plan submitted
by individual tannery wis along with the plan for setting up
of common facility for chilled/brine areserved hides and
submit @ comprehensive arca specific plan for all three tannery
clusters to CPCB within <15 days.

5. UPPCB shall monitor the progress of the implementation of
the action plans. In case tanneries/ CETPs fail to comply
with their moritorable targets of action plans anel
CETPs/PETPs/ETPs aie observed non-compliant duning
inspections, appropriate action may be taken against them
including levying of environmental compensation which may
be linked with the progress of the action plans of the
individual tanneries/ CETPs. UPPCB shall also withdraw the
‘Consent to Operate’ issucdl to the tannery units in case of
significant viclation/ non-compliance/ non-adherence with
the time schedule as prescribed under the action plans. The
guarterly action taken report/progress report shall be
forwwarded to CPCB.”

13. Thus, on both the issues, some progress has been achieved but
still chromium dump remains and cffluent continues to be let out
through drains and CETP. While rate for lifting of waste from
Khanchandpur and waste stalilzation/immobilization have been
finalized, plan is required fur remediation of contaminated
groundwater, This may uwolve calinating cost, identifying executing
agency and time plan. It is reporicd that there is no waste at Rakhi
Mandi. ]t appears that chromuin 105 been spread in large area with
high concentration. As per répoert o EFCB dated 18.08.2022, a study
conducted jomtly by CPCE and L7TCE reveals as under:

“11 That UPFCE and CPUH luve conaucted the joint sampling
on 16.06.2022 from the dunp site to assess the Hexavalant
chromium  conceniralon resunt in waste dumped. ai
Khanchandpur Ronig, Kenpoo Dehiat. 4+ nos. of waste samples

were collected Out of <4 samples, 33 grab and 11
ecomposite samples were collected. As per analysis
reporis. The observed avorage Cr (VD) in TCLP is 155mg/L
fapprox.) ranging jrom 99 mg/L to 214 mg/L. Total area
of the dumped wasic impacted with hexavalent
chromium has been estlmated as 43,180 m2, Copy of

rapid assessmoent reperl of CPCB is enclosed herewith
and marked as Annexure no.- 6.7

13
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14.  Thus, it is clear that healtl; 11! i
. ) _ A emaing on aceount of delayed
mactmr_'.-. UfI’PCB with other conce e aa vefes fictve to ensu{e !h:fno
waste is lying at any other st
15, We may consider the sitii i, f rodludi [

. i of wollution of River Ganga due
to untreated/ partially treated effiucur - wage and industrfag being

discharged thorough irrigation conal if . (jmau. The status reported

by UPPCB on 30.7.2022 wi
i1y Wwiath voteren o o i slens A
are reproduced below: 115 tetken on this aspect

‘24, That it is further sulmittod that the CETP at Jajmau
{(anpu_,r is having capacily of 2 LD 19 traat fecombined efﬂuen:ﬂ
i ratio of 1:3) 9 MLD Tun:. Cvenl & 27 MLD domestic
sewage effluent. All the 1.y | 'uls discharge primarily
treated effluent through eonvei o channel which is further
ﬂg:};:d tthgm;gh 4 pumping - a1 oms into 36 MLD CETP
eat mt effivent coilsist
effluent and 27 Mmf:m;f:: r | : -.rs TR A R

That the maintenance o 0 v ance channel, pumpin

stations and operation of LE1T s done by Gang’a .gumﬂiag
Control Unit, U.P, Jal Nigam. il un The treated CETP effluent
gets further diluted with 1o | ¢ tent of 130 MLD, 43 MLD
al:ld S MLD STP at the premisc- o L 21P Jajmau before finally
discharged into irrigation ¢l | /1 urigation. The STPs are
also operated and maintauid ¢ centor M/s Kanpur River
Management Put Ltd, Kanpur wo et ol by UP Jal Nigam.

That it t'.sﬁ.:rther submitter] 10 e i5 no separate sewerage
network in Jajmau area, wiico o inmery units are situated,
so untreated domestic seto - «d from Jajmau area also
gets mixed with industrnia! «//) 1 oes through conveyance
channel into CETP.
That, it is submitted tho' | the above aspect into
consideration, U.P. Pollution © ' ‘wanl has taken following
measures to reduce the ! ovetflow from pumping E
stations as well as excess . it tnto CETP. !
a. U.P Polluion Ci1 v issued guidelines vide
letter dated 05.00 “1 sess the infrastructure of
tannery units ar; | vir permitted capacity in
order to restrict | « o uperate as per their
permitted capri
b. The process oj i it b1 tfannery unit is such
that there is no ol qeneration from the
process nd it is it of batch process, so
tannery effluent oo ‘@ tannery units gets
discharged afler moal effluent for 2 to 3
days. This in oo ‘v eveess flow generated
Jrom the tanncry ricuiar point of time than
the permissiblc « tiland on Ki/ day basis,
whenewver (15 [ wer completion of batch
process. U.P I rol Toard restricted the
14
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l:-‘L'L‘mII capacity of coeli tannery unit first upto 80% of
its consented capacily in order to reduce the chances of
excess flow going (o pumping stations and
stbsequently to CETP inlet. But this step was also not
found adequate as cveess flow was still noticed at each
pumping stations and CETP inlet due to inseparable
domestic effluent up to 10.02 MLD, as well as batch
process of tannery units. Therefore, U.P. Pollution
Control Board restricied the overall processing capacity
of each tonnery unil further tc 50% of its consented
capaceity in order to reduce the chances of excess flow

going to pumping stutions and subsequently to CETP
nlet.

U.P. Pollution Control Board implemented roster of
operation of tannery units attached to different
pumping stations. As per this roaster, tannery units
attached to pumping station 1 and 3 are operated for
first 15 days of the month and tannery units attached

to pumping station 2 and 4 are operated for next
15/ 16 days of the nonth.

d. Each tannery unit has installed flow meter at the outlet
of PETP witl connectunty to CPCE and UPPCE server.

e. U.P. Pollution Control Board is regularly monitoring the
effluent quality of differeat conveyance channels before
reaching pumping stations and it has been directed that
if any default is noticed then coercive action will be

taken against all the tannery units existing in upstream
af that location.

f. Surprise checks are conducted by UPPCB and Inter
Departmentai Teams as well as Third Party Institutions
like IIT, HETU, PCCRI, NEERI also conduct the surprise
inspections from time to time and actions are taken
against the defaulter units.”

16. On the delayed project for setling up of CETP at Jajmau, the
report states as!

«35  ‘That it is nlso relevat o submit here that in order to
improve the treatment capacily of existing tannery units of
Jajmau, Kanpur, Central tGovernment has taken effective
initiation and for Jujmau Tunnery cluster, National Mission
for Clean Ganga, New Dellu has approved 20 MLD CETP
(dilution based) worth Ks 554 Crore, as per Hon'ble NGT
direction The proposal tas consentea by the tannery
association and the Government of Uttar Pradesh. The
member tannery nnits have committed to contribute Rs. 25
erore and has propoesed v bear the estimated cost of Rs.
137 Crore for upgradaton of their Primary Effluent
Treatment Plants (PETPs). Nest 392 Crore will be borme by
National Mwssion Jor Cleon Ganga (NMCG). The Special
Purpose Vehicle “Jajmaun  Tannery  Efffuent  Treatment

15
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Association (JTETA)" o)
administration headed |
has been formed

26. That the Jajimau 1o,
(JTETA) has allotted
VA Tech Wa Bag Ltd. aifle
Sfrom NMCG. NAICG has |
to supervise the o
commissioning s 17
constructed in the sem,
treated effluent 15 prap
dilution with treated &

new 20 MLD CETP & ¢,
System to cary prin,
tannery units to CET)
PETP by tannenes,

discharge in river Ge e

27. That the memn

undertaking for upgrac, -

the new CETP.

28, That it 1s submny
to contribute its shara 1
CETP. U.P. Pollution Cr
against 121 member i,
their installments as e
(SPV) Jajmau Tan-u-
(JTETA) headed by Disty

In view of above, it is p

i Contaminated =
of removing of 1
Sollowed Dy elu.

ii. Contaminate-!

to be remediate:!

plan executed i
CPCB may i
setting up of p
by way of sell
process and )
chromium s !
of arsenic/lua .
months and (he
project may b,
UFPPCH.

iil, CPCB needs
18/23.08.202.
action reforr. o
other issucs i

iv. UPPCB neuods
prevent poliui.
manner (ssuin
sealing «f

”H

e

ey units and district
ipstrate, Kanpur Nagar

! reatment Association
iraction of CETP to M/ s
le teneder with approval
i etiistruction engineer
mnd  estimated time of
newr CETP is being
vxtsiing CETP and the
vied for irrigation after
ter the construction of
I'l.e closed conveyance
‘Muent from member
ipgradation of existing

nnation of aceidental

™~

stred

s have also submitted
"efore commissioning of

I member unit has also
fucton of new 20 MLD
us tssued closure order

who have not deposited
"1 the recommendation of

"reatment Association
oy Kanpur Nagar.”

be remediated in terms
<l transporting to TSDF,
1 'immobilization.
‘ng groundwater needs
«riate methodology and
e manner. UPPCB and
ad out suitability of
velel to treat chromium
Vitra/Nano - Filtration
inteehnology to remove
‘her places for removal
i bz done in next three
¢ demonstration/model
ugh EC funds of the

s directions dated

un priority apart from

I{1) above and also on

nianner.

cinecdial measures to

anneries in  realistic
rouster operations,
vutting down the

16

L

=

B s o=

(¥ scanned with OKEN Scanfi€r



|

1345

Production capacilics, clo
LE sing the tan
" complianee is achi, “m;_ ¥ nertes €t
g NIICG nevds to enzure that CETP at Jajmau is
completed asg already long delay has taken place,

18, i

n:d In view of above, let Jurther action be taken expeditiously

£ ;ﬂ’ﬂ'ort about compliance stutus as on 31.01.2023 filed by
€ State of UP on or before 15.02.2023 by e-mail at judieial-

%g@g;g.m prejerably i the forn of searchable PDF/OCR Support
Fand not in the forn of Imege '0F CPCB and NMCG may alse file

their respeciiv reports ulowt conianee status in the like manner. "

Compliance status as presented for corsideration after last order
8. In pursuance of above, reports have been filed by State PCB

(21.02.2023) and Oversigh: Comumtic |22.02.2023, 24.03.2023 and
09.05.2023).

9.  The report of the Stale PCB is that MoUs have been executed
between the TSDF operators - M/s U.P \Waste Management Project & M/s
Bharat Oil and Waste Management Lid , Kumbhi, Kanpur Dehat and
Additional District Magistrate (Admin} Kanpur Dehat on 05.11.2022 and
work orders have been issuetl to the TSDI operators by Additional District
Magistrate (Admin) Kanpur Dehat on 15 11.2022 for lifting, treatment and
scientific disposal of chromim waste s per the rate decided by the
committee consututed by Environmen!, Forest and Climate Change

Department Government of 1! i Both 11 TSDF overators were directed

to start the work [roin 17 11 2022, Boil the TSDF operators started the
work regarding conmpleting Le neces. o o formalities before start of the
work such as construction ol Wvre wa g platform, dust suppression
arrangements, arrangement of W ol brnidge, route chart for
transportation of Chromiur wasic ni dump site to TSDF facility,
Demarcation of site for lifti . the woa lencing of the site by green net,
installation of PT7Z camera with connee o to UPPCB’s monitoring portal
and construction of site ol ete. 1t been further stated:-

17
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That it is submition |
Committee 1was farpcatn
review the Promoress
Jormalities and by, |
complete all the formal,
a meeting with i
chairmanship of Abat
to further review o j
Measure Depariniont,
Htghluay, Publi Wi
Pollution Contro! 11,
the meeting bath /1o
completed all th, Ja e,

That it is submuicd
site to TSDFs Storte
Cummiuee has ¢isir,
suitable SoP hiqe oo
the weight of ehiam
stored Separately b
the sample af the st
to Labaratory of Cont
Jor TCLP test nnd a)t
prescribed stana; -
are allowed to disp
Chromium wasi - lifl
through a mobile
Contrel Board. 5ot
approx, 28596 JiT ¢
20.02.2023.

That Hon'ble NGT' 14+
suttability of seiting )
by way of setiing up |
application of Biaer i
at other places [y
submitted that w com,
held through |y,
remediation of o'y
Khanchandpur !
also informed 1/
suggested in co
pumped and .
remediation co
ground water grioi
at Chromium cop .
Dehat after rmoni
fexisting monitorin:
on 11.06L.2023
06.02.2023 are «.u
Annexure No.-3

That it is swehmifte ]
nature of groun!
hexavalant chyimh
Nagar, Ghazialio (!
with combination -

foe!

Koo

Ha

1o
et

i

2 -

¢ [ Committee and Sup
022 in hybrid mode to
mpletion  of necessary
miors were directed the
el the earliest. Further
ors was held under
ur Dehat on 06, 12,2022
h afficers of weight and
Mers of Kanpur-Rtawa
Pegional Office, UP,
vperators of TSDFs, In
vilurined that they have

anmim waste from the
-~ and it is going on,
iisposal of waste and
the same. At the TSDFs,
fjain measured and
i After stabilization
¢ is collected and sent
it Control Board, Delhi
< are found as per the
! in SLF, the operators
SLF, The quantity of
itz is also monitored
cd by U.P. Poliution
operators have lifted
ste from dump site till

% and CPCB to find out
madel to treat chromium
o Filtration process and
rliromium as being done
v fluoride. That it is
frection a meeting was
[101.2023 regarding
itted ground water at
~Jurnng meeting it was
inediation technology
iler NCEF projeet was
“urcher strategy for
present condition of
fevel of contamination
v3 at Rania, Kanpur
tie' water from old
ol the first meeting held
vide letter dated
wouth and marked as

litewr Pradesh, similar
wiatination  containing
rvinediated at Lohia
Ll treat method along
vigh bio-culture/micro

18
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nrgauisms.

3 Eﬂj Ltec
egarding the g, .I”w;rtlufuyy already exists, A brief status
% gl 1s witached herewith and marked as
9. That i
s sub ;
i o Jmitled that « p, Pollution Control Boarg
: nronmental Cumpensation of Rs
against 08 defaulting indys.,) - 280.01 Crore
h wwlh wHies on 14.04.2022. Hon'ble N
as rewised (i trmoiint i eIUT
imposed by Upper Mtof Environmental compensation
TPosed by UPPep, consicei i the appeal iled by i :
vide order dafe, | 05122025, 15 122%2 2 y L"'ldusme.s
Appeal Nos, 14, 15 oy 9 le0U22, & 16.01,2023 in
: -4 15, 16, 17 anel 18 of 2020, The detel of reos
viranmental Compenseiticn 1 of revined
3 1= as follows -
[ —
Sr.No. | Name & Addross of industiy | Environmental Revised
compensation | environmental
amount imposed| compensation
by the State ameount by
Board Hon'ble
cum—— . (Rs.) NGT (Ra.)
Chandani Chewicals Pul Lis 27,40,62,295.00 | 23,00.31 000.00)
Khanchandpe  2ania, Keanpn STl
Dehat
HedgerChem #o Lid. VI - I 39,62,13,484 00 25,52,34,375.00
Cluraura, Raipur Rania, Kanpn
Dohat
Rukmani Cheimeals Pot Lig 16,89,5),039.00 13,69,56,375.00|
Rana, Kanpur Dehat
Amelia Textiles . Chemicels [4,61,66,558.00 | 11,92,50,000.00
Pot L. 23, Fhaochandpur,
Ramn, Kanpur {1 -hat
§ | Wans Chemical  Put Ltd ‘ +44,34,53,042 00 | 25,39,68,750.00
thnrimndpur, Famwa, Ko
Do |
6 Cendean Chem coilds Put, Liel | 87,060,999 345 00 -
Khernelerndpuy. Trra, Kievigpion |
Dy et |
7 Keleenia Chen o's, Pot Vil | | 18,02, 72,088.00 =
Mnlo, GT Roarl | hinubepnr,
anpuer Nagon
Bhwarat Chennes Vedhyon © | 140,07, 150.00 +
Swit Taranion | otima W g
Shirt Sahabude o and Sh
Saliabuddin & Vahed
Nirfees, IWF7Y liyoed |
Alunaed Rorel HEr e i t
aned Sheilftedd [ Amuan, :
Stirdgbal Ahse ShirllWeagen!
Aniin

10.

That it is submi
given dirzction |
fndusties o de
the orcers of Ho
16.01.2023 ins\;
copy to District
actiont,  The

Pa TR T o ] EE R

[ thet U1 Pollution Control Board has also
e letter deted 07,02.2023 to the concerned
wit the coomronmental compensation as per
i ble NGT loted 05.12.2022, 15.12.2022, &
{15, 16, 17 and 18 of 2020 with
Kanpur Nagar for necessary
compensation has not been

vezed Nos
Magistrat

deposited by anv industry C! now. The coples aof letter dated

19
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07.02.2022 are + 10l
No.-5

That it is submu. o 1/
the process to inwvite
to submit drafi pil
possible technolooi
Khanchandpur Ja,
submitted that (i
could only be stario
waste and sialilizg
their effect is i
ground water « .1l
to ascertain i/;-
water in that oo,

There are 400 i1«
established in a0
90 meter to 1 0 '
tannery is of 100 «
meter area. The tn
Jaimau. Most aof 1ie
have only mstall. -«
treated effluent - !
treatment plant
indedutch assisi ¢
that there 1s nu
where all the i
domestic sewaqe o
mixed with ir:o
conveyances cliia. g |

That it is submr ¢
having capaciiy of
ratio of 1:3) & bi.0
sewage effluent. Al :
treated offlucni ¢
Jurther pumpe=c¢ h
CETP designed ‘o
MLD fannery ol

That the ma
stations and op
Control Unuit, |
effluent gets i
MLD, 43 MLD «
Jajmau beforc
channel for i ot
maintained by o
Put Ltd, Kanpuv

That, it iy sulb
pollution fron
Government lic: o

i

It
I

ek
ce

! miarked as Annexure

ot Control Board is in
it variows stakeholders
't report for deciding
vicker remediation at

Dehat, That it is
el water remediation
val of lying ehromium
ininated soil, so that
round water. Latest
vired to be carried ouwt
unination of ground

I

W Kanpur which are
1 Lilometre area within
 Ganga. The smallest
icrgest is of 34500 sq.
Hished since 1946 at
l scale tanneries and
rreatment plant and the
th o common effluent
Covernment through
115 further submitted
vivark in Jajmau area,
Huated, so untreated
‘asmau area also gets
which goes through

et Jafmauw, Kanpur is
! fecombined effluent in
rods 27 MLD domestic
'\irs discharge primary
.o channel, which is
I stations into 36 MLD
licent consisting of 9
lomestic sewer.

v rchannel, pumping

e by Ganga Pollution

lhe treated CETP

wated effluent of 130

e premises of CETP

jedd  inte  irrigation

rv also operated and

i vuir River Management
I Nigam.

o control industrial
Jujmau arem, State
‘e and a long term
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plan so that pe. tion o cr Ganga due to effluent from
tannerics is eo. pletely < pped.

Tha! o a Shei Term Diwo the stratequ adapted is the

e ctment m oo onpHlianc, el enforcement mensures a5

adetiicd helou

il Banrd tssued quidelines vide

a. it 11 1ot
tor o & by o tseas the imfrastructure of
LTy GG o their pormitted capacity in

redere el fai untte to redlurce the chances -l:lf

(v orflan mpur crarions as twell ns excess

i File il on Janfea s

b. Thet it mittod 1 'PPCH has sealed 169 drums &

Py = e RETT unets aesociated with Pumping
e fhoar- 1jii : drums & [2 Paddles in I9 .
T vy g B 1 wath Pumping Station-04
Budhyne! 1, 13 & OF Paddles in 12 tannery
it ¢ oniah "t Pumping Station-01
Clilabiley  wa) oo )| exeess flow generatorn.

c. het UP NMuten < 31 Beard restricted the overall
PRSI pec ol tannerny unic further to 50%
fitsen x O n wrder to reduce the chances

of  exre "o o pumping statwns and
“u. '-‘.‘[?f-" :a I"I" Y _:

d. et TP ntin W Poard imnlemented roster of
porativn f tanace . units attached  to  different
FRTITIT Fepi ¢ this reaster, tannery wnits

T g ety o | and 3 are operated for

iS5 i’ el tannery wnits attached

g NI tare operuted for next 15/186
i it

&, £l it Hourd has tformed that

RN [ booted by UPPCE and Inter

1AET i 15 Third Party instfufions

2 oo Bmie o me and

is feraurer wiuts as well as

i i of et taken in form af

it £t . seud hcrewath and marked
TR i

¥ ; Ouard has inpgosed the

¢ st the defaulting

' tal Compensation
4 it 259 defaulter
. Environmental

* luis been depis sired by

s Rangwr  Recoveiy

ricntal Compensation

i TrellLon Jyainst [9

I
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. Thet 10, :

lit]r n f!"‘ bl flruﬁl?r_'lf!ﬂd ﬁs

SCetion v Kanpur wneer

Pollutm onand  Control of

Pol'uiim / I ..,r (Air and Water !

Bave ol Uil 36 cases have

26 rases,

he Thee

Ert v wid has Imposed

CE'Tr I the aperator ﬂ'f

Coutyod Gianga Pollution

Rit 4 3 e s M/s Kanpur

the boe 1 time ta time on

|'_'|:' :..., , il uj- llmFGSEffﬂn

and »ie ciclused herewith
That as « Loy f |
construct o o adopted tnvolves . |
along wit 1 oy o cuasting PETPs

Thet ;
capacity of - L the treatment
Governmcrt: i : i, Kanpur, Central
Tannery clusto oy ana Jor Jajmau
Delhi has ap. i :rbierm Ganga, New i
Rs. 554 Coc, . (e :,. :E:;I. based) worth !
Proposal e r ,“_.,.imnum' e
G SE Ciiarer i W association |
tannery wni.: gz . he member '-
PisCubigh oy . -contribute Rs. 25 |
Pa. $57Crar o 1 c:.*n‘.mnted cost of |

- cirP
Treatment 21, ' e 50 St |
By Natlonai Crore will be borne .
Brisoinl Puy whige [NMCG). The
v iT] codannery Effiluent 1
reatment .. member tanner
units and o : ¥
Magistri i e
o= :Jf.j_ud

Ther izt Treatment
Associa ! 4 canstruction of
Ca'._‘..‘TP to | aizeng the render
with ap) w's0  appointed
eonstruct o, ity work and
estimatc: | e new CETP is
Being conat riiing CETP and
the trear: i - ¢ tirrigation after
dilution 1+ ilso reviewed
the pro . *on 06.02.2023
with con.

Aftrs th LD CETP & allied
structurc= {1 siistem to carry
primaril y 1re tunnery units to
CETP & (0. vxisting PETP by
tanneric: cun uicntal discharge
in river 70 ¢
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‘ Cortre! Beard has
g ar Feluten

he TE ot P arrd

' wopesy  deaner

ey of wust Central
given various dircctions to
toard vide [letter dated
wee of above, UFPCE has
nted 02.09.2022 under
: to all tannery units, for
g to minimize effluent
2l as per the ‘Charter for
w Prevention in Tanneries”
1 mit aetion plant for the
-, nstiture [CLRD kas given
s of Jajmau for use of
g« chrum2 tenning process.
sleancrs techroliogs. M's
&l collaboration with
1os instelled brush
(~mnery units, fired woater
—; units, installed drum
- - Dor in 25 tannery units
- unit of Jajma. Ronpur.
feer sHles Rare Deen
trained from 05 mannery
-adation of PETP in 10
by Felideridad Kampur
member GnndTy Rnits
ng for urgradation of

¢ pen 20 MLD CETP.

i L

g h
M 4

ar x = Nagar
= = wath

FONIEETS

- = —
~ SLOTIOTH

Directiv ' b .
_#‘EEI_E IS —_ _':_‘-_-'— m—

to be i : =
of res=
and oo &
fﬁhﬂ:‘-ﬁ."—-‘ 3
b -~ "'," -
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cnﬂmrﬂfﬂﬂ!ﬂd '.“i":w
aring  grou|
needs to be remy 4y )
appropriate e o,
and plan exeon e i
time  bound M
UPPCB and (¢ i
immmdiamfy ]
suitability of ¢ [, by
pilot plant mo 1 ., tii
remium by gy,

setting up of Ry o,
Filtration L] T8

and applicar
Einlachnnlngy [
ium as bey
other places for
arsenic/ fluariclc i gy
be done in g, .
months and ),
demn

borne through
the UPPCE,

LEhs LT
Flan
LRIt

HT
LERsT
LA
iy
Tl

CPCB needs 1 ..,
lﬁ?!ﬂﬁdﬂx dr
18/23.08.2027
implemented o iy
apart from actir + i1,

to inPara 11f1) ¢ ¢
also on other 5 v - o
time bound men

(LR
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1 L Movnipe 1,

'y the TSDFs are being

wehd that & is in the
v Eal from  various
filnnission of draft pilot
- v i te deeiding the
" ‘medivs far ground
i “henchandpur, Rania,
v uf ground water
e ondy after remaneat
Neoenhied stabilization af

wll

Lateel 02.09.2022 with

¢ 434 of the Water Act

I for adapting cleaner

1ot minimize effluent

il Uorliesnicals s per the
" cycling and Pollution
] e m oa time bound
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S0¥l0—12d), Ryfy wos Mmed 7w,

1%(} 7 Zﬁ?gﬂﬂ—z /30

~46 /2023 et 2 —?" =

ol 4

arn AW WY ¥R iftwor, 7§ RN G 0A No. 985/2019 In Re : Water Pollution
by Tanneries at Jajmau, Kanpur, Uttar Pradesh WITH OA No. 986/2019 In Re ; Water Pollution at Rania,
Konpur Dehat & Rakhi Mandi, Kanpur Nagar, Uttar Pradesh o ety IR emew BE
16062023 T Wen] WEYT WY | Faw ey B W AT § -

.......... 12. We have further considered the matter, Before proceeding further, we moy also note

contents of letter dated 27.09.2022 received from Ms. Pratibe Shukla, Minister of State, Mahile Kalyan
Bal Vikas and Pushtahar as follows:-

"I refer the letter No. HB2151/C-2/NGT-46/2021 dated 21/09/2022 submitted by UP Pollution

Control Board (UPPCB) to the Hon'ble NGT in case of hazardous dump existing at Rania, Kanpur Dehat.

which is incorrect and misleading as per the following points -
(i) As per the 3rd para of soid letter of UPPCE "At present the entire area is covered by Palythene
Sheet", the fact is that not more than 50% area is covered upto 26/09/2022 when the rainy
seoson is going to over. In this connection, the entire money of the Govt. i.e. obout to Rs.3 erore
approx is to be waste that too when the shifting of dump to begin fram 15/10/2022 as per the
para (iii) of the soid letter doted 21.09.2022 of UPPCB. In this connection, a video of the dump
shooted on 26/09/2022 is being sent to you in pen drive for your information and perusal.
(i) The UPPCE has exempted 3 Industries from the environmental compensation namely (1]
Unichem India, Choubepur, Kanpur Nagar (2] Khanna Vivek Chemicals (P) Ltd. Panki, Kanpur
Nagar and (3) IG5 Chemicals (P) Ltd., Mendhna, Kanpur Nagar on the basis of hozardous waste
generated 35% to 40% of the total chromite ore (basic raw material containing €r203) consumed
by the industries.
(iii) As per the above ratio accepted by the UPPCB in case of the ohove 3 Industries shoufd haove
alsa been followed in case of other basic crome sulphate Industries operating in Kanpur Nagar,
Konpur Dehot and Unnao Districts.
(iv) As per the information to me the 2 industrles out of 8 have been storing their hozardous
waste within the factory premises in the pucca pit and sheds since inception. They are Waris
Chemicals Pvt. Ltd and Heilger Chemicals Put. Ltd, in my opinion, They would hove also been
given a chance to dispose off the hazardous waste to TSDF and should have been exampted from
the environmental compensation as per the above 3 industries mention in paint Me.(ii) if the
hozardous waste Is found of the quantity already accepted in the case of other 3 exempted
industries.
(v] As per the information to me, the total Chromite ore used by all the 8 industries in question is
gbout 57881 MT (Cerulin chemicals Pvt. Ltd.- 15,484.438 MT, Waris Chemicals-6005.00 MT,
Chandni Chemicals Pyt Ltd.- 27 8798.00 MT, Amelia Textile & Chemicals Put. Ltd.-3833 J‘_rﬂ'
Heilger Chemicals put. Ltd.-7566 MT, Rukmani Chemicals Pyt. Ltd- 1402.530 MT and Koling
Chemicals and Rehman Chemicals - 10792 MT] as per the percentage aji hozardous waste
occepted by UPPCB ie. 40% (maximum) of the total Chromite Ore consumed is 23152 MT (Total
hozardous waste generated by 8 industries). " g
{vi) The hazardous woste storing In their premises by the above 2 industries
Chemiculs & Heilger Chemicals Pvt. Ltd. is 5500 MT 2/

-----
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{(vii} As per the above if the total hozardous waste of 23152 MT generoted and minus 5500 MT

stored in the factory premises, the actual hozardous waste of 17652 MT may be considered to
have been thrown in the dumpp,

(viii) As per the sald letter dated 21/09/2022 of UPPCD the total hazardous waste ussessed ot

Rania Dump, Kanpur Dehat is 85008 MT, then the bolonce of waste j.e. G735G MT (85008 MT

assessed - 17652 MT actual thrown) have been thrown by the other persons/industries since in

the year 1976 the existence of the dump. "

(ix) In the eye of justice of the land, it Is not justified to levy the environmental compensation of

the ather culprits te the industries in question. . g

(x) It is also relevant that the said cose as per 0.A No 985/2019 ond O.A, No.986/2019 is time

barred and needs to be rejected by your honours. ), therefore, request you to please get oll H’F

information and justifications from the UPPCB before possing the order in the cose.” Today's

deliberations and further directions, ,

13. We hove considered the matter further with the help of learned Amicus, Ms. Katyayni :ﬂ:rd
learned Counsel for the State PCB. The comments of the Minister of State for Women Welfare and Child
Development, UP, need verification by the State PC8 and Oversight Committee with reference to ground
situntion and remediol measures taken.
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Action Taken Report in compliance of Hon'ble NGT order dated 12.11.2021 in the matter of
Appeal No. 14, 15, 16, 17 & 18 of 2020.

a. That UP Pollution Control Board had imposed Environmental Compensation of Rs. 280.01 Crore against 06
defaulting indusiries on 19-11-2019 after giving due opportunity through . show cause notice dated
24.10.2019, ’

b. The industries responsible for illegal dumping of chromium waste filed Appeal Nos. 14, 15, 16, 17 and 18
of 2020 before Hon'ble Tribunal for getting relief in the matter of imposition of edvironmental
compensation against them by Uttar Pradesh Pollution Control Board. That Hon'ble Tribunal has given
following directions vide its order dated 04.01.2021:-

.......... " The persons responsible for dumping such hazardous waste, which has contaminated
the ground water to the detriment of the inhabitants, cannot disown responsibility for liability
for such damage on the ground of inaction of the authorities or closing of the companies.
Corporate veil may not be a defence to absolute liability for damage to environment. Of
course, the liability of appellants has to be limited to the violations clearly attributable to them.
The State PCB must determine such liability specifically, after due opportunity to the
appellants, preferably within a period of three months and till this is done, further coercive
measures may not be taken. It is made clear that any further proceedings will be subject to
further orders.

The above observations are for interim relief and are subject to final order afler
further consideration. Applications for interim relief will stand disposed of accordingly.".......

¢. In compliance of Hon'ble NGT order the hearing was done by UPPCB on 16-03-2021. On the basis of
information given by applicants during hearing on 16.03.2021, more investigation were conducted and 05
other defaulter units engaged in production of Basic Chrome Sulphate have been identified, which were
responsible for the illegal dumping of Chromium Waste on said site.

d. U.P. Pollution Control Board has issued show cause notices for imposition of environmental compensation
against 05 newly identified units on 29.09.2021.

e. That UPPCB considered the representation of industries and report was sought from Regional Officer,
Kanpur Dehat. Regional Officer, Kanpur Dehat has sent the site inspection reports of 06 industries on 13-
07-2021. During inspection the chromium waste 1475 MT and 3177 MT was found stored in M/s Waris
Chemicals Pvt Ltd, Khanchandpur, Rania, Kanpur Dehat and M/s Hilger Chem Pt Lid, Village-
Chirauraraipur, Kanpur Dehat respectively.

f. That Hon'ble Tribunal took up the matter on 12.11.2021 and passed further directions in Appeal Nos. 14,
15, 16, 17 and 18 of 2020 vide order dated 12.11.2021. The relevant portion of the directions are
reproduced below: :

“....7. Though we are not taking up the matter for consideration on merits today in view of
difficulty expressed by the learned Counsel for the State PCB, we find that due action has still not
been taken in terms of earlier orders. It is necessary that a specific finding is recorded about the
attributability of the default to particular units. The report does not show such scientific exercise
for determining liability. The conclusion fixing liability must be backed by scientific data and
record including Form No. 1 and Form No. 13 submitted by concerned units at the time of
seeking consents. The stand of the concerned units needs to be duly analysed to ascertain.its
veracity. To the extent the liability is admitted therein, the same ought to be straightaway

enforced, pending further consideration. Let such an exercise be undertaken

8. The appellants have filed their objections to the report with applications for condonation af
delay in filing such objections to the report of the State PCB dated 30.09.2021. IA Nos. 201/2021

to 205/2021 filed for condonation of delay in filing objections are allowed and objections aré

taken on record. Above observations are subject to consideration of the said objections....-. i

v o
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9. That out of these additional 05 units, which were msuél show cause notice, 4 units have submitted
their reply and only one unit M/s Kaleena Chemicals, Pvt. Village Malo, GT Road, Chaubepur,
Kanpur Nagar has not submitted the reply of show cause notice.

- That M/s Khanna Vivek Chemicals Pvt. Lid. C30D, Site-I, Panki, Kanpur Nagar and M/s Unichem India,
Village Malo, GT Road, Chaubepur, Kanpur Nagar has submitted their representation in the UPPCB.
Regional Officer, Kanpur has submitted the report alongwith recommendation to revoke the show cause
notices. As per the report all the details of purchase of raw material, process of manufacture, material
balance, generation of hazardous waste, disposal of hazardous waste to TSDF with relevant Form-10, stored
hazardous waste prior to 2007 were taken into account before sending the report with recommendation to
revoke the show cause notice, us the unit has properly disposed of all the generated hazardous waste into
common TSDF and no waste was dumped to Khanchandpur Rania, Kanpur Dehat site by these two units.
These 02 industries have also modified their manufacturing process, so that no BCS waste is generated
from these 02 units at present. So, on the basis of report and recommendation of Regional Officer, Kanpur,
the show cause notices issued 1o these 02 units have been revoked afier approval from competent authority
on 14.01.2022.

i. That Mfs IGS Chemicals Pvt Ltd, Kanpur Nagar has submitted their representation on 08-04-2022.
Regional Officer, Kanpur has submitted the report on 09-04-2021 stating that industry has informed the
production was started since 2003 to 2005 and about 440.695 MT chromium purchased and 881.30 BCS
produced and111.80 MT waste was generaled. The waste 111.80 MT has been sent to its sister unil M/s
Waris Chemicals Pvt Lid, Umran, Rania, Kanpur Dehat and safely stored under covered shed. Regional
Officer, Kanpur Dehat and Regional Officer, Kanpur Nagar has jointly inspected the unit M/s Waris
Chemicals Pvt Ltd, Umran, Rania, Kanpur Dehat for verification of stored waste quantity. Waste about 110
to 115 MT in plastic bags were found stored under covered shed. Regional Officer, Kanpur has
recommended for revocation of show cause notice to M/s IGS Chemicals Pvt Lid. Accordingly the show
cause notice dated 29.09.2021 issued to M/s 1GS Chemicals Pvt Ltd has been revoked on 14.04.2022.

j- That M/s Rahman Industries Ltd, (Old Name Bharat Chemical Udhyog) 1002, 1003, Akrampur,
Chakarmpur, Unnao has also submitted its reply with respect to issued show cause notice. The main content
of the reply was that they have purchased the closed unit M/s Bharat Chemical Udhyog, 1002, 1003,
Akrampur, Chakarmpur, Unnao in Year 2004. They have taken membership of common TSDF for disposal
of hazardous wasle since start of production in their unit and have obtained relevant authorization under
HWM Rule and relevant consent to operate under Air and Water Act. Their unit is law abiding unit and the
actual defaulter was the old unit M/s Bhurat Chemical Udhyog, 1002, 1003, Akrampur, Chakarmpur,
Unnao which was closed by UPPCB and has also provided the name and address of the owners of the old
unit, U.P. Pollution Control Board has directed Regional Officer, Unnao to go through the representation
and submit the report taking into cognizance the direction of Hon'ble NGT while deciding the
representation. Regional Officer, Unnao has submitted the report and has confirmed that M/s Rahman
Industries Ltd. has purchased the above unit in Year 2004 when the unit was lying closed as per direction of
Board. Regional Officer, Unnao has also informed that the unit M/s Rahman Industries Lid, 1002, 1003,
Akrampur, Chakarmpur, Unnao is complying unil. On the busis of recommendation of Regional Officer,
Unnao and reply of industry, show cause notice issued against M/s Rahman Industries Ltd, 1002, 1003,
Akrampur, Chakarmpur, Unnao has been revoked on 17.01.2022 and fresh show cause notice has been
issued against the owners of actual defaulter unit M/s Bharat Chemical Udhyog vide letter dated
17.01.2022.

k. That Regional Officer, Unnao has sent the report dated 13.04.2022 informing that M/s Bharat Chemical

- Udhyog has submitted representation on 13-04-2022. Applicant has informed that the land has been given
on lease to M/s Bharat Chemicual Udhyog by SmitTarannum Fatima in 1997. As per representation unit was
operated for total 567 days and due to infelicitous, industry had stopped production. Thereafter
SmtTarannum Fatima has sold the industry along with office and Tin Shed to M/s Rahman Export Pyt Lid,
Wajidpur, Jajmau, Kanpur on 28-06-2004. Applicant has submitted the details showing that during
production since 01 July 1999 to 31 December 2003, the industry was operated for 567 days and 226.80

MT hazardous waste was generated.
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The records available in

2001 ¢ the Regional Office has beén Scrutinized and as per office records during January
- o

. March 2001, industry has been operatedfor total 33 days, which matches with the details submitted
by the industry. For rest period, the detail is not available in the office records. As per the inspection report
dated 28.08.1999, the hazardous waste generated from the industry is 15 Ton per month. Thus, on the basis
of 25 days per month operational period and hazardous waste generation 15 Ton per month, 311.27 MT
hazardous waste is generated in 567 days.

- As per the information submitted by unit, the waste generated in 567 days has been stored in 03 pucca tanks
of size 11x7x5 fi-02 Nos. and 13x7x5 ft. The size of first two tanks has been verified through the inspection
report dated 15.02.2001 and 07,04.2001. But when the unit was sold to M/s Rahman Exports Pvt Lid, no
such storage was found as per the statement of M/s Rahman Exports Pvt Ltd neither any proof was provided
regarding disposal of stored hazardous waste to Common TSDF. So as per recommendations of Regional
Officer, Unnao, EC was imposed against the unit for disposal of 311.27 MT chromium waste.

. All the 05 units who had gone to Hon'ble NGT for filing the appeal have not given any record regarding
Form-1 and Form-13. The inspection reports of Regional Officer, Kanpur Dehat/ Kanpur of relevant period
shows that the concerned industries have time and again thrown their generated hazardous waste
unscientifically outside their industry premises. The relevant reports are attached as Annexure-1

. This shows that the concerned industries were definitely responsible for disposal of generated hazardous
waste to the chromium dump site. Moreover this is also a fact that this dumped hazardous waste has
impacted the soil due to leachate, which has intern increase the size of dumped hazardous waste. Finally,
the Environmental Compensation against total 08 units responsible for dumping of chromium waste have
been imposed on dated 14.04.2022 in the ratio of their production and operation period and details of

existing storage of chromium waste inside the industrial premises, which is still not disposed in some units.
The calculation for EC is as follows :

0 | SENT @I AM | Production | Operational | 3lidferd  a/d" | GOE-TRIw | Goifee
0 capacity - | Period | w7 § %@ T |Gl Ay | g
(MTD) PIHEY 9 @ | w9 9 Dd T
HIET BT o @ #)
A1 (Hoes)
M/s  Cerulean 4 1990to Oct | Sw9TG+ &l & |  17392.854 876999345
Chemicals Pt 2005 (180 | MR W T RE | +(28.092°4652/
Lid,Khanchadpur, month) W1 AT 28.092 | (28.092+48.779+4.6
Rania kanpurdeha ufaea (i | 82+15.02145.774))
L. =
e 17392.854 |  =19488.874
Al
Ms  Waris 3.5 1994 toOct | SeaIG+ &l @ | 11329.512- 443453042
chemicals Pvt Itd, 2005 NOC | ¥MHR W &d a%¢ | 1475=9854.512
Khanchandpar, @1 18.299 wierer
Rania, Kanpur dated 5-9-94 i i
dehat (134 month)
T 11329.512
)
sur o d
ST 1475 THAL
Ias Gii
e &
wogiRa T
Tar| e 1118
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SfEe woftio |
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Road, Chaubepur 1368
T (74 months) | @1 5774 W | (28.09248.779+4.6
i (s T | 82+15.02145.774)]
T 3575.198 =A006.046
)
s e 567 days | SR SMER WY 311.270 14007150
Chemical Udhyog g
c/0
SmtTarannum T 311.270
Fatima W/o Shri AL
Sahabuddin and
Shri  Sahabuddin
S/o Mohd Nafees,
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Scientific Assistant Regional Officer Regional Officer
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~—  CENTRAL LABORATORY, U.P. POLLUTION CONTROL BOARD
Z=—  T.C-12V,Vibhuti Khand, Gomti Nagar, Lucknow-226010 |
Wir Phone: 0522-2720832, 2720480
TEST REPORT: HAZARDOUS WASTE/ SOLID WASTE

SO cesssinrsensnias
Dt of compilation of test report  14.09.23 Dt./period of testing 30.08.23-13.09.23

1, geew @ 5w uE e/ Nawme and Address of Industry: Waris chemicals Pvt. Lid.,
Kkhanchandpur, Rania, Kanpur Dehat

2. w o (e mEiE s sfedes/ Type of Sample (Gra BACOMPOSHEINIEEIRTE). e e
3, g TS o we sifeg & e/ Sample Collected by Mr. Praveen Kumar
Director (Tech]-SDM, Akbarpur, Kanpur Dehat, Mr Ashutosh Pandey (R.Q.], Mr. sandesh Kumar [J E.]

wwm W @ A ™ 4fET/ Quantity B Packing (Plastic [Any Other] PPE Bag, 500 5m

a.
5, = Teaw B R/ Date of Sample CONEELIHNL 290823 i vsssssassmsssasmommapresassarssiasnesassanssarisimsss
7. [Pewdron i smdsal / Analysis indented by Regional officer, Kanpur Dehat
g, wunTETET A e wita @ R/ Date of Sample receipt in Laboratory : 30.08.23
6. frremw faft/method of analysis ... TCLP
& E Hexavalent Chronyiving
5.No. Sample Code samiple Description (ma)
1 |WW/2286M23 IEhmmium waste from covered shed 23927
2 |Ww/2287/23 tEImqum woste from pucca pils 1739
Teference: (1) EP'A standard 131 1: Toxicily chutacterstic Leaching Proveduce.
{2) 3500-CrB Colorimetric Metha: lﬂlphcnyl Carbazide Methad) - APHA 247 Edition 2023
; o
gl & ewmeR/ Analysed by N\"hh—?’ )
st ewneEwal/ Authorised Simnathry e eeeene "\‘J%;::?-ﬂ?ﬁ-’
\
D
wen watgest sl S P ( GCELO. eutral Lboratars

%oies 1 The resulls im the Test Report relate only to A ers bestsd & The tepoct dhall nat be reproduscd-tsecpLin (bl withious the wintbes, pormnsgstn o

fabarziony 3, The test report peertsias o i saunple a8 peceived in Lab.
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1371 Annexure-2

S.No. | Month | Year | Quantity Received(MT) Quantity Processed(MT) Quantity Disposed (MT)
1 December |2022 1362 850 850
2 January 2023 10700 4783 4783
3 February |2023 21669 9167 9167
4 March 2023 21897 25855 25855
5 April 2023 16660 11003 11003
6 May 2023 7774 11590 11590
7 June 2023 1722 15452 15452
8 |uly 2023 5379 5012 5012
9 August 2023 1655 3511 0
10 |Septemebr |2023 612 2204 2204.12
11 |October 2023 98 98 0
Total (Tnmr) 89526 89525 85916
Quantity Re Processed (In MT)] 5699
Pending Qty Waiting for PSA & Disposal (In MT}] 3651

Qear Fﬁ‘a um‘ai?%nagmm Project

(A Divisien of Re Sustainability Lis,|
Piat Mo, 672 01 N-2 Sikandra Road, Vill Kumbhi
Tehsil-Akbapur, Distt. Kanpur Dehat {UP)
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Details of PSA done by CPCB/ UPPCB |Nos Qty
Total No of Stockpiles 844 89526
Total No of PSA Done 844 89525
Total No of PSA Passed 791 80217
Total No of PSA Failed 53 5699
Total No of Stockpiles Re stabilized 53 5699
Total No of Re stabilized PSA Done 53 5699
Total No of Re stabilized PSA Passed 53 5699
Total No of PSA Waiting for Result 39 3651

Piet o

%
L
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Name & Address of Industry: Unichem India, Vill-8&é&®n G.T. Road, Chaubepur, Kanpur

S.No. Year Total Raw ore use| Total Hazardous Hazardous Remarks
(MT) Waste Generated | Waste Transfer
(MT) to TSDF
1 1994-95 342.920 161.1724
2 |1995-96 193.690 01.0343
3 |1996-97 395.885 186.06595
4 |1997-98 404.125 189.93875
5 |1998-99 427.630 200.9861
6 |1999-2000 296.040 139.1388
7  12000-01 689.190 323.9193
8 12001-02 596.510 280.3597
9 12002-03 125.270 58.8769
10 |2003-04 532.520 250.2844
11 12004-05 567.020 266.4994
12 [2005-06 545.480 256.3756
13 [2006-07 278.060 130.6882
14 |2007-08 361.285 169.80395
15 |2008-09 298.620 140.3514 102.485
16 [2009-10 408.695 192.08665 398.18
17 |2010-11 338.200 158.954 554.12
18 |2011-12 501.755 235.82485 688.54
19 ]2012-13 376.965 177.17355 571.02
20 |2013-14 681.740 3204178 250.5
21 |2014-15 97.640 45.8908 725.43
22 |2015-16 40.500 19.035 748.43
23 |2016-17 60.000 28.2
24 |2017-18 0.000 0
25 |2018-19 0.000 0
26 (2019-20 0.000 0
27 12020-21 0.000 0 0
8559.740 4023.078 =~  4038.71

Annexure-3
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Name & Address of Industry: Unichem India, Vill-Maalon G.T. Road, Chaubepur, Kanpur

Dump transfer date wise
S.No. Date Dump Transfer To TSDF | Total Remarks |
BOWML Ramky

| 02.06.2008 12.665 12.665
2 11.06.2008 23.795 23.795
3 05.08.2008 12.265 12.265
4 12.09.2008 18.225 18,225
3 10.10.2008 18.92 18.920
6 10.12.2008 16.615 16.615
7 05.02.2009 216.55 216.550
8 03.12.2009 85.240 85.240
9 17.12.2009 96.390 96.390
10 30.01.2010 10.260 10.260
11 09.03.2010 206.050 206.050
12 12.11.2010 129.61 129.610
13 28.12.2010 208.2 208.200
14 03.03.2011 159.92 159.920
15 29.08.2011 295.59 295.590
16 13.12.2011 233.030 233.030
17 28.02.2012 411.120 411.120
1 13.03.2012 159.900 159.900
19 28.03.2013 170.680 170.680
20 19.06.2013 79.820 79.820
21 04.01.2014 312.400 312.400
22 31.03.2014 413.030 413.030
23 07.10.2015 423,995 423995
24 07.10.2015 225.565 225,565
25 26.09.2015 98.870 98.870
110434 293437 4038.71
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Annexure-4

Name & Address of Industry: Khanna's Vivek Chemicals Pvt Ltd.

S.No. |Year Total Raw ore| Total Hazardous |Hazardous Waste|Remarks

use (MT) | Waste Generated |Transfer to TSDF
(MT)

1 2000-01 179.060 64 4616

2 2001-02 171.400 61.704

3 2002-03 171.545 61.7562

4 2003-04 217.715 78.3774

] 2004-05 194,475 70,011

6 2005-06 63.500 22.86

7 2006-07 125.650 45.234

8 2007-08 127.115 45.7614 96.855

9 2008-09 76.480 27.5328 112.635

10 2009-10 154.970 55.7892 88.250

11 2010-11 144.700 52.092 88.565

12 20011-12 190.000 684 87.885

13 2012-13 216.000 77.76 87.055

14 2013-14 301.540 108.5544 08,333

15 2014-15 190.060 684216 41.555
2524.210 008.7156 T01.133
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Name & Address of Industry: Khanna's Vivek Chemicals Pvt Ltd.

Dump transfer date wise
S.No. |Date Total Dump Transfer|Remarks
Hazardous Waste
(MT)

| 20.05.2008 3.835
2 20.06.2008 8.65
3 09.07.2008 12.705
4 14.08.2008 11.795
5 10.09.2008 9.665
6 14.10.2008 13.04
T 29.10.2008 12.075
8 12.11.2008 11.97
9 02.12.2008 13.12
10 07.01.2009 124
11 30.01.2009 13.86
12 12.02.2009 12.3
13 21.03.2009 11.04
14 16.04.2009 13.215
15 18.05.2009 12.85
16 20.06.2009 R.78
17 22.08.2009 9.21
18 27.10.2009 8.875
19 18.11.2009 10.105
20 17.04.2010 932
21 22.07.2010 12.23
22 22.07.2010 12.93
23 11.09.2010 13.78
24 27.09.2010 13.03
25 18.11.2010 12.34
26 04.12.2010 14.62
27 26.03.2011 13.08
28 14.04.2011 14.02
29 10.05.2011 13.8
30 12.08.2011 1451
3l 05.04.2011 12.725
32 03.11,2011 8.835
33 23.11.2011 11.595
34 11.02.2012 13.685
35 27.03.2012 14.195
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36 28.07.2012 13.265
37 07.08.2012 15.1
38 01.11.2012 9.135
39 07.12.2012 12,945
40 18.12.2012 9.56
41 08.01.2013 14315
42 13.02.2013 13.28
43 17.06.2013 11.35
44 02.08.2013 13.85
45 26.09.2013 11.27
46 20.11.2013 9.3
47 04.12,2013 13.69
48 08.02.2014 13.23
49 06.06.2014 8.248
50 07.06.2014 7.564
51 12,06.2014 8.858
32 14.06.2014 0.242
53 25.07.2014 10.78
54 28.07.2014 12.081
35 05.11.2014 14.07
36 27.12.2014 14.26
57 06.02.2015 13.89
58 25.03.2015 14.465
39 28.03.2015 13.2
701.133
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1378 Annexure-5A

M G I"l"lail] oversight committee <oversightcommitteeg@gmail.com>

Information required during the visit dated 08.11.2023-Unichem Waste Lifting Details

UPWMP <upwmp@resustainability.com> Thu, Nov 23, 2023 at 11:38 AM
Reply-To: upwmp@resustainability.com
To: oversightcommitteeg@gmail.com

Respected Sir/Ma’am,

Please find the attached sheet for your kind perusal.

Regards
Uttar Pradesh Waste Management Project

sustainability

Re Sustainability Limited | UPWMP | Plot No 672 on NH-2| Sikandra Road, Village Kumbhi | Tehsil Akbarpur | Kanpur Dehat U.P | India | M:
+919335745566 | upwmp@resustainability.com

@ Unichem waste lifting details 2008 to 2016-17.xIsx
28K
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https://www.google.com/maps/search/2%7C%C2%A0Sikandra+Road?entry=gmail&source=g
mailto:upwmp@resustainability.com
https://mail.google.com/mail/u/0/?ui=2&ik=c2a35d143b&view=att&th=18bfacb32a316134&attid=0.1&disp=attd&realattid=343026c752c3dc28_0.1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=c2a35d143b&view=att&th=18bfacb32a316134&attid=0.1&disp=attd&realattid=343026c752c3dc28_0.1&safe=1&zw

1379

S.No Date Month Year M?;l(i:eSt Region Mem;I)z.rship Generator Name Waste Type Qty Dig)t(;sal
1 Jun [ FY 08-09 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 36.460 DLF
2 Aug | FY 08-09 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.265 LAT
3 09/11/2008 | Sep | FY 08-09 2155 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.620 DLF
4 09/11/2008 | Sep | FY 08-09 2156 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.605 DLF
5 30/9/2008 Sep | FY 08-09 2157 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.270 DLF
6 10/03/2008 | Oct | FY 08-09 2158 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.650 DLF
7 | 21/11/2008 | Nov [FY08-09| 2159 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.600 DLF
8 24/11/2008 | Nov | FY 08-09 2160 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 6.015 DLF
9 |12/01/2009| Jan |FY08-09| 1921 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.120 DLF
10 | 12/01/2009 | Jan | FY 08-09 1922 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.980 DLF
11 | 12/01/2009 | Jan | FY 08-09( 1923 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.575 DLF
12 | 12/01/2009 | Jan | FY 08-09 1924 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 11.655 DLF
13 | 12/01/2009 | Jan | FY 08-09 | 1926 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 11.045 DLF
14 | 12/01/2009 | Jan | FY 08-09 1925 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 11.115 DLF
15 | 13/01/2009 | Jan | FY 08-09( 1927 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.385 DLF
16 | 13/01/2009 | Jan | FY 08-09 1928 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.605 DLF
17 | 13/01/2009 | Jan | FY 08-09( 1930 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.785 DLF
18 | 13/01/2009 | Jan | FY 08-09 1929 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.535 DLF
19 | 15/01/2009 | Jan | FY 08-09 1932 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 11.995 DLF

20 | 15/01/2009 | Jan | FY 08-09 1933 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.820 DLF
21 | 15/01/2009 | Jan | FY 08-09 1934 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.085 DLF
22 | 15/01/2009 | Jan | FY 08-09 1935 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.280 DLF
23 | 16/01/2009 | Jan | FY 08-09 1931 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.890 DLF
24 | 16/01/2009 | Jan | FY 08-09 1936 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.475 DLF
25 | 16/01/2009 | Jan | FY 08-09 1937 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.490 DLF
26 | 16/01/2009 | Jan | FY 08-09 1938 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.915 DLF
27 | 17/01/2009 | Jan | FY 08-09 1940 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 11.520 DLF
28 | 17/01/2009 | Jan | FY 08-09 1939 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.285 DLF
29 | 27/04/2011| Apr |FY 11-12| 9331 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 13.510 DLF
30 | 28/04/2011| Apr |[FY 11-12 9332 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.610 DLF
31 |30/04/2011 | Apr |[FY11-12| 9333 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 19.100 DLF
32 | 02/05/2011 | May [ FY 11-12 9334 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 22.210 DLF
33 | 02/05/2011| May |[FY 11-12| 9335 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 21.140 DLF
34 103/05/2011| May [FY 11-12 8717 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 17.890 DLF
35 [03/05/2011| May |[FY 11-12] 9568 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 13.790 DLF
36 | 04/05/2011| May [ FY 11-12 9626 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.140 DLF
37 | 04/05/2011| May [FY 11-12] 9627 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 13.700 DLF
38 | 24/06/2011| Jun | FY 11-12 8718 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.090 DLF
39 [25/06/2011| Jun |[FY11-12| 8719 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 11.430 DLF
40 ]27/06/2011| Jun | FY 11-12| 10239 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.530 DLF
41 28/06/2011 Jun FY 11-12| 10240 Chaubepur 5 Unichem India Ltd. E.T.P SLUDGE 7.980 DLF
42 1 30/06/2011 | Jun | FY 11-12 10241 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.030 DLF
43 | 04/07/2011 Jul FY 11-12| 10236 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.250 DLF
44 [05.05.2015| May | FY 15-16| 26821 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.230 DLF
45 108.04.2015| Apr |FY 15-16| 23511 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.600 DLF
46 (08.05.2015] May | FY 15-16( 26822 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.775 DLF
47 109.04.2015| Apr | FY 15-16| 26730 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.820 DLF
48 [09.05.2015] May | FY 15-16 | 26823 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.540 DLF
49 [09.05.2015] May | FY 15-16| 26824 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.850 DLF
50 [10.04.2015| Apr [FY 15-16| 26729 Chaubepur 5 Unichem India Ltd. ETP SLUDGE 7.570 DLF
51 [11.04.2015] Apr [FY 15-16| 26721 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.330 DLF
52 [12.05.2015] May | FY 15-16| 26825 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.455 DLF
53 |13.04.2015| Apr | FY 15-16( 23512 Chaubepur 5 Unichem India Ltd. ETP SLUDGE 7.270 DLF
54 [13.04.2015] Apr |FY15-16] 23513 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.645 DLF
55 13.05.2015| May | FY 15-16| 26826 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.690 DLF
56 [14.05.2015| May | FY 15-16| 26827 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.395 DLF
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57 |15.04.2015| Apr | FY15-16| 23514 Chaubepur 5 Unichem India Ltd. ETP SLUDGE 7.125 DLF
58 |15.05.2015] May | FY 15-16| 26828 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.850 DLF
59 16.04.2015] Apr | FY 15-16| 23515 Chaubepur 5 Unichem India Ltd. ETP SLUDGE 7.625 DLF
60 |16.05.2015] May | FY 15-16| 26829 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.210 DLF
61 [17.04.2015] Apr |FY15-16| 23516 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.450 DLF
62 19.05.2015| May | FY 15-16( 26830 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.435 DLF
63 [20.04.2015| Apr |FY15-16| 23517 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.600 DLF
64 [20.05.2015] May | FY 15-16| 23523 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.240 DLF
65 [21.04.2015| Apr |FY 15-16| 23518 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.450 DLF
66 122.04.2015] Apr |[FY15-16| 23519 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.820 DLF
67 [23.04.2015| Apr |FY 15-16| 26722 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.650 DLF
68 [23.04.2015] Apr |FY 15-16]| 26723 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.530 DLF
69 |28.4.2015| Apr [FY15-16| 26724 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.280 DLF
70 |29.4.2015]| Apr |FY15-16| 26725 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.550 DLF
71 [30.04.2015( Apr |FY 15-16( 26726 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.280 DLF
72 | 4.05.2015| May |FY15-16| 26727 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.750 DLF
73 |5.05.2015| May |FY 15-16| 26728 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.550 DLF
74 | 11/12/2010 | Nov [FY 2010-11 07866 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 15.770 DLF
75 | 11/12/2010| Nov [FY 2010-11 07867 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.600 DLF
76 | 11/12/2010 | Nov [FY 2010-11 07868 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 9.590 DLF
77 | 03/08/2010| Sep [FY 2010-11 04776 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.310 DLF
78 | 13/11/2010 | Nov [FY 2010-11 07869 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 16.450 DLF
79 | 13/11/2010| Nov [FY 2010-11 07870 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 16.040 DLF
80 | 14/03/2011 | Mar |FY 2010-1] 07632 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 27.160 DLF
81 | 15/11/2010| Nov [FY 2010-11] 07871 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.510 DLF
82 | 15/11/2010( Nov [FY 2010-11 07873 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.650 DLF
83 | 15/11/2010| Nov [FY 2010-1] 07872 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 15.680 DLF
84 116/11/2010( Nov |FY 2010-11] 6234 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.090 DLF
85 | 16/11/2010| Nov [FY 2010-1] 7875 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 11.390 DLF
86 | 16/11/2010( Nov |FY 2010-11] 7874 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 16.980 DLF
87 | 17/08/2010 [ Aug |FY 2010-1] 04774 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 27.250 DLF
88 17/08/2010 | Aug [FY 2010-1] 04775 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 15.040 DLF
89 | 17/11/2010( Nov [FY 2010-11] 7656 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.850 DLF
90 |20/01/2011| Jan [FY 2010-11] 08331 Chaubepur 5 Unichem India Ltd. E.T.P. SLUDGE 12.880 DLF
91 |[21/01/2011| Jan [FY 2010-11 08332 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.640 DLF
92 [22/01/2011| Jan [FY 2010-1] 08334 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.200 DLF
93 | 22/01/2011| Jan [FY 2010-11 08333 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 27.560 DLF
94 | 24/01/2011| Jan [FY 2010-1] 08335 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 30.960 DLF
95 |24/01/2011| Jan [FY 2010-11 00 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 31.060 DLF
96 | 25/01/2011| Jan [FY 2010-11 08336 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 22.510 DLF
97 |28/01/2011| Jan [FY 2010-11 08337 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 12.210 DLF
98 | 28/02/2011| Feb [FY 2010-11 08339 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 14.230 DLF
99 | 28/02/2011| Feb [FY 2010-1] 08340 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 23.526 DLF
100 | 28/02/2011 | Feb |FY 2010-1] 08272 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 11.120 DLF
101 | 28/02/2011 | Feb |FY 2010-11] 08271 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 30.950 DLF
102 | 03/12/2009 [ Dec | FY09-10 [ 04908 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 16.170 DLF
103 | 07/12/2009 | Dec | FY09-10 | 04909 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 16.630 DLF
104 | 07/12/2009 [ Dec | FY09-10 [ 04910 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.020 DLF
105 | 07/12/2009 | Dec | FY09-10 | 05016 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.280 DLF
106 | 07/12/2009 [ Dec | FY09-10 [ 05017 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 16.610 DLF
107 | 08/12/2009 | Dec | FY09-10 | 05018 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 16.440 DLF
108 | 08/12/2009 [ Dec | FY09-10 [ 05019 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.240 DLF
109 | 09/12/2009 | Dec | FY09-10 [ 04771 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.260 DLF
110 | 23/11/2009 [ Nov | FY09-10 [ 04901 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.040 DLF
111 | 25/11/2009 | Nov | FY09-10 [ 04902 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 13.080 DLF
112 | 25/11/2009 [ Nov | FY09-10 [ 04903 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 14.940 DLF
113 | 26/11/2009 | Nov | FY09-10 [ 04904 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.700 DLF
114 | 27/11/2009 [ Nov | FY09-10 [ 04905 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.890 DLF
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115 | 27/11/2009 [ Nov | FY09-10 [ 04907 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 10.080 DLF
116 | 28/11/2009 | Nov | FY09-10 [ 04906 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 15.510 DLF
117 | 04/06/2013 | Apr | FY13-14 17036 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 20.640 LAT
118 | 04/09/2013  Apr | FY13-14 16886 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 21.470 LAT
119 | 04/11/2013 | Apr | FY13-14 16611 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 22.030 LAT
120 | 20/04/2013 | Apr | FY13-14 17273 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 15.680 DLF
121 [02.12.2013 | Dec [ FY13-14| 19174 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.025 DLF
122 | 03.12.2013 | Dec | FY13-14 [ 19175 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.210 DLF
123 [ 04.12.2013 | Dec [ FY13-14| 19176 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.815 DLF
124 | 05.12.2013 | Dec | FY13-14 [ 19138 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.245 DLF
125 [ 06.12.2013 | Dec [ FY13-14| 19139 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.145 DLF
126 | 07.12.2013 | Dec | FY13-14 [ 20980 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.275 DLF
127 [03.02.2014 | Feb [ FY13-14| 21323 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.060 DLF
128 | 04.02.2014 | Feb | FY13-14 [ 21011 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.025 DLF
129 [05.02.2014 | Feb [ FY13-14] 21010 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.115 DLF
130 | 06.02.2014 | Feb | FY13-14 | 21346 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.080 DLF
131 [07.02.2014 | Feb [ FY13-14| 21324 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.885 DLF
132 | 08.02.2014 | Feb | FY13-14 | 21347 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.935 INC
133 | 1.02.2014 | Feb | FY13-14 | 19104 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.155 DLF
134 | 10.02.2014 | Feb | FY13-14 | 21348 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.145 DLF
135 | 11.02.2014 [ Feb | FY13-14 | 21325 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.055 DLF
136 | 12.02.2014 | Feb | FY13-14 | 21349 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.040 DLF
137 | 13.02.2014  Feb | FY13-14 [ 20976 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.200 DLF
138 | 14.02.2014 | Feb | FY13-14 [ 20977 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.030 DLF
139 | 17.02.2014 [ Feb | FY13-14 | 20978 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.110 DLF
140 | 18.02.2014 | Feb | FY13-14 [ 20979 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.120 DLF
141 | 19.02.2014  Feb | FY13-14 | 21350 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.035 DLF
142 | 20.02.2014 | Feb | FY13-14 | 19121 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.185 DLF
143 | 21.02.2014 | Feb | FY13-14 | 19122 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.075 DLF
144 | 24.02.2014 | Feb | FY13-14 | 21012 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.045 DLF
145 [26.02.2014| Feb [ FY13-14| 21013 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.045 DLF
146 | 27.02.2014 | Feb | FY13-14 [ 21014 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.065 DLF
147 [ 28.02.2014| Feb [ FY13-14| 21015 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.025 DLF
148 | 06.01.2014 [ Jan | FY13-14 [ 19140 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.415 DLF
149 [07.01.2014| Jan [ FY13-14| 21016 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.155 DLF
150 | 08.01.2014 [ Jan | FY13-14 [ 21017 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.075 DLF
151 [09.01.2014| Jan [ FY13-14| 19099 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.275 DLF
152 1 10.01.2014 [ Jan | FY13-14 [ 19100 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.085 DLF
153 [ 11.01.2014| Jan | FY13-14| 19101 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.315 DLF
154 | 18.01.2014 [ Jan | FY13-14 [ 21321 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.400 DLF
155 [20.01.2014| Jan [ FY13-14| 21006 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.110 DLF
156 | 21.01.2014 [ Jan | FY13-14 [ 21007 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.215 DLF
157 | 22.01.2014 | Jan | FY13-14 | 21008 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.650 DLF
158 | 23.01.2014 [ Jan | FY13-14 [ 21322 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.025 DLF
159 | 24.01.2014 | Jan | FY13-14 | 21018 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.160 DLF
160 | 25.01.2014 [ Jan | FY13-14 | 21019 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.855 DLF
161 | 27.01.2014 | Jan | FY13-14 | 21020 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.285 DLF
162 | 28.01.2014 [ Jan | FY13-14 [ 19120 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.165 DLF
163 |29.01.2014 | Jan FY13-14 | 19102 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.085 DLF
164 | 30.01.2014 [ Jan | FY13-14 | 19103 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.270 DLF
165 | 31.01.2014 | Jan FY13-14 | 21009 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.075 DLF
166 | 01.03.2014 [ Mar | FY13-14 [ 21751 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.11 DLF
167 | 03.03.2014 | Mar | FY13-14 [ 21451 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.1 DLF
168 | 04.03.2014 Mar [ FY13-14| 21752 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.005 DLF
169 | 05.03.2014 | Mar | FY13-14 [ 21753 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.225 DLF
170 [ 06.03.2014 | Mar [ FY13-14| 21754 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.06 DLF
171 | 07.03.2014 | Mar | FY13-14 [ 21755 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.185 DLF
172 [ 08.03.2014 | Mar [ FY13-14| 21756 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.045 DLF
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173 [ 11.03.2014  Mar | FY13-14 | 21757 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.07 DLF
174 | 12.03.2014 | Mar | FY13-14 [ 21758 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.025 DLF
175 [ 13.03.2014 | Mar | FY13-14| 21759 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.085 DLF
176 | 14.03.2014 | Mar | FY13-14 [ 21760 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.03 DLF
177 [ 15.03.2014 Mar [ FY13-14| 21452 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.045 DLF
178 | 12.11.2013 | Nov | FY13-14 [ 18947 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.010 DLF
179 [ 12.11.2013 | Nov [ FY13-14| 18946 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.420 DLF
180 | 13.11.2013 | Nov | FY13-14 [ 19141 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.020 DLF
181 [ 14.11.2013 | Nov [ FY13-14| 19142 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.005 DLF
182 | 15.11.2013 | Nov | FY13-14 [ 19143 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.015 DLF
183 [ 16.11.2013 | Nov [ FY13-14| 19144 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.670 DLF
184 | 18.11.2013 | Nov | FY13-14 [ 19145 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.925 DLF
185 [ 19.11.2013 | Nov [ FY13-14| 19146 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.115 DLF
186 |20.11.2013 | Nov | FY13-14 [ 19123 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.165 DLF
187 [21.11.2013 | Nov [ FY13-14| 19124 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.055 DLF
188 | 22.11.2013 | Nov | FY13-14 [ 19125 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 7.980 DLF
189 [23.11.2013 | Nov [ FY13-14| 19132 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.125 DLF
190 | 25.11.2013 | Nov | FY13-14 [ 19111 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.075 DLF
191 | 26.11.2013  Nov | FY13-14 | 19112 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.055 DLF
192 | 27.11.2013 | Nov | FY13-14 | 19113 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.020 DLF
193 | 28.11.2013 [ Nov | FY13-14 | 19133 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.045 DLF
194 | 30.11.2013 | Nov | FY13-14 | 19134 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.195 DLF
195 | 21.04.2014 [ Apr | FY14-15 | 21453 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.055 DLF
196 | 22.04.2014 | Apr | FY14-15 21454 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.14 DLF
197 | 22.04.2014  Apr | FY14-15 | 21455 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.025 DLF
198 | 12.05.2014 | May | FY14-15 22202 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.15 DLF
199 | 13.05.2014  May | FY14-15 | 21456 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.25 DLF
200 | 14.05.2014 | May | FY14-15 22203 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.15 DLF
201 | 15.05.2014 | May | FY14-15( 22204 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.31 DLF
202 | 23.05.2014 | May | FY14-15 21457 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.25 DLF
203 | 24.05.2014 | May | FY14-15 | 22431 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.235 DLF
204 |26.05.2014 | May | FY14-15 22432 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.135 DLF
205 |27.05.2014 | May | FY14-15 | 22433 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.52 DLF
206 | 2.06.2014 Jun | FY14-15 | 22434 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.1 DLF
207 | 3.06.2014 Jun | FY14-15 | 22435 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.12 DLF
208 | 4.06.2014 Jun | FY14-15 | 22436 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.275 DLF
209 | 5.06.2014 Jun | FY14-15 | 22437 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.28 DLF
210 | 6.06.2014 Jun | FY14-15 | 22438 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.065 DLF
211 | 7.06.2014 Jun | FY14-15 | 22439 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.29 DLF
212 ] 9.06.2014 Jun | FY14-15 | 22440 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.085 DLF
213 | 16.06.2014 [ Jun | FY14-15 | 21458 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.035 DLF
214 ] 23.06.2014 | Jun | FY14-15 | 22205 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.185 DLF
215 | 24.06.2014 [ Jun | FY14-15( 22207 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.17 DLF
216 | 4.07.2014 Jul FY14-15 | 22206 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.125 DLF
217 | 5.07.2014 Jul FY14-15 | 22208 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.175 DLF
218 | 7.07.2014 Jul FY14-15 [ 22711 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.165 DLF
219 | 12.07.2014 [ Jul FY14-15 | 22712 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.155 DLF
220 | 14.07.2014 |  Jul FY14-15 | 22713 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.19 DLF
221 | 15.07.2014 [ Jul FY14-15 | 21714 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.24 DLF
222 | 16.07.2014 |  Jul FY14-15 | 22715 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.115 DLF
223 | 17.07.2014 [  Jul FY14-15 | 22716 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.1 DLF
224 | 18.07.2014 |  Jul FY14-15 | 22717 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.13 DLF
225 | 19.07.2014 |  Jul FY14-15 | 22718 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.115 DLF
226 |21.07.2014 Jul | FY14-15( 23075 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.22 DLF
227 1 22.07.2014 | Jul | FY14-15 | 22721 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.155 DLF
228 |[23.07.2014 Jul | FY14-15 | 22722 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.11 DLF
229 | 24.07.2014 | Jul | FY14-15 | 22719 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.175 DLF
230 |[25.07.2014 Jul | FY14-15| 23076 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.16 DLF
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231 |[26.07.2014  Jul | FY14-15( 23077 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.115 DLF
232 | 28.07.2014 | Jul FY14-15 | 23078 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.16 DLF
233 [ 30.07.2014  Jul | FY14-15( 22723 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.1 DLF
234 | 08/01/2014 | Aug | FY14-15 22724 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.105 DLF
235 | 08/05/2014 | Aug | FY14-15| 22725 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.115 DLF
236 | 08/06/2014 | Aug | FY14-15 23079 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.13 DLF
237 | 08/07/2014 | Aug | FY14-15| 22726 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.08 DLF
238 | 08/08/2014 | Aug | FY14-15 22727 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.135 DLF
239 | 08/08/2014 | Aug | FY14-15 | 22729 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.135 DLF
240 | 08/09/2014 | Aug | FY14-15 22728 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.115 DLF
241 | 13/8/2014 | Aug | FY14-15| 22730 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.105 DLF
242 | 14/8/2014 Aug | FY14-15 23071 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.12 DLF
243 | 16/8/2014 | Aug | FY14-15 | 23072 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8 DLF
244 | 18/8/2014 Aug | FY14-15 22209 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.115 DLF
245 | 18/8/2014 | Aug | FY14-15 [ 23073 Chaubepur 5 Unichem India Ltd. Stabilized Basic Chrome Sulpahte 8.11 DLF
246 | 20/8/2014 | Aug | FY14-15 | 23074 Chaubepur 5 Unichem India LTD Stabilized Basic Chrome Sulpahte 8.2 DLF
247 | 4/30/2015 | April | FY 15-16| 26726 Chaubepur 5 Unichem India LTD STB. BCS 7.280 DLF
248 | 4/23/2015 | April | FY 15-16 26722 Chaubepur 5 Unichem India LTD STB. BCS 7.650 DLF
249 | 4/23/2015 | April | FY 15-16| 26723 Chaubepur 5 Unichem India LTD STB. BCS 7.530 DLF
250 | 4/10/2015 | April | FY 15-16| 26729 Chaubepur 5 Unichem India LTD STB. BCS 7.570 DLF
251 | 4/13/2015 | April | FY 15-16| 23512 Chaubepur 5 Unichem India LTD STB. BCS 7.270 DLF
252 | 4/15/2015 April | FY 15-16| 23514 Chaubepur 5 Unichem India LTD STB. BCS 7.125 DLF
253 | 4/16/2015 | April | FY 15-16| 23515 Chaubepur 5 Unichem India LTD STB. BCS 7.625 DLF
254 | 4/8/2015 | April | FY 15-16 23511 Chaubepur 5 Unichem India LTD STB. BCS 7.600 DLF
255 | 4/9/2015 | April | FY 15-16| 26730 Chaubepur 5 Unichem India LTD STB. BCS 7.820 DLF
256 | 4/11/2015 April | FY 15-16 26721 Chaubepur 5 Unichem India LTD STB. BCS 7.330 DLF
257 | 4/13/2015 | April | FY 15-16| 23513 Chaubepur 5 Unichem India LTD STB. BCS 7.645 DLF
258 | 4/17/2015 | April | FY 15-16| 23516 Chaubepur 5 Unichem India LTD STB. BCS 7.450 DLF
259 | 4/20/2015 | April | FY 15-16| 23517 Chaubepur 5 Unichem India LTD STB. BCS 7.600 DLF
260 |4/21/2015 | April | FY 15-16| 23518 Chaubepur 5 Unichem India LTD STB. BCS 7.450 DLF
261 |4/22/2015 | April | FY 15-16| 23519 Chaubepur 5 Unichem India LTD STB. BCS 7.820 DLF
262 | 5/4/2015 | May | FY 15-16| 26727 Chaubepur 5 Unichem India LTD STB. BCS 7.750 DLF
263 | 5/5/2015 | May | FY 15-16| 26728 Chaubepur 5 Unichem India LTD STB. BCS 7.550 DLF
264 | 5/5/2015 | May | FY 15-16( 26821 Chaubepur 5 Unichem India LTD STB. BCS 7.230 DLF
265 | 5/8/2015 | May | FY 15-16| 26822 Chaubepur 5 Unichem India LTD STB. BCS 7.775 DLF
266 |5/16/2015| May | FY 15-16| 26829 Chaubepur 5 Unichem India LTD STB. BCS 7.210 DLF
267 |5/19/2015| May | FY 15-16| 26830 Chaubepur 5 Unichem India LTD STB. BCS 7.435 DLF
268 | 5/20/2015| May | FY 15-16| 23523 Chaubepur 5 Unichem India LTD STB. BCS 7.240 DLF
269 | 4/28/2015 | April | FY 15-16| 26724 Chaubepur 5 Unichem India LTD STB. BCS 7.280 DLF
270 | 4/29/2015 April | FY 15-16| 26725 Chaubepur 5 Unichem India LTD STB. BCS 7.550 DLF
271 | 5/9/2015 | May | FY 15-16| 26823 Chaubepur 5 Unichem India LTD STB. BCS 7.540 DLF
272 | 5/9/2015 | May | FY 15-16| 26824 Chaubepur 5 Unichem India LTD STB. BCS 7.850 DLF
273 | 5/12/2015 | May | FY 15-16| 26825 Chaubepur 5 Unichem India LTD STB. BCS 7.455 DLF
274 | 5/13/2015| May | FY 15-16| 26826 Chaubepur 5 Unichem India LTD STB. BCS 7.690 DLF
275 | 5/14/2015| May | FY 15-16| 26827 Chaubepur 5 Unichem India LTD STB. BCS 7.395 DLF
276 | 5/15/2015| May | FY 15-16| 26828 Chaubepur 5 Unichem India LTD STB. BCS 7.850 DLF
277 [20/06/2016( June | FY16-17 [ 1042 Chaubepur 5 Unichem India LTD STB. BCS 6.675 DLF
278 120/06/2016( June | FY16-17 1041 Chaubepur 5 Unichem India LTD STB. BCS 7.910 DLF
279 [22/06/2016( June | FY16-17 [ 1043 Chaubepur 5 Unichem India LTD STB. BCS 8.030 DLF
280 |23/06/2016( June | FY16-17 1044 Chaubepur 5 Unichem India LTD STB. BCS 7.625 DLF
281 [24/06/2016( June | FY16-17 [ 1045 Chaubepur 5 Unichem India LTD STB. BCS 8.110 DLF
282 125/06/2016( June | FY16-17 1046 Chaubepur 5 Unichem India LTD STB. BCS 8.650 DLF
283 |27/06/2016( June | FY16-17 1047 Chaubepur 5 Unichem India LTD STB. BCS 8.900 DLF
284 [28/06/2016( June | FY16-17 [ 1048 Chaubepur 5 Unichem India LTD STB. BCS 7.965 DLF
285 | 11/7/2016 | July | FY16-17 1049 Chaubepur 5 Unichem India LTD STB. BCS 8.815 DLF
286 | 12/7/2016( July | FY16-17 [ 1050 Chaubepur 5 Unichem India LTD STB. BCS 8.545 DLF
287 |13/07/2016( July | FY16-17 1241 Chaubepur 5 Unichem India LTD STB. BCS 8.935 DLF
288 [18/07/2016( July | FY16-17 | 1242 Chaubepur 5 Unichem India LTD STB. BCS 8.775 DLF
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1384 Annexure-5B

M G I'T'Iai[ oversight committee <oversightcommitteeg@gmail.com>

Information required during the visit dated 08.11.2023-Khanna Vivek Waste Lifting
Details

UPWMP <upwmp@resustainability.com> Thu, Nov 23, 2023 at 1:53 PM
Reply-To: upwmp@resustainability.com
To: oversightcommitteeg@gmail.com

Respected Sir/Ma’am,

Please find the attached details for your kind reference.

Regards
Uttar Pradesh Waste Management Project

Sustainability

Re Sustainability Limited | UPWMP | Plot No 672 on NH-2| Sikandra Road, Village Kumbhi | Tehsil Akbarpur | Kanpur Dehat U.P | India | M:
+919335745566 | upwmp@resustainability.com

@ Khanna Vivek waste lifting details.xlsx
14K
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S.No Date Month Year |Manifest No. Region I\;Il;r)nll\}zl:s Generator Name Waste Type Qty Dig)t(;sal
1 May | FY-08-09 2121 Kanpur 6 Khanna Vivek Chemicals Pvt. Ltd. Stabilised BCS Sludge 3.835 DLF
2 Jun FY 08-09 2122 Kanpur 6 Khanna Vivek Chemicals Pvt. Ltd. Stabilised BCS Sludge 8.650 DLF
3 Jul FY 08-09 2123 Kanpur 6 Khannas Vivek Chemicals Pvt. Ltd. Stablized ( BCS) 12.705 LAT
4 Aug FY 08-09 2124 Kanpur 6 Khanna Vivek Chemicals Pvt Ltd Stabilized ETP Sludg 11.795 LAT
5 09/11/2008 Sep FY 08-09 2125 Kanpur 6 Khanna Vivek Chemicals Pvt. Ltd. Stabilized Basic Chrome Sulpahte 9.665 DLF
6 14/04/2011 Apr FY 11-12 9447 KANPUR 6 KHANNA VIVEK CHEMICALS PVT LTD STAB. BCS 14.020 DLF
7 10/05/2011 May | FY11-12 9448 KANPUR 6 KHANNA VIVEK CHEMICALS PVT LTD STAB. BCS 13.800 DLF
8 12/08/2011 Aug FY 11-12 9449 KANPUR 6 KHANNA VIVEKS CHEMICALS PVT LTD STAB. BCS 14.510 DLF
9 06/09/2011 Sep FY 11-12 10381 KANPUR 6 KHANNA VIVEK CHEMICALS SOLID SLUDGE/STAB.BCS. 12.725 DLF
10 | 03/11/2011 Nov FY 11-12 10382 KANPUR 6 KHANNA VIVEK CHEMICALS PVT LTD STAB BCS WASTE 8.835 DLF
11 | 23//11/2011 Nov FY 11-12 10383 PANKI 6 KHANNA VIVEK CHEMICALS PVT LTD SOLID SLUDGE 11.595 DLF
12 | 12/02/2012 Feb FY 11-12 10384 KANPUR 6 KHANNAS VIVEK CHEMICALS (P) LTD STAB. BCS WASTE 13.685 DLF
13 | 27/03/2012 Mar FY 11-12 10385 KANPUR 6 KHANNA VIVEK CHEMICALS PVT LTD STAB BCS 14.195 DLF
14 | 30/07/2012 Jul FY 12-13 14561 PANKI 6 KHANNA VIVEKS CHEMICALS PVT LTD STAB SOLID WASTE 13.265 DLF
15 | 08/08/2012 Aug FY 12-13 14562 PANKI 6 KHANNA VIVEK CHEMICALS PVT LTD SOLID SLUDGE 15.100 DLF
16 | 11/01/2012 Nov FY 12-13 14563 KANPUR 6 KHANNA & VIVEK CHEMICALS SLOID WASTE 9.135 DLF
17 | 07.12.2012 Dec FY 12-13 14564 KANPUR 6 KHANNAS VIVEK CHEMICALS PVT STAB. BCS SLUDGE 12.945 DLF
18 | 18/12/2012 Dec FY 12-13 16440 KANPUR 6 KHANNAS VIVEK CHEMICALS PVT SOLID HAZ-WASTE 9.560 DLF
19 | 01/08/2013 Jan FY 12-13 15870 KANPUR 6 KHANNAS VIVEK CHEMICALS STAB. BCS SLUDGE 14.315 DLF

20 14/02/13 Feb FY 12-13 15161 KANPUR 6 Khanna Vivek Chemicles Pvt Ltd STAB. SLUDGE 13.250 DLF
21 | 04/12/2010 Dec [FY 2010-11 06766 KANPUR 6 KHANNA VIVEK'S CHEMICALS STAB.BCS.SLUDGE 14.620 DLF
22 | 13/09/2010 Sep [FY 2010-1] 03870 KANPUR 6 KHANNA VIVEK CHEMICALS STAB. BCS SLUDGE 13.780 DLF
23 18/11/2010 Nov Y 2010-11 06765 KANPUR 6 KHANNA VIVEK CHEMICALS PVT. LTD STABILIZED BCS 12.340 DLF
24 | 26/03/2011 Mar [FY 2010-1] 08716 KANPUR 6 KHANNA VIVEK CHEMICALS SOLID SLUDGE 13.080 DLF
25 | 28/09/2010 Sep [FY2010-1] 06764 KANPUR 6 Khanna Vivek Chemicles Pvt Ltd STAB. BCS SLUDGE 13.030 DLF
26 | 19/11/2009 Nov FY09-10 03869 Kanpur 6 Khanna Vivek Chemicles Pvt Ltd. Stb. BCS (Solid Sudge) 10.105 DLF
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27 | 22/06/2009 Jun FY09-10 03866 Kanpur Khanna Vivek Chemicles Pvt Ltd. Stabilised Solid Waste (BCS) 8.780 DLF
28 | 22/08/2009 Aug FY09-10 03867 Kanpur Khanna Vivek Chemicles Pvt Ltd Stab. BCS 9.210 DLF
29 | 28/10/2009 Oct FY09-10 03868 Kanpur Khanna Vivek Chemicals (P) Ltd. Stab.BCS Sludge 8.875 DLF
30 | 08/02/2013 Aug FY13-14 16808 KANPUR Khanna Vivek Chemicles Pvt Ltd STAB. ETP SLUDGE 13.850 DLF
31 | 04.12.2013 Dec FY13-14 19444 PANKI KHANNA'S VIVEK CHEMICAL PVT LTD STAB. BCS SLUDGE 13.690 DLF
32 | 10.02.2014 Feb FY13-14 19445 KHANNAS VIVEK CHEMICALS SOLID WASTE 13.230 DLF
33 | 17.06.2013 Jun FY13-14 16807 PANKI Khanna Vivek Chemicles Pvt Ltd SOLIED SLUDGE 11.350 LAT
34 | 20.11.2013 Nov FY13-14 19443 PANKI KHANNA'S VIVEK CHEMICALS PVT. LTD. SOLID SLUDGE 9.300 DLF
35 | 26/09/2013 Sep FY13-14 16809 PANKI KHANNA & VIVEK CHEMICAL PVT LTD STAB.HAZ.WASTE 11.270 DLF
36 8.11.2014 Nov FY14-15 23988 KANPUR KHANNA VIVEK SOLID WASTE 13.12 DLF
Total Qty 427.215
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Bharat Oil and Waste Management Ltd.

Annexure-6

(Gata No.672 Village Kumbhi Akbarpur, Kanpur Dehat)

Month

Quantity

Received(MT)

: .Z-ETDEC_ !

Quantity

Processed (MT)

Quantity

Disposed (MT)

593475

0

23-Jan

903.49

518.89

518.89

. 23-Feb

| 863135

429.835

~ 429.835

23-Mar

1106.02

1068.19

1068.19

E23Apr

~ 1536.026

426.245

- 426.245

23-May

1458.585

1458.585

B R

22100201

23-Jul

0

0

TR

o

23-Sep

0

0

P | 23-0ct

i

s

Total

5002.146

5002,146
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Bharat Oil & Waste Management Itd.
Gata No. 672 Vill-kumbhi Akbarpur Kanpur dehat 209101
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1389 Annexure-7A

M Gma || oversight committee <oversightcommitteeg@gmail.com>

Fwd: Reply Letter to UPPCB with HW received data Unichem and Khanna Vivek,
Kanpur Regarding...

RO Kanpur Dehat <rokanpurdehat@uppcb.in> Wed, Nov 22, 2023 at 4:18 PM
To: oversight committee <oversightcommitteeg@gmail.com>
Cc: CEO 2 <ceo2@uppcb.in>

Sir,

Kindly take the reference of aforesaid subject, the information regarding the details of HW received from M/s Khanna
Vivek Chemicals Pvt Ltd and Unichem India to TSDF M/s Bharat Oil & Waste Management Ltd sought by Hon'ble
Oversight Committee .

Hereby enclosed the data of HW received form TSDF.

Ashutosh Pandey

Regional Office,

U.P. Pollution Control Board
Kanpur Dehat

---------- Forwarded message ---------

From: <ajay.singh@bharatoil.com>

Date: Sat, Nov 18, 2023 at 9:04 PM

Subject: RE: Reply Letter to UPPCB with HW received data Unichem and Khanna Vivek, Kanpur Regarding...
To: <rokanpur@uppcb.com>

Cc: <ceo2@uppcb.com>, <rokanpurdehat@uppcb.com>, <naresh@bharatoil.com>, Bharat Manglani
<bharat@footpath.com>, <sk.kukreja@bharatoil.com>, O.P.Asrani <om.asrani@bharatoil.com>, Ashish Shukla
<ashish.shukla@bharatoil.com>, <saurabh.rajput@bharatoil.com>

Respected Sir,

As per UPPCB Letter# 1016/U-1/23 date: 09/11/2023 and received on 14/11/2023 we (Bharat Oil and Waste
Management Ltd.) sending date wise data of receives hazardous waste from Khanna Vivek Chemicals Pvt Ltd and
Unichem India.

Thank-you for your time and kind consideration.

Best Regards
-Ajay

Ajay Singh

Quality Manager

Strategic Environment Protection Laboratory

Bharat Oil & Waste Management Ltd.

Complete Hazardous/E-Waste Management, Used/Waste Oil Re-refining, Laboratory Testing
(Air, Soil, Water, Material), Enterprise Waste Tracking & Management Software (WTS®)
Email: ajay.singh@bharatoil.com
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Mobile: +91-8874207658

Office: 011-2981 6466, 41000710

Gata No. 672, Village Kumbhi, NH-2, Akbarpur, Kanpur Dehat.
Uttar Pradesh, Pin- 209101, INDIA

From: ajay.singh@bharatoil.com

Sent: Wednesday, November 15, 2023 6:34 PM

To: 'rokanpur@uppcb.com' <rokanpur@uppcb.com>

Cc: ceo2@uppcb.com; rokanpurdehat@uppchb.com; naresh@bharatoil.com; 'Bharat Manglani' <bharat@footpath.com>;
sk.kukreja@bharatoil.com; 'O.P.Asrani' <om.asrani@bharatoil.com>; 'Ashish Shukla' <ashish.shukla@bharatoil.com>;
saurabh.rajput@bharatoil.com

Subject: Reply Letter to UPPCB with HW received data Unichem and Khanna Vivek, Kanpur Regarding...

To, 15 November, 2023
Hon'ble Shri Anant Kumar Singh

Member Oversight Committee
Honourable National Green Tribunal
uUpP

Subject: Submission of Data of hazardous waste received from Khanna Vivek Chemicals and Unichem India (From year
2009 to 2023)

Reference: UPPCB Letter# 1016/U-1/23 date: 09/11/2023 received 14/11/2023

Respected Sir,

We are writing to submit comprehensive data regarding the waste received by Khanna Vivek Chemicals Panki Industrial
Area Kanpur Nagar and Unichem India Ltd. Chaubepur Kanpur Nagar from 2009 to till today. The information is
presented in a table format for your kind perusal.

We regret for delay in submitting this information due to several employees in accounts/finance on advance approved

leave (due Diwali & festival) and sudden medical leave by key accounts employee due dengue infection in their family
(Rushed back to home town).

Sr. No. Financial Year Industry Name
Khanna Vivek Chemicals Panki | Unichem India Ltd.
Ind. Area Kanpur Nagar (Waste | Chaubepur Kanpur Nagar
in MT) (Waste in MT)
1 2009-2010 0 206.050
2 2010-2011 34.480 129.610
3 2011-2012 0 504.690
4 2012-2013 0 470.130
5 2013-2014 0 127.790
M/s Unichem
6 2014-2015 56.773 0 India owes
BOWML a
seriously
7 2015-2016 0 0 overdue Unpaid
amount (against
the above
. services) of
8 2016-2017 0 0 Rs.1,19,765/- (in
addition
interest @
9 2017-2018 0 0 18%/annum
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10 2018-2019 0 0
11 2019-2020 0 0
12 2020-2021 0 0
13 2021-2022 0 0
14 2022-2023 0 0
15 2023-2024 (April to 0 0
September 2023)
Total 91.253 MT 1438.270 MT

Waste Management Ltd.

Meraz Khan
Accounts Manager

Copy To:

1. Regional Officer, UPPCB, Kanpur, UP
2. Regional Officer, UPPCB, Rania, Kanpur-Dehat UP

Thank-you for your time and kind consideration.

Best Regards
-Ajay

Ajay Singh

Bharat Oil & Waste Management Ltd.

Complete Hazardous/E-Waste Management, Used/Waste 0il Re-refining,
(Air, Soil, Water, Material), Enterprise Waste Tracking & Management Software (WTS®)

Email: ajay.singh@bharatoil.com

Mobile: +91-8874207658
Office: 011-2981 6466, 41000710

Gata No. 672, Village Kumbhi, NH-2, Akbarpur, Kanpur Dehat.

Uttar Pradesh, Pin- 209101, INDIA

2 attachments

E] Unichem India.pdf
1686K

E] Khanna Vivek Chemicals Pvt Ltd.pdf
360K

from 1/10/2013

till date has to
be applied on
this amount).

If you require
any further
clarification or
additional
documentation,
please contact
us. We
appreciate your
attention to this
matter.

Thank you for
your time and
kind

consideration.

For Bharat Oil
and

Laboratory Testing
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-hem India, Village Molo, G.T. Road, Chaubepur, Kanpur Nagar

letter no: 1016/U-1/23 {From first Consignment)

d to RO-UPPCB Kanpur Nagar
Sr. No. Manifest Quantity In MT
1 191 . 19,78
2 198 2734 |
3 192 2248
4 196 19,98
5 12-02-10. 199 19.42
6 12-02-10 194 22.11
7 13-02-10  |Unichem India 193 23.94
8 1502-100  |Unichem india 195 24.76
9 16-02-10  |Unichem india 197 26.24
10 01-08-10 |unichem India 5 21,01
11 03-08-10  |unichem India 6 22.17
12 03-08-10 Unichem India 7 18.68
13 04-08-10 Unichem india 8 21.96
14 05-08-10 Unichem India 9 32 50
15 06-08-10 Unichem India 10 23.2
16 1208-11 Unichem India 831 16.42
17 12-08-11  |Unichem India 832 16.26
18 12-09-11  |Unichem India 839 6.28
19 15-09-11 Unichem India 840 <
20 16-09-] 1 Unichem India 841 6.68
21 17-00-11 Unichem India 842 7.07
n 18-09-11 Unichem India 726 7.18
23 19-09-1 | Unichem India 977 6.5
24 20-09-11 Unichem India 727 6.75
25 21-09-11 Unichem India 978 7.35
26 22-09-11 Unichem India 728 A |
27 23-00-1] Unichem India 729 6.68
28 24-09-11 Unichem India 843 8§.20
209 25-09-11 Unichem India 844 731
30 26-09-11 Unichem India 845 743
31 27-09-11 Unichem India 846 7.07
32 28-09-11 Unichem India 847 8.11
33 30-09-11 Unichem Indla 734 7.83
34 01-10-11 Unichem India 979 6.81
35 03-10-11 Unichem India 735 705 -
36 04-10-11 Unichem India 736 7.24
37 05-10-11 Unichem India 737 7.53
8 07-10-11 Unichem India 738 741
39 08-10-11 Unichem India 739 6.64
40 11-10-11 Unichem India 742 6.58
41 12-10-11 Unichem India 743 1.6
42 13-10-11 Unichem India 744 6.73
43 14-10-11 Unichem India 745 7.58
a4 15-10-11 Unichem India 746 7.54
45 18-10-11 Unichem India 747 7.74
46 16-12-12 Unichem India 750 7.78
47 20-01-12 Unichem India 127 6.57
48 21-01-12 Unichem India 128 6.95
49 22-01-12 Unichem India 129 6.81
50 24-01-12 Unichem India 130 6.65
51 25401-12 |Unichem India 131 702 .
52 26-01-12 Unichem India 132 6.86
53 28-01-12 Unichem India 133 6.81
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54 7.07
55 135 6.7
56 34 6.9
57 50 T
58 178 6.99
59 181 6.52
&0 185 7.05
61 189 6.55
62 191 7.15
63 192 6.58
64 193 6.67
65 hem Ind 194 6.56
66 ndi 195 B.3
67 Ly n 199 7.11
68 24-02-12 e 157 7.39
69 26-02-12  |unichem India 158 7
70 27-02-12  |unichem India 340 6.85
71 28-02-12 India 163 6.66
72 01-03-12 Unichem India 164 6.80
73 02-03-12 Unichem India 166 6.94
74 04-03-12 Unichem India 167 7.00
75 05-03-12 Unichem India 171 6.8
76 06-03-12 Unichem India 173 6.62
77 11-03-12 Unichem India 174 7.49
78 12-03-12 Unichem India 875 6,96
79 20-03-12 Unichem India 79 7.03
a0 23-03-12 Unichem India B8 6.59
81 28-03-12 Unichem India 89 6,92
B2 20-03-12 Unichem India 94 6.86
83 30-03-12 Unichem India 98 7.78
84 31-03-12 Unichem India 09 7.19
85 01-04-12 Unichem India 102 1.55
86 02-04-12 Unichem India 101 7.66
87 17-04-12 Unichem India 104 6.77
88 |8-04-12 Unichem India 256 7.38
89 19-04-12 Unichem India 258 7.46
a0 20-04-12 Unichem India 250 7.6
91 21-04-12 Unichem India 263 7.33
92 22-04-12 Unichem India 266 7.03
93 23-04-12 Unichem India 268 1.6
94 25:04-12 Unichem India 275 728
95 26-04-12 Unichem India 270 6.96
96 27-04-12 Unichem India 308 1
97 28-04-12 Unichem India 307 7.14
98 10-07-12 Unichem India 705 555 .
99 11-07-12 Unichem India 736 677
100 12-07-12 Unichem India 739 7.82
101 13-07-12 Unichem India 745 749
102 14-07-12 Unichem India 747 7.39
103 15-07-12 Unichem India 750 1.73
104 16-07-12 Unichem India T60 T91
105 18-07-12 Unichem India 769 7.42
106 19-07-12 _ unichem India 771 7.57
107 20-07-12 Unichem India 775 B
108 21-07-12 Unichem India 778 827
1049 22:07-12 Unichem India T83 7.89
110 2340712 Unichem India 784 .77
111 26-07-12 Unichem India 785 8
112 2707-12 Unichem India 797 7.62
113 28-07-12 Unichem India BOI 775
114 29.07-12 Unichem India 804 7.59
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115 204 ¢ 6.75
115 S 1316 7.44
117 1517 7.29
118 1320 7.93
119 1323 7.6
120 1327 1.73
121 1332 7.91
122 1336 7.52
123 1338 B.04
124 1343 7.54
125 207 7.73
126 399 7.3
127 557 7.89
128 560 7.84
129 Uniche 562 7.91
130 15-01-13 Unicherm 565 7.68
131 16-01-13  |Unichem India 570 7.94
132 17-01-13  |Unichem India 373 7.94
133 18-01-13 Unichem India 1451 8.01
134 04-02-13  |Unichem India 1454 7.88
135 05-02-13 Unichem India 1503 7.61
136 07-02-13 Unichem India 1509 7.72
137 09-02-]3  |Unichem India 1519 7.82
138 10-02-13  |Unichem India 1523 1.72
139 11-02-13  |Unichem India 1526 7.74
140 12-02-13 Unichem India 1529 7.61
141 13-02-13 Unichem India 1534 8.72
142 14-02-13  |Unichem India 1539 7.93
143 15-02-13 Unichem India 1543 7.56
144 16-02-13 Unichem India 1549 7.17
145 17-02-13 Unichem India 1379 7.25
146 18-02-13 Unichem India 1382 7.28
147 10-09-13 Unichem India 1387 7.22 =
148 12-09-13 Unichem India 11752 7.35
149 13-09-13 Unichem India 11758 7.76
150 14-09-13 Unichem India 11761 7.69
151 15-00-13 Unichem India 11763 7.61
152 17-09-13 Unichem India 11763 7.97
153 18-00-13 Unichem India 11771 8.25
154 20-09-13 Unichem India 345 7.46
155 22-09-13 Uniichem India 11832 7.3
156 23-09-13 Unichem India 11838 7.35
157 24-09-13 Unichem India 11840 7.21
158 25-09-13 Unichem India 11848 7.25
159 26-09-13 Unichem India 11854 7.52
160 27-09-13 Unichem India 11858 7.65
161 28-09-13 Unichem India 11863 7.38
162 29.09-13 Urilchemn India 11868 7.63
163 30-09-13 Unichem India 11869 7.19
Total
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1395 Annexure-7B

M Gma || oversight committee <oversightcommitteeg@gmail.com>

Fwd: Reply Letter to UPPCB with HW received data Unichem and Khanna Vivek,
Kanpur Regarding...

RO Kanpur Dehat <rokanpurdehat@uppcb.in> Wed, Nov 22, 2023 at 4:18 PM
To: oversight committee <oversightcommitteeg@gmail.com>
Cc: CEO 2 <ceo2@uppcb.in>

Sir,

Kindly take the reference of aforesaid subject, the information regarding the details of HW received from M/s Khanna
Vivek Chemicals Pvt Ltd and Unichem India to TSDF M/s Bharat Oil & Waste Management Ltd sought by Hon'ble
Oversight Committee .

Hereby enclosed the data of HW received form TSDF.

Ashutosh Pandey

Regional Office,

U.P. Pollution Control Board
Kanpur Dehat

---------- Forwarded message ---------

From: <ajay.singh@bharatoil.com>

Date: Sat, Nov 18, 2023 at 9:04 PM

Subject: RE: Reply Letter to UPPCB with HW received data Unichem and Khanna Vivek, Kanpur Regarding...
To: <rokanpur@uppcb.com>

Cc: <ceo2@uppcb.com>, <rokanpurdehat@uppcb.com>, <naresh@bharatoil.com>, Bharat Manglani
<bharat@footpath.com>, <sk.kukreja@bharatoil.com>, O.P.Asrani <om.asrani@bharatoil.com>, Ashish Shukla
<ashish.shukla@bharatoil.com>, <saurabh.rajput@bharatoil.com>

Respected Sir,

As per UPPCB Letter# 1016/U-1/23 date: 09/11/2023 and received on 14/11/2023 we (Bharat Oil and Waste
Management Ltd.) sending date wise data of receives hazardous waste from Khanna Vivek Chemicals Pvt Ltd and
Unichem India.

Thank-you for your time and kind consideration.

Best Regards
-Ajay

Ajay Singh

Quality Manager

Strategic Environment Protection Laboratory

Bharat Oil & Waste Management Ltd.

Complete Hazardous/E-Waste Management, Used/Waste Oil Re-refining, Laboratory Testing
(Air, Soil, Water, Material), Enterprise Waste Tracking & Management Software (WTS®)
Email: ajay.singh@bharatoil.com
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Mobile: +91-8874207658

Office: 011-2981 6466, 41000710

Gata No. 672, Village Kumbhi, NH-2, Akbarpur, Kanpur Dehat.
Uttar Pradesh, Pin- 209101, INDIA

From: ajay.singh@bharatoil.com

Sent: Wednesday, November 15, 2023 6:34 PM

To: 'rokanpur@uppcb.com' <rokanpur@uppcb.com>

Cc: ceo2@uppcb.com; rokanpurdehat@uppchb.com; naresh@bharatoil.com; 'Bharat Manglani' <bharat@footpath.com>;
sk.kukreja@bharatoil.com; 'O.P.Asrani' <om.asrani@bharatoil.com>; 'Ashish Shukla' <ashish.shukla@bharatoil.com>;
saurabh.rajput@bharatoil.com

Subject: Reply Letter to UPPCB with HW received data Unichem and Khanna Vivek, Kanpur Regarding...

To, 15 November, 2023
Hon'ble Shri Anant Kumar Singh

Member Oversight Committee
Honourable National Green Tribunal
uUpP

Subject: Submission of Data of hazardous waste received from Khanna Vivek Chemicals and Unichem India (From year
2009 to 2023)

Reference: UPPCB Letter# 1016/U-1/23 date: 09/11/2023 received 14/11/2023

Respected Sir,

We are writing to submit comprehensive data regarding the waste received by Khanna Vivek Chemicals Panki Industrial
Area Kanpur Nagar and Unichem India Ltd. Chaubepur Kanpur Nagar from 2009 to till today. The information is
presented in a table format for your kind perusal.

We regret for delay in submitting this information due to several employees in accounts/finance on advance approved

leave (due Diwali & festival) and sudden medical leave by key accounts employee due dengue infection in their family
(Rushed back to home town).

Sr. No. Financial Year Industry Name
Khanna Vivek Chemicals Panki | Unichem India Ltd.
Ind. Area Kanpur Nagar (Waste | Chaubepur Kanpur Nagar
in MT) (Waste in MT)
1 2009-2010 0 206.050
2 2010-2011 34.480 129.610
3 2011-2012 0 504.690
4 2012-2013 0 470.130
5 2013-2014 0 127.790
M/s Unichem
6 2014-2015 56.773 0 India owes
BOWML a
seriously
7 2015-2016 0 0 overdue Unpaid
amount (against
the above
. services) of
8 2016-2017 0 0 Rs.1,19,765/- (in
addition
interest @
9 2017-2018 0 0 18%/annum
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10 2018-2019 0 - 0
11 2019-2020 0 0
12 2020-2021 0 0
13 2021-2022 0 0
14 2022-2023 0 0
15 2023-2024 (April to 0 0
September 2023)
Total 91.253 MT 1438.270 MT

Waste Management Ltd.

Meraz Khan
Accounts Manager

Copy To:

1. Regional Officer, UPPCB, Kanpur, UP
2. Regional Officer, UPPCB, Rania, Kanpur-Dehat UP

Thank-you for your time and kind consideration.

Best Regards
-Ajay

Ajay Singh

Bharat Oil & Waste Management Ltd.

Complete Hazardous/E-Waste Management, Used/Waste 0il Re-refining,
(Air, Soil, Water, Material), Enterprise Waste Tracking & Management Software (WTS®)

Email: ajay.singh@bharatoil.com

Mobile: +91-8874207658
Office: 011-2981 6466, 41000710

Gata No. 672, Village Kumbhi, NH-2, Akbarpur, Kanpur Dehat.

Uttar Pradesh, Pin- 209101, INDIA

2 attachments

E] Unichem India.pdf
1686K

E] Khanna Vivek Chemicals Pvt Ltd.pdf
360K

from 1/10/2013

till date has to
be applied on
this amount).

If you require
any further
clarification or
additional
documentation,
please contact
us. We
appreciate your
attention to this
matter.

Thank you for
your time and
kind

consideration.

For Bharat Oil
and

Laboratory Testing
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1 15 5.320
2 134 12.230
3 133 12.530
4 17352 B.248
5 17353 1.564
B 17284 8.858
7 17286 9.242
B 17499 10.780
9 15134 12.081
Total 91.253
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Central Pollution Coﬂ;ﬂ!nard, Delhi
Waste Management Division - |

Report on Joint Vi ;

contaminated h:;;:: Rania, Kanpur Dehat, UP for verifying on-going lifting & disposal of chromium
Ous waste through TSDFs followed by stabilization and s i f

Broundwater around the contaminated site ! AR, 3

1. Background

L:i:g;'i“::;:tzd d;mhp_sites {subjer:t site) is located north of National Highway-2 (NH-2) near Khan
e §¢ Which is about 3 kilometres (km) west of the town of Rania, Kanpur Dehat, UP.

scriminate dumping of chrome sludge has resulted contamination of soil at various locations
around the subject site. The quality of groundwater was also impacted due to leaching of hexavalent

cﬁrnmnum from the waste dump sites, the contaminated plume has spread up to Khan Chandpur
viliage towards south directions from the subject site up to distance of 1.5 km.

In this regard, Hon'ble NGT vide order dated 16.11.2021, in OA No. 985/2013 & 986/2019, regarding
Remediation of Chromium dumps at Rania, Kanpur Dehat, UP, constituted a five-member expert
Committee under the Chairmanship of Chief Secretary, U.P. with nominees of MoEF&CC, CPCB,
NMCG, UP PCB and District Magistrates of Kanpur Dehat and Kanpur Nagar. In this regard, Hon'ble
NGT directed the Committee may meet within two weeks and prepare road map for remedial action.

In compliance to the aforesaid order of the Hon'ble NGT, Expert Committee meeting was held under
the Chairmanship of Chief Secretary, UP. Subsequently, Chief Secretary constituted, 04 members sub-
committee for disposal of accumulated waste at Rania through T5DFs. Members of Sub-committee
are as below:

(i) ShV.P.Yadav, Director, CPCB
(i) Member Secretory, UPPCB

(iii) Dr. Pravin Kumar, Director (Technical), NMCG
(iv) ADM, Kanpur-Dehat, UP

The sub-committee in its meeting held on 10.06.2022 decided that sampling and analysis of hazardous
waste from the Cr(V1) contaminated sites at Rania, is to be carried out jointly by CPCB and UPPCB in
presence of TSDF operators for assessment of actual Chromium concentration in the waste.

Accordingly, officials of CPCB and UPPCB, along with team from M/s Bharat Oil Bharat Oil & Waste

Management Ltd. (M/s BOWML), and M/s U. P. Waste Management Project (UPWMP) visited the
subject site on 16.06.2022 to carry out hazardous waste sampling to ascertain the present

concentration in the waste as well as estimate the quantity of Cr(Vl) contaminated Hazardous Waste.
Findings of the said visit are given below:

e« 11 composite samples were collected from 55 excavated pits, the observed average
concentration of Cr (IV) in TCLP was approximately 155 mg/L rangin

g from 99 mg/L to 214 mg/L

and Cr (Total) was observed in the range of 23800 - 34800 mg/kg.
e Total area impacted with hexavalent chromium was estimated as 43,180 m?, Based on the depth
in the range of 0.8 mto 2.4 m, volume of hazardous waste was estimated to be about 51,520 m’.

Based on the observations/findings,

the sub-committee in its meeting apportioned the waste to M/s
BOWML and M/s UPWMP in quantities of about 5000 MT and 280000 MT, respectively.

(E Scanned with OKEN Scah@3r
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Central Pollution Control Board, Delhi
Waste Management Division - |

2. Purpose of the Visit

In compliance to the Hon'ble NGT matters in OA No. 985/2019 & 986/2019, regarding ‘Remadiation
of Chromium dumps at Rania, Kanpur Dehat, UP’, orders dated 23.09.2022 and 16.05.2023, officials
of CPCB-HO and UPPCB, along with representative from M/s BOWML and M/s UPWMP visited the site
during 13th-14th February, 2023 and 18th-20th May, 2023 to monitor the on-going lifting & disposal
of chromium contaminated waste through TSDFs as well as estimate the remaining quantity of Cr(VI)
contaminated Hazardous Waste. During the visits, groundwater samples also carried out around the

subject site i.e. Gharampur, Shivnathpurva and Khanchandpur. List of officials is given at Annexura-|
Site photograph is depicted in Annexure-ll (3 & b).

3. Observations/Findings

Observations during visit is given below:

Visit During 13-14 February, 2023

During visit, it was observed that the contaminated site was coverad with HDPE-liner, which was

done by UPSIDA. Hence, it was recommended that prior to excavation waste, the liner should be
removed.

The site was fenced with warning signs to prevent access and restrict the use of
waste/contaminated sail as landfilling/construction material.

A Vehicle tyre-washing unit was installed at the dump-site.

HW-carrying trucks were covered during transportation of HW from dump-site to T5DF-sites and
were tracked through online-tracking system developed by UPPCE.

During the visit to TSDF sites, stabilization of excavated HW was observed as per 5tanding
Operating Procedure (SOP).

During visit, Groundwater samples were carried out from 9 locations of the surrounding villages
namely; Gharampur, Shivnathpurva and Khanchandpur. The corresponding map is given at

Figure-1. Analysis result is given in Table-1. Out of 9 samples, concentration of Cr{Vl) exceeded
ndard for 4 samples (0.1-3.2 mg/L).

B

w.r.t., BIS-DW sta

g

. 2 Cmige oW g
S ~ - - R e .
o Figure-1: Geo-location of Groundwater Sampling
ote: Exceeded concentration af Cr{Vi1) in GW samples represented as Orange point

_-_-_\_‘_‘—‘——\_
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Visit During 19-20 May, 2023

During the visit, it was observed that about 85000 MT of HW was lifted and disposed of after
stabilization through TSDF.

- Remaining waste lying at the site is about 5000 MT-7000 MT.

- Soil samples beneath the excavated HW were collected from 10 locations of the contaminated
dumpsites. Location of the sampling along with analysis result is given in Table-2. The analysis
results are compared w.r.t., the leachability concentration for Cr (V1) of waste (0.5 mg/L) for
secured landfilling as stipulated in CPCB guidelines for upkeep of T5DFs and total concentration
w.r.t., soil screening level of total Cr for commercial and industrial land use (87 mg/kg). Analysis
result reveals that soil samples collected from main HW dumpsite are exceeded both
leachability concentration for Cr(V1) soil screening level of Cr(VI). The leachability concentration
far Cr(VI) is obtained as range of 0.61-4.87 mg/L. Out of 10 samples, concentration of total
Chromium in 7 samples exceeded w.r.t., s0il screening level for commercial and industrial land
use and concentration was reported as range of 91.69-437.10 mg/kg.

- Further, 10 Groundwater samples were collected from 9 locations where samples were carried
out earlier during 13" 14™ February, 2023. The details of the groundwater samples along with
comparative results for Cr{Vl) concentration are given at Table-1. Out of 10 sampies,
concentration of Cr(V!) exceeded w.r.t., BIS-DW standard in 5 samples (0.1-4.6 mg/L).

Table-1: Comparative result of Groundwater samples

i Cr{Vl) Concentration | Cr{VI) Concentration
:; P:i:::;::fth} Geo-coordinates (mg/L) as on (mg/L) as on
* 13.02.2023 19.05.2023
Village: Gharampur
1. HP-01(130") | 26°24’24" N | 80°02'36"E —
2 HP-02 (130") | 26°24’43" N | 80°02'15"E
Village: Shivnathpurva
3. HP-03 (80") | 26°24'30“ N | 80°02'29"E 1.2 | 0.2
4. HP-04 26°23'35"N | 80"02'04"E BDL
Village: Khanchandpur
5 | HP-05(900") | 26°23'36" N | 80°03'26"E | 0.2 1 0.1
6. | BW-06(300”) | 26°23'34" N | 80°03'34"E BOL
7. HP-07 26°23'45" N | 80°03'01"E 3.2 2.27
8. HP-08 0.1 0.49
26°23'43" N | 80°03'02"E
9, HP-08 (a) - 4.6
10. HP-09 26°23'39" N | B0°02'58"E BDL
B Groundwater samples (BIS: 0.05 mg/L)
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Table-2: Analysis result of Soil Samples carried out from dump site (after excavation of HW)

l_ I Hexavalent Chromium Tut?i-ﬁ;;om“
! r:u S:Ti:zg Geo-coordinates concentration (TCLP) :ufmentratiun
' (in mg/L) (in mg/kg)
1. C-1 | 26°24'11.955"N | 80°2'48.7212" € | 1.19 T i0a0
2. C-2 | 26°24'8.409"N | 80"2'51.4572°€ | 2.96 T ar10
3, C3 | 26°24'12538"N | 80°2'53.1426"€ | 199 | 24360
a. C-4 | 26°24'11.196"N | 80" 2'51.3744"E | 1.43 | 13080
5. C-5 | 26°24'15.886"N | 80" 2'51.2658"¢ ; 201 1 9169
6 C-6 | 26°24'16.5708"N | 80 2'49.5132"€ | 2.44 | 145.40
7 C7 | 26°24'25.988"N | 80°2'35.1018"€ |  1.27 | 85.64 1
8 C8 |26°24'26.3046'N | B0°2'35325°€ | 487 191.80 _J'
3 C9 | 26°24'82398°N | 80°2'S0.4672°€ | o061 | 1024 |
10. | C10 | 26°24'8.6292°N | 80° 2 50.0604°E | 0.64 3797 |
*Note: - ' |i
(i} Hexavalent Chremium (0.5 mg/L) for secured landfilling as stipulated in CPCB gutdelines; rll
(11} Soil screening level of Total Chromium (87 mg/kg) for industrial/commercial land use; JI

4. Recommendations

1. The remaining hazardous waste from the dumpsite and nearby places should be lifted and
disposed of through TSDF as per SOP,

ii.  As per the DPR prepared by the CPCB, the contaminated soil should be treated after lifting the
entire waste from the dump site and nearby places.

fii.  As perthe directions passed by Hon'ble NGT, PB vide order dated 16.05.2023 regarding ground
water, pilot project for remediation of chromium contaminated ground water should be taken
up at the earliest.
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Annexure-|
District Administration

1. Sh. Keshab Nath Gupta, Additional District Magistrate, Kanpur-Dehat, UP

CPCB-HO
2. Sh. G. Rambabu, Scientist-D
3. Dr. Gargi Biswas, Research Associate-l|

UPPCB
4. 5h. Ashutosh Pandey, Regional Officer, Kanpur Dehat

TSDF Operators

5. Sh. Basant Kumar, Project Head, M/s U. P. Waste Management Project, Kanpur-Dehat
6. Sh. Ajay Sharma, M/s Bharat Qil Bharat Oil & Waste Management Ltd., Kanpur-Dehat
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Site photograph during 13-

Waste excavation

Annexure.-|| (a)

14 February, 2023

Waste storage shade at TSDF unit

mE.mu._.:u“mu
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CENTRAL LABORATORY, U.P. POLLUTION CONTROL BOARD
T.f.*l: Vv, Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone: 0522-2720832, 2720480

=
aﬁﬂ TEST REPORT: HAZARDOUS WASTE / SOLID WASTE
el

GINO. cosnnasenses®®®® | |
D of compilation of test F€POT 23/11/23  DtJperiod of testing : 09/11/23-22/11/23

g & a7 vg g / Name and Address of Industry ~Chromium Dump Site, Khanchandpur, Rania,

Kanpur Dehat
3.7 31 FIR (ta /@it sxfeids/ Type of Sample (Grab/Composite/Integrated):-

Composite

3 ur-;{: o3 B T A @ e/ Sample Collected by:- Mr. Harshit Shukla (MTS),  Sh.
Ashish Kumar (M.A)

4, vafya T @ WA v #fEm/ Quantity & Packing (Plastic /Any Other) :- PPE bag, 500g
5. g3 gwar 91 faflr/Date of Sample Collection:- 8/11/2023

6. Rredwer &g adgAwal / Analysis indented by ;- Regional Office, Kanpur Dehat

7. yarrema & s wiia @ faft/ Date of Sample receipt in Laboratory :- 9/11/2023

8. Prydww fafr/method of analysis :- TCLP

S.No.| Sample Code Sample Description Hexavelent Chromium (mg/l)
1 WWIR272323 Sample-1 -Nr. Road (1Ft) B0.07
2| WWR7247323 Sample-2 -B/w high tension line &road (1Ft) 24.89
3 | WWA272s23 Sample-3 - Nr. High tension line (surface) 8.27

Reference: (1) EPA Standard 1311; Toxicity Characterstic Leaching Procedure.

(2). 3500-Cr B Colorimetric Method (Diphenyl carbazide Method)- APHA 23rd Ed
2017

wisrenl @ g/ Analysed h}r{‘ag%ﬁ'arﬂ.l%& :1,3\“\ 1%

=
sfan emevenl / Authorised Signatory "ir’a‘*“ @V
a2

\
g gafo sfe #=a varroar/ C.E.O. C}n r& Laboratory

Mete: | The ;
Jeriiasin nﬁ“lﬁ it the Test Report relaic anly to the items tested: 2, The report shall not be reproduced-except in full, without the written
aboratory. 3, The test report pertains to the sample as received [n Lab,
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1410 Annexure-11

CENTRAL LABORATORY, U.P. POLLUTION CONTROL BOARD
T.C.-12 ¥, Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone: 0522-2720832, 2720480

[
-'-""'-'-——F—-"
ﬁﬁ' TEST REPORT: HAZARDOUS WASTE / SOLID WASTE

%:zfmmpﬂamn of test report 23/11/23 Dt./period of testing : 09/11/23-22/11/23

" £ A4 (@ T { Name and Address of Industry -M/s Waris Chemical Pvt Ltd. Khanchandpur, Rania,
S i

Dehat
?:;;rﬂem oy e / gfed2s / Type of Sample (Grab/Composite/Integrated):- Composite

3,74 7oA s @@ @fm &1 faevn/ Sample Collected by:- Mr. Harshit Shukla (MTS), Sh. Ashish
Kumar (M.A.)

4. vsfa T € A #f¥7 / Quantity & Packing (Plastic /Any Other) :- PPE bag, 500g
5. 7 waam @1 fafl/ Date of Sample Collection:- 8/11/2023

6. favdwm 2q smdeawal / Analysis indented by :- Regional Office, Kanpur Dehat

7. simaman # g wifta @) fift/ Date of Sample receipt in Laboratory :- 9/11/2023

g. Predws faftr/ method of analysis ;- TCLP

[S,Hn. Sample Code l Sample Description Hexavelent Chromium
{mg)
| 1 | wwri2023 Sample-1 -Shed wall 279.58
2 | wwe2ninl Sample-2 -Nr shed Smtr away 192.21
3 | wwa2Tte? Sample-3 - Infront of Shed 71643

Reference: (1) EPA Standard 1311: Toxicity Characterstic Leaching Procedure.
(2). 3500-Cr B Colorimetric Method (Diphenyl carbazide Method)- APHA 23rd Ed. 2017

’.“
whemaat 3 rene/ Analysed b}r%.}ﬂ'\ﬂ I;,ﬁ\'t'm:"

sfrgs venwvsal / Authorised Signatory )‘;’\x'ﬂ ...... “
-

7o gafo sftn =@ watmrar/ C.E.O. Central Laboratory

ﬂrrlmmm“m?mwmm,hmﬂmw: E_Thnpmshlilﬂdhrrpmduud-ﬂmlmfull,mﬂmlﬂu written permission
o0y 3. The teat repori pertalas to the sample as recelved o Lab,
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Annexure-12

WARIS CHEMICALS (P) LTD
128/444, H2 Block
Kidwai Nagar
KANPUR

18-11 -']..o’J;’_l
The Hon'ble Member

High Power Committee on Pollution
New Delhi

Sir,

| refer the discussions held with your during your visit to our factory as on
8" November,2023.

As desired by you, | mention the facts pointwise as under :-

(1) The dump was existing in Khanchandpur, Rania, Kanpur Dehat since
1976.

(2) The six companies which have been imposed compensation were started
in the year as under :-

Sl.No. Name of Company Year
(i) Cerulin Chemicals (P) Ltd 1990
(i) Chandani Chemicals (P) Ltd 1992
(i)  Heilger Chemicals (P) Ltd 1990
(iv)  Rukmani Chemicals (P) Ltd 1990
(v)  Waris Chemicals (P) Ltd 1995

(vi)  Amelia Textile & Chemicals (P) Ltd 2000

(3)  What was the quantum of hazardous waste in the dump before start of
above six companies, was not assessed by UPPCB.

(4)  Alist of total nos. of 27 industries engaged in producing of basic chronium
sulphate is enclosed for your information as Annexure-l.

(5) The companies in operation before 1976 were not noticed for the disposal
of their hazardous waste as the TSDF at Kumbhi Kanpur Dehat could have been
established in the year 2008 only.

(6) As per my information, | mention below the names of the companies which
were in production before 1976 :-

13
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() Woodburn Chemicals (P) Ltd., Unnao

(i) Supreme Chemicals, Unnao

(i) Kanpur Chemicals Works, Anwarganj, Kanpur
(iv) Indian Chemicals Corporation, Kanpur

(v) Prahlad Rai Chemicals, Kanpur

(vi) Dinkar Chemicals (P) Ltd., Kanpur

(vii) Solar Chemicals (P) Ltd., Kanpur

(vii) Madhu Chandra Techno-Chem (P) Ltd, Fatehpur
(ix) K.U.Chemicals (P) Ltd., Kanpur Dehat

(x) R.C.Chemicals, Unnao

(7) It is unjustified that the compensation of waste thrown in Khanchandpur,
Rania dump by the companies operating before us, is charged from six industries
only.

(8) The chemical industries which were given NOC for setting up industries
near the dump were said to store the hazardous waste in Pucca pit within the
factory premises till the TSDF at Kumbhi, Kanpur Dehat is developed.

(9) In 2021, the total nos. of industries were 11 which were served notices for
compensation though they established their industries after 1990 to 2000 a much
later of the the existance of dump since 1976. UPPCB had not issued notices to
the industries which were operating before 1976.

(10) As the two industries out of six industries which have been imposed
compensation have stored total hazardous waste in their premises as per
instructions of UP Pollution Control Board i.e. Waris Chemicals (P) Ltd, Rania &
Heilger Chemicals (P) Ltd, Raipur, may be allowed to shift it to the TSDF,

(11)  If the hazardous waste is as per the formula set & accepted by the
UPPCB in case of three industries i.e. Unichem India (P) Ltd, Khanna Vivek
Chemicals (P) Ltd. and IGS Chemicals (P) Ltd., our industry may also be
exonerated from the demand of compensation. A copy of the Note of UPPCB is
enclosed As Annexure-Il.

(12) Ramky Environment and Bharat Oil (P) Ltd., both TSDF have charged
Rs.11.50 per kg for shifting of waste from Khanchandpur dump which is about 20
Kms. whereas Ramky is charging Rs.1.99 per Kg of same waste from Ashiyana
Chemicals (P) Ltd., Distt. Fatehpur which is about 100 Kms far from the TSDF. A
copy of Bill is enclosed as Annexure-l|l.
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(13) | refer the letter No.H82151/C-2/NGT-46/2021 dated 21.09.2022 of
UPPCB written to Hon'ble NGT was incorrect & misleading. Not more than 50%
area was covered by the polythene sheet for which an amount of Rs.3.00 crore

was sanctioned. In this regard, a copy of letter dated 08.11.2022 is enclosed as
Annexure-IV.

(14) 1 also enclose a copy of letter dated 12.10.2022 which was written to
UPPCB, Lucknow for exempting my industry from alleged compensation

mentioning the comparative chart of exempted three companies enclosed as
Annexure-V.

|, therefore, request you to please allow us for disposal of hazardous
waste to UPPCB's approved dump and if the quantity of waste is found as per the
quantity of waste of exempted three units, my company may also be exempted.

With regards,
Yours faithfully
Dharna g dya M by
(Dharmendra Misra)
Dated:18" November,2023 Manager
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Listof Industrivs praduced [ producing v ehiromium hased products

Cakibit 1)
i

nearby Ranin

Knnpur Dehat

| Cerutean Chemicals 1wt Lad |, Ranin , Ranpur Delat
3 Wariy Chemicals ' Lul,, Rania , Kanper Dehat
3, Wiclger Chemlcals Pyl Ltd, , Rania , Kanpus Dehat
4 Rukmiini Chemleals Py, Lid. , Rania , Kanpur Dehat
¢, Chandni Chemicals Pyt Lid., fRanla , Kanpur Debal
b Amelia Teatlles & Chemicals Pyt Ltd. , Ranis, Kanper Dehat
1. Unichem (India) , Chaubepur , Ranpur
8. Khanna Yivek Chemicals Pyt Lid. , Panki, Kanpur
» -'?."'i-'.inﬁn: Chemicals Pyi, Ltd., Chaubepur, kanpur |

10. Supreme Chemicals Unnao

12. Wood Hurn Chemicals Ltd. , Unnao

13. Indian Chemleal Corp. , .Tajm:u Knnpur 3

|4, Kanpur Chemeial W orks, An'wnrgmj Kanpur
L Pratlad Rai Chemicals , Near Juhi , Rakhi Mandi Kanpur
16 Dinkar Chemicals Pyt Lid., Fazal Ganj , Kanpur
|7, Solar Chemicals Pvt. Lid., Fazal Ganj, Kaonpur
18 Modhuchandra Techno Chem Pyt. Ltd, Chaudagra , Faichpur
19. KU Chemisals , Fatehpur Roshnai, Ranis , Kanpur Dchat
20, Pharat Chemicals , Akrampur , Unnso
21. RC Chemelals , Akrampur, Unnso
22. Shimco Chemicals Pvt. Lid. , Unnao

3. Prime Chemicals , Unnao
4. §C Manufacturers , Unnao
a8 Hiny awg cnemis m,,( fw'
iU% Beld A AHEIILALS Vv Lrgt
7o Resoiialed Yopdpd e

LTD tha -:-@iff-fw &fz@

J'}




1415 A'nmnn(,m-f,;lr

Ao wpfam e e, shodo e, wNye, e i e i o ¥ licezif}

WIS AT O Hiw vaegoas /WW=2/\orofifl-48 / 2021, i 06.12.2021 @ Wy
.= SRR Wil @ weime R 04122021 W 3Pt N sy ey fand SR ¥ PR far
" R at;‘:rmr Frera g
LowERr fo g g, UT=Te, sllodlo W, gy WER TR N wrde o,
W Qs anfre, TUYRE oRre, MR o tﬁrg?n'ﬂ‘rrr o W wm J:F?'!E ®
e [ anm @) e ) SR epri-120 wodlo /e @ £ e v
Wee—40 W00 /e 9 P
2 aﬁw__\:{; W W (987 €) SeiT @Y 31.92.2001 e W 2y Yy vk ey v v
qre 14 |
3 E‘-’.:lih ¥ Q2017 greviiaee e R st @ wdnr R AR
WET W SR R wy RET ¥ ;
S GHURYe Y, GETR CER A sy wy W e afire s fard s & el 9
R SREN @ amresiver 5wy W H @A 1072,/3-1 /21, R 20,00,
B 2021 T it iRRi it ge, e, <fodlo B, WRAR, PER TR @ freg
V0 34369920300 (W0 i T TRl W PR gen @ W Ry =) ﬂ?f
mwiaaﬁmﬁmwﬁamwﬁagmmmmmﬁwmm@ﬁﬁ'-r'ﬁ
Y AT S aRer ey Hitn A e @ Mg e sy 2 FERm frar man
ot
5. Sl gWI 9T vredlay PR /e i gw Wl 3 RAT 16102021 @ urd
RATEA # RBArE 04.12.2021 aﬂﬂﬂwﬁmmu%amma‘:mﬁﬂémﬁ
R B At @ W g Py R U6.12.2021 T W&t |

6. SUM & wRNder & WA sow— e, Rrer e @, s wm @
=T O 04.07.1994 W SrpaR vy v For{ DR fawur e

7.9 W WEEET O WetTE @ SFER W 1994 W 2016 T Y 3 T 855074
THOEI0 WM SR W1 WANT @R 897175 wiodo WRIe Y TR @ geares b
(A ) | 3a e i aifi aned T/ Fram SEn g SR e
<le @en @il @ @y gre afta vl W T

b HUITE W e e o 4 e Rers 21.11.2008 AR TRy
U o Trnir 1000 windio AR Wiy amBne wEilE o (ufy o) |

] mﬁq#mwaﬁﬁﬁrﬁmﬂﬁmmﬁmﬂmﬁnﬂmﬁmm
(Pri-1) ¥ Sem & wE oRevom soive @) Al ST-200 W00 /9 3ifg
Riar mar & (wfd iaea)

10. 9€1T & Wearest & Wepsd @ IR 3t 2008 S 2016.T% ®1 3afY 4 401000
o AR A amive Sowmodiowig w0 e FFvrre St fag v AR
NG ST e e R, o, mﬁmﬂﬂﬁgﬂﬁmﬁﬁmﬁmﬁaﬁm
T T R-w R R @1 fqaxer A 1 il Rea o

11 WA aTEe iR 5 Wm@rﬁmmﬁmmﬁﬂwﬂnﬁm
PEITE S T Fi o Sodorse wmren 50 S 4 wwRee a00 fi Pagrian
SRR SwRte I @ st ) R W @ SR e oRatE i
SETIEN 22 ¥ @ W 4 W R TE sssers THOT0 MRS S @ W
342569 (ROl SRR anfyie simRg Bl 2 \

-~

==

IR ey

117 L



1416 it

h\
>
Y N
mmﬁmRnwchmmitcamﬂﬂﬂfﬁﬂlﬁﬂ}mﬁmﬁﬁﬁﬁﬁm?ﬂh%
15 T IR A@fr TERER T ST _3423.89 THodh ﬁmm\
Yl st g s g, i Raw chrome ore B O @ed 1 @ w9 § gy -
SRR W W e wrgw s Wi B TR #1969 2
ST W 342380 W00 [ afa A 4019.99 odlo fw@eng fire @ witm
Freenen ¥ Qowwiodiorwo @ evwamala fear T
B3390 A% W Frfr wiRer REw 02042012 W@ RS 10032014 EW ST @ 500
" W0l /o wRiwea smitve @ Prawer &g wiwR Pt R m o
4. Irafery aiftdamEm wu gRr @f 2017 R Tevieve Wiede WRTY IEne R
mmmmmﬁmmmammwmw#amh
o ST afvf qedl qd afveral @ e & R ol g W 59K OIS TF 1994
¥ 2016 W ww Gl €Y 9 wifas A T 401999 Wt @Y i Freme 2
&lormodlonvio B xRy famn m & e e gRY AEERR AL SR W § @iy
w4 A Wi RE @ Prarv fua @ s 98 o &
SUTIGIRTER. TP G dia mued § Jedfm aedl aar anufed i Suwa sk
@ TR SEnT IR g g, me-ma), dedo s, YRR, FER TR W ARG
yuirediy eftgft R R on &g o8 i woRd Afew @1 e 29002021 W
Fafa 5 ona ¥ gl afta aren ses seviemd W@ afts sravws oriad ¥ |3

S

i | N G
.{h\m ¥ @zs
(6 HR) RN i)
p WETAS Yyiueer sifra=i VBT qaige Jfa=
2 ﬂiy@
. rl.i
-\ a0
i

. 118



2 147

Hamihy Cowlen Poglne®is Limiltad
Unit Liar Pradesh Waste tManagament,
Ml Ho na, OaNied, Al apulin s, kimb

Chist Hawnyuaee Defind,
Uikar Pradenh i bbar Ppaleati il

i gaaaraanes ppritinTrainbey €0

- TAX INVOICE
In.ﬂIl1'|.J'|I.IHMI-ll.lJ.1d‘lrJ'I:rl!.1l1ﬂ1l¢l”"!"lﬂl'l.l"l|l]lIl’ﬁll"-iﬂﬂ
Aeknowdedgement Date & Tiena  12.00.20204-57-00

RN Acknowlpdgement N | 1421102 TATAATIA g
e —— — -

hil,, TehsilAkbarpur,

RAIVIC

N e eldaan Tapizn

O8TiN
Dacumaent Na

Inwerce Date

paAARCITRRIAANT 1]
A0 AT

F LR R

1 Way 1l b
Frans g ler Home
Franmngos ey R TIN

yahicis Typs

UM Invoice No L uat e L Velilcle Muiniliee GRILR Date .
Mrnaber e Moo MRI0 ey | CURILIT Huitmbrer E
it  Listar Prodesh Stale Codle |IJ'I E Way D0l Valldity © -« .
S S _I — | Llisce of Bupply _: Utier Pradvsh LU 3
| Detaiis of deaeivEl_ ] puted Yoo | Detailg _-_-Lr;ﬂ“jﬂqg!_l_mu_lnnml To: ;

| Mame: Aaniyans Chemizals Mol LId, MNama Aslilyana Chomlcals PylLId ]

| adudrens 11713406, MODEL TOWN PANDU NAGR Addraxe: 11701112490, MODEL TOWH PANDU NAGR
f Kanpyr Hapsr 208005 Uitar I'radesh india Manpur Nagar 200008 Uiar Pradash Indin .

- g
sy opanccansenkize | OSTINUIN: QIAAGCADAABKIZE pAN: _ AACCAGMEK 4
!'5,‘,,. Uitar Pradesh State Cudle: _, 00 | State: Ultar Pradesh Slate Code! L] |
| -
| Mame of the Broject | Uitar Pradesh Wasle Mananement -

Valyg of the Confracl
i Contract Rel
itling Perea 1 01,03.3021 To 12.03.202] !
Firference No. MIF NO ; 4000 TO . !
£l Nel Name of BrodusiService | HENSAG| UOM ary, Rate | Amount | Less Tanabsln cosy GET IGET
Omeount] Value | Bateth ] Amount | Rate®| Amount | Rate %] Amound
I|..._......................-......-.-.-u-u- T s 1 g erm Eva ota a1 a6a LY L 193 g ate
e Enstrerrany
e TS G | L ey i V. Ll o o mm L1 L (1] s T 1]
| B
i asin, il aae ol | Waslap (AT (TE Yo A LLe 3 (1] TET) 34 oog bl Bt -1 -1
LuT L 2li
ﬁ i s it i | i o T ] soepd | wamisa vea | wwsrm oo ra " 1430 18 seo st
BAPPLE tefve]
| Wi st inimrgsag | msiin ™ a3 hoa o LA 10 by It ta L LT B ELTET 1 pee
e vl were gy
Fomal igHTE A pea | ippwes 1544 05 [TLTIET gina
olal lnvelee Amoynl ln Wards: Total Amount Oefore Tax : 120,238 63
Oe Lakh Fifty Orm Thousand Thess Hundred Twenty One Rupeus Slxty One Paise  Add ; COST ; 11,541.49 |
A S80S 11,541,409
| Add ; IOST ; 0,00
| Tax Amount ; OST . 23,002,008
| Invaice Value ;
—— 'IS‘L!lu] &L!!

v

Thm Ww{-—

I)t}ﬂt"]% - T ! 19;-1_33@

ol WA §U275 M
=2 Z1'99 [pen ka.

Ramky Envire Englneers Limited, Romky Grandiose - 12th&13th Floors, Ramky Towers Com

o\

Telangana,India Ph: 040-23015000

plex, Gachibowli, Hyderabad,500032

Page 1 0f

—H9



Tit=1/4, Y HET
, TEAH-226001

o HA GXI9 (W10 ) : 0522-2238673

'qﬁa'[ Hedml, 0522-2214794
are IR T qeRR Hiargd : 9935590475
8887151006

-9 : pratibhashuklamos@gmail.com

famiw ¢ ... Bnlla A

Hon'ble Chief Minister
Govt. of Uttar Pradesh

Respected Sir,

- Re Incorrect and misleading information submitted to Hon'ble
NGT by the UP Pollution Control Board, Lucknow in case of
hazardous waste dump at Rania, Kanpur Dehat

| refer the letter No. H82151/C-2/NGT-46/2021 dated 21/09/2022 submitted by
the UP Pollution Control Board (UPPCB) to the Hon'ble NGT in case of hazardous
dump existing at Rania, Kanpur Dehat which is incorrect and misleading as per the
following points :-

()  As per the 3 para of said letter of UPPCB "At present the entire area is
covered by Polythene Sheet’, the fact is that not more than 50% area is
covered upto 26/09/2022 when the rainy season is going to over. In this
connection. the entire money of the Govt. i.e. about to Rs.3 crore approx is to
be waste that too when the shifting of dump to begin from 15/10/2022 as per
the para (iii) of the said letter dated 21 .09.2022 of UPPCB. In this connection,
a video of the dump shooted on 26/09/2022 is being sent to you in pen drive
for your information and perusal.

-5 (i)  The UPPCB has exempted 3 Industries from the environmental compensation
namely (1) Unichem India, Choubepur, Kanpur Nagar (2) Khanna Vivek
Chemicals (P) Ltd, Panki, Kanpur Nagar and (3) IGS Chemicals (P) Lid.,
Mandhna, Kanpur Nagar on the basis of hazardous waste generated 35% to
40% of the total chromite ore (basic raw material containing Cr203)
consumed by the industries.

(i) As per the above ratio accepted by the UPPCB in case of the above 3
industries should have also been followed in case of other basic crome
sulphate industries operating in Kanpur Nagar, Kanpur Dehat and Unnao
Districts.

(iv) As per the information to me the 2 industries out of 8 have been storing their

. hazardous waste within the factory premises in the pucca pit and sheds since
inception. They are Waris Chemicals Pvt. Ltd and Heilger Chemicals Put.
Ltd.. In my opinion, They would have also been given a chance to dispose off

Aty — W
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2.

the hazardous waste to TSDF and should have been exampted from the

environmental compensation as per the above 3 indusiries mention in point

No.(ii) if the hazardous waste is found of the quantity already accepted in the

case of other 3 exempted industries.

(v)  As per the information to me, the total Chromite ore used by all the 8
industries in question 15 aboul 57881 MT (Cerulin Chemicals Pvt. Ltd -
19 484.438 MT, Waris Chemicals-6005.00 MT, Chandni Chemicals Pvt Lid-
8798.00 MT, Amelia Texlile & Chemicals Pvt, Ltd.-3833 MT Heilger
Chemicals Pyt. Ltd.-7566 MT, Rukmani Chemicals Pvt. Ltd- 1402.560 MT and
Kalina Chemicals and Rehman Chemicals — 10792 MT) as per the
percentage of hazardous waste accepted by UPPCB i.e. 40% (maximum) of
the total Chromite Ore consumed is 23152 MT (Total hazardous waste
generated by 8 industries).

(vij The hazardous wasle storing in their premises by the above 2 industries
namely Waris Chemicals & Heilger Chemicals Pvt. Ltd. is 5500 MT.

(vii) As per the above if the total hazardous waste of 23152 MT generated and
minus 5500 MT stored in the factory premises, the actual hazardous waste of
17652 MT may be considered to have been thrown in the dump.

(vii) As per the said letter dated 21/09/2022 of UPPCB, the total hazardous waste
assessed at Rania Dump, Kanpur Dehal is 85008 MT, then the balance of
waste i.e. 67356 MT (85008 MT assessed — 17652 MT actual thrown) have
been thrown by the other persons/industries since in the year 1976 the
existence of the dump.

(ix) In the eye of justice of the land, it is not justified to levy the environmental

compensation of the other culprits to the industries in guestion.

|, therefore, reguest you 10 please instruct to UPPCE to get matter examined of
Waris Chemicals Pvt. Ltd. which is my family company and it has not thrown any
hazardous waste to the Rania hazardous waste dump and it has been storing the
total hazardous waste in the factory premises in the pucca pit and under the shed. In
this connection, | wrote a letter to the Chief Secretary, Govt. of U.P., Lucknow on
17.04.2022 (copy enclosed) to allow us to send the hazardous waste stored in our
factory premises o the Govt. approved TSDF and exonerate us from the illegal
environmental compensation being levied by the UPPCRB. No answer of my letter
has been given so far. |, therefore, mention to get the case of Waris Chemicals Pvt.
Ltd. enquired and exonerate us from the illegal environmental compensation as the
other industries namely (1) Unichem India, Choubepur, Kanpur Nagar () Khanna
Vivek Chemicals (P) Ltd, Panki, Kanpur Nagar and (3) IGS Chemicals (P) Ltd.,
Mandhna, Kanpur Nagar has been exempted

_a

—_

With regards, -~

.- (Pratibha Shuklal
Minister of State:
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The Member Secretary
U.P. Pollution Control Board
TC-12V, Regency Road

Vibhu
Gomti

ti Khand
Nagar

Lucknow-226010

Respected Sir,

Reg: Exempling Waris Chemicals Pvl. Limited from
Environment Compensations.

In connection with the hazardous waste stored at Khanchandpur, Rania,

Kanpur Dehal, as Ex-Director of Waris Chemicals Pvt. Limited, | mention as
under for your consideration and suitable order on the captioned subject. A

(i)

All the 11 Companies of the area, which had been involved in this

business, were served nolices, distributing the total quantity of 85008 MT

hazardous waste dumped alt Khanchandpur, on the basis of their installed
capacity irrespective of their actual production schedule, demanding hazardous

waste compensalion accordingly.

(if)

environment compensation as under :-

Later on, three industries, who were served notices, exempted from the

5l1. | Name of the company Notice No. of | Total quantity | Total
_ No UPPCB distributed as | compensation
% per nolice demanded
1 ) (MT) (Rupees)
1. | Unichem India, 1072/V-1/21 | 7637.80 MT 34,36,99,293/-
Choubepur, Kanpur dated '
Nagar 29.09.2021 |
2. | IGS Chemicals (P) Ltd., | 1070/V-1/18 | 6225 MT 28,01,25 . '
Mandhna, Kanpur Nagar | dated A
29.09.2021
3. | Khanna Vivek Dated 1230.52 MT 5537
Chemicals (P) Ltd., 29.09.2021 AT
Panki, Kanpur Nagar
4. | Waris Chemicals Pvt, Dated 7519.38 MT
Limited 29.09.2021 D21 1065
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(i)  The actual quantity found in the industries and disposed off to the Govt.
approved TSDF were as under :-

SI.No. | Name of the Company Actual Quantity as | Waste Quantity
per formula as per Notice

1. | Unichem India, Choubepur, 3423 89 MT 7637.80 MT
Kanpur Nagar

| 2 IGS Chemic%als (P) Lid., 155.71 MT 6225 MT

| Mandhna, Kanpur Nagar _
3. Khanna Vivek Chemicals (P) | Available with UPPCB.

Lid., Panki, Kanpur Nagar

] (iv)  Actual quantity of hazardous wasle accepted by the Pollution Conlrol
Board as per the 40% of the basic raw malenal 1.e. chromite ore consumed -

Sl.No. | Name of the Company Cromile ore 40% hazardous
consumed waste accepled
B by the UPPCB
1. Unichem India, Choubepur, 8559.74 MT 3423.89 MT
l Kanpur Nagar
12 II|G5 Chemicals (P) Lid., 44070 MT 15571 MT
i Mandhna, Kanpur Nagar
3 Khanna Vivek Chemicals (P) | Available with UPPCB.
Ltd., Panki, Kanpur Nagar

————

(v) On the above basis. the quantly of hazardous waste exempted by the

UPPCB are as under :-

Sl. | Name of the company Total Quantity Balance
F=—] No. Quanlily as | accepted as quantity of
per Notice | per 40% of the | hazardous as
basic raw per nolice
malerial by exempted by
UPPCB UPPCB
1. | Unichem India, T637.B0 MT | 3423 89 MT 4213.91 MT
Choubepur, Kanpur
Nagar
2. | IGS Chemicals (P) Lid., | 6225 MT 155.71 MT 6069.20 MT
Mandhna. Kanpur Nagar
3. | Khanna Vivek Available with UPPCB.
Chemicals (P) Ltd.,
Panki, Kanpur Nagar
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The above consideration and decision taken by the UPPCB should also
be applied in the case of Waris Chemicals Pvi. Limited. The actual position of

hazardous waste produced, raw material consumed and hazardous wasle slored
in the faclory premises are as under :-

Notice Tolal 40% Total hazardous
Number Chromite ore | quantily of | waste stored in
consumed in | hazardous | factory premises
MT waste in pucca
generated | pit/under the
shed
Waris Chemicals | Dated 6005.44 MT | 2402.18 MT | 2400 MT approx
Pvi. Lid 29.08.2022

As per the details mentioned above, the Waris Chemicals Pvl. Limited
should also be exempled on the same fooling as was done in the above 3

companies.

In this connection, | request you lo please pass the necessary order lo
inspect the hazardous waste stored in the factory premises and allow the
company to dispose it off to the Govl. approved TSOF and exempl the company

from the environmental compensation.

/’ﬁ\g‘;ﬁﬁ”

(Pratibha Shukla)
Minister of State
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Annexure-14

HEILGERS CHEM PVT LTD
PLOT NO. 891, VILLAGE CHIRAURA ,KANPUR DEHAT.

Mobile No.6307711520
Date: 17-11-2023
Chairman,
Oversight Committee to Honorable NGT,
Vineet Khand
Lucknow

Reg: Submission of Papers/ Information required by you during Inspection of our factory on
08.11.2023

Sir,

This is in continuation to our letter dt. 15.11.2023, submitted and discussed in your office on
16.11.2023, Some more papers finformation is required by you in regard to above.

We are submitting the same as here under:
1. Letter dt. 15.11.2023 and Table showing waste etc year wise after rubber stamped and signed is
being re-sent.

2. Copy of NOC issued by UPPCB containing one of the terms/condition regarding storage of waste
inside our factory:

NOC issued by UPPCB is not traceable at our end, due to closure of our factory by UPPCB in 2005 and
passing of 18 years from then.

However, we are attaching herewith a letter no.2462/c-7/98 dt. 7.12.98 of UPPCB in the last para it
is written that we should store the waste in a temporary storage tank , till development of waste
storage facility at the prescribed site (please see Annexure -1)

3. Quantity of waste as assessed by UPPCB as 45000MT:

UPPCB had issued a letter no. F47150/C-2/HAZ/440/09 dt 01.04.2009, imposing a fine of Rs.1.125
crore as 1/6" share of 45000MT @ 1500/- per tonne. As original copy has poor legibility we are
attaching herewith copy original letter and re-typed copy of it (pl see Annexure 2 A & 2B)

A copy or our reply to above letter is also-attached herewith ( pl see Annexure -3 )

4, Quantity of waste assed by UPPCB at 62225 MT vide Notice no. 1520/R-130/2019 di24.10.19:
A copy of notice is attached here with [ please see Annexure -4 )

5. Copy of Closure Notice issued by UPPCB:
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Copy of closure Notice issued by UPPCB is not traceable at our end , however its fact that 11
factories were closed by the same date notices and UPPCB has calculated the operation period of
our factory as from 1995 to Oct.,2005 ( please see Annexure — 5 at serial no. 5col. no 3 )

6. Quantity of waste and EC decided by Honourable NGT:
We are attaching herewith copy of pages 81 to 85 from the Order of Honourable NGT in Appeal
no.17/2020 ( 1A 129/2022 dt. 15.12.2022 ( pl see Annexure- 6 )

7. Table showing the changes in quantities of waste and amount of Fine/EC from time to with out
proper justification { pl see Annexure- J ]

g . Qg *"'J"I'J';' 6 HWA? L Qoted bes i PPEH 2oy 1) ting?? } ;-"Mﬁ?f{—- it A rmentie,
e r .
prom N e ‘Ble NG p—'i-:r,:'.,' Yy Ak 15122023 , f’ﬁu}lf 1 22 To2h:
With regards v

HEL\GLHJ';HQ.{P}'T. LTD. o
k A N -
Laly M I g+
Authorised Sign atory

Encls ; As above
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HEILGERS CHEM PVT LTD

PLOT NO. 891, VILLAGE CHIRAURA ,KANPUR DEHAT.
Mobile No.6307711520

Date : 15-11-2023

Chairman,

Oversight Committee to Honorable NGT,
Vibhuti Khand

Lucknow

Reg: Submission of Papers/ Information required by you during Inspection of our factory on
08.11.2023

Sir,
We are submitting herewith the papers and giving relevant information regarding storage/
generation of Chromium Waste as required by your honour during your inspection of our unit;

A. About us

1. That ours was a small/micro unit as per certificate of District Industry Centre, Kanpur Dehat
(ANNEXURE "1°)

2. That we started production in our unit at Chiraura, Kanpur Dehat in the year 1995 and ceased
operations from 7.2.2005 as per orders of UP Pollution control Board.

3. That our factory was producing Basic Chrome Sulphate and for Sodium Dichromate and
Sodium Sulphate a by product

4. That during the operation of our factory (12 years) we sustained net loss of 17.90 lacs from
Sales of 10.78 Crores (ANNEXURE-2)

5. That we produced BCS 6631.100 MT and a by Product Sodium Sulphate 401.910 MT from
consumption of 7565.720 MT high grade chrome ore and generated 945.715 MT chrome
waste @25% of chromite ore consumed , the said Waste stored in Pucca Lineared two pits
side along reported to UP. Pollution control Board (UPPCB) (ANNEXURE-2).

That some other units such as IG5 Chemicals Pvt. Ltd. and Khanna Vivek Chemicals Pvt. Ltd.
also generated the waste at the same rate and it was accepted and got clearance from UP.
Pollution control Board,

B. About Khanchandra Pur Dump :

1. That UPPCB submitted many times before Honourable NGT that the said Dump was in
existence since 1976, whereas the oldest factory Cerulean Chemical PVT LTD at Rania started
its operations in 1990-91. It means some other factories existing as well as closed aperations
between 1976 to 1990 were responsible for that period. Our factory started operations in the
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year 1994-95 . A list of 27 Chromium based Industries List is attached here with (
Annexure -3)

That if UPPCB was knew of it that there is dump at Khanchandra pur , Rania since 1976 then
why UPPCB went on issuing NOCs to upcoming factories, when there was no proper disposal
facility for such waste.

That land of 10.5 hectares at Kumbhi, Kanpur Dehat was allotted by State Govt. a long back
,then why UPPCE did nothing in this. regard till 2003, on 11.03.2003 it leased out 3 hectares
of land out of above said land to Kanpur Pradushan Niyantran Samiti (KPNS) for setting up of
Common Secured Land Fill (CSLF). We became Member of KPNS and paid required
contribution.

That we were informed by Mr. Anil Kumar Shukla Warsi chairman of KPNS that the CSLF at the
land provided by UPPCB at Kumbhi was ready ( copy of two letters dt 16.05.05 and
dt20.09.2005 attached & marked Annexure -4 & 5 ). Inaugurated by the then chairman of
UPPCB as per official Schedule on 08.05.2005 and before that CSLF wae inspected by the
then Commissioner of Kanpur { Annexure -6 & 7). Inspite of it UPPCB handed over CSLF to
Bharat oil and Waste Management Works, without assigning any reason & compensation to
us.

That a team of Central Ministry of Environment visited Khanchandra pur, Rania Dump on 4th
Aug,2007 the matter was published in Hiindustan Paper on 5 Aug,2005 that the Chromium
waste will be lifted with the help World Bank. It was also mentioned in the paper that if waste
is no removed sooner it will spoil Air & Water but no action was taken till 2023.( Annexure 8).

That 11 factories were closed.by UPPCB on the same ground that is Khanchandra pur Dump
in 2005 but 5 units were allowed to re operate their operations arbitrarily without giving any
justification Again in 2022 notices were. Issued to these 5 units by UPPCB and 3 units out of
5 units we absolved of the Environment compensation It means UPPCBs decision was wrong
at that time because it issued notices 2™ time and now 2 units earlier got scot free are now
held responsible.

That UPPCB directed us through one of the term in NOC that we should keep chrome waste
inside ouf factory in lineared pucca pits whereas .IGS chemical , Khanna Vivek Chemicals and
Unichem were allowed to store Waste in Bags why such discriminatory approach applied by
UPPCB,
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C. ABOUT RESPOSIBILITY OF THE DUMP & ENVIRONMENT DAMAGES :

1. That from above it is obvious that UPPCB is solely responsible for the said dump &
environment damages nearby Khanchandra pur dump

2. Thatif UPPCB had allowed us to store the waste in Bags as allowed to Unichem , 1G5 Chemicals
and Khanna Vivek Chemicals, our Factory would have not been closed and incurred Financial
losses which we are suffering so far

3. That UPPCB had no specific formula / system or mechanism to decide the quantity of waste
generation and amount for Compensation for Environmental Damages as UPPCB changed so
many times the formula, quantity and amount of Compensation in case of each factory and
also the quantity of the dump ( in 2009 was 45000 MT, in 2019 it was 62225 MT and finally
lifted recently from the dump is much more ) which in my opinion not justified at all,

Therefore, we request your honour that quantity of waste stored in the pits inside our factory
may kindly be disposed of / removed by the Govt. as in the case of Khanchandra pur Dump..

With regards,

For Heilgers EWﬁ L4D.
CH i
HEUGERS i 1A Ur"'-""-._lﬂl—- "
Qateyh VT =

(Authourised SignatoBignalory

Encs ; As above
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{2) $
! As evident from the above, these sgix industries which have illegally dumped
S Harardous Waste At Rania, Kanpur Dehat are 1ot realising their responsibility 1o rectify

= harms done tc the envirenment. They are least interested in shifting and proper
fispasal of the illegal Hazerdous VWas!s dumped by them.

Fherefore a fine of Rs. 1,123 crore is recommended on each of above Industries
=0 that the expendilura. incurred in lifting and disposal of Hazardous Waste at TSDF,
Kumbhi, Kanpur Behit can be recovered

. in maah:ﬂé*ﬂfﬂmslaﬂcﬁs kindly give necessary approval for imposing the fine
o hese six industres under secton 16(3) of the Hazardous Waste Rules, 1989 s0.that

e fifer o Be uupos:ad on the abave defaviters: and the fine money can be used for
fiting the dump Hazardous Wasle to TSDE oy

Yours faithfully,

==
(Br. C’;SZ Bhatt)

Member Sfcretary

" ;'-'-’l-"_lu

- - g™ T
o 3 ¢ L
Hiia e, - B e = s
"1-'_:: Wy,
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Typed Copy ANNEXURE - ¥ = 8

01.04.04

The Member Secretary

Central Pollution Control Board,
East Arjun Nagar, Shahdara,
Delhi-110032.

Subject: Imposing fine under Section 16(3) of the Hazardous Waste
Rules, 1989 against Basic Chrome Sulphate (BCS) units of Kanpur
Dehat.

Dear Sir,

Kindly refer vour letter No. B-29016(5C) 1/ 08/ HWMD/2018 dated
09.06.08 on the above subject. Six industries producing Basic Chrome
Sulphate are operating at Kanpur Village, Raina, Kanpur Dchat for last
fifteen wears. They have dumped their hazardous waste conlaining
Chromium in open ground of approx. 200 x 100 meter (illegible), The

details of the industries are given below:

1.M/s CeruleanChemicals Pvt, Ltd. Khandchandpur, Raina, Kanpur, Delat,
2.M/s ChandniChemicals Pvt. Ltd. Khandchandpur, Raina, Kanpur, Dehat.
3. M/sHilgersChemeials Pvt, Ltd. Khandchandpur, Raina, Kanpur, Dehat,

4, M/s Waris Chemicals Pvt. Ltd. Kanchandpur, Raina, Kanpur Dehat

L¥ ]

. Mis AmeliaChemeials Pvt. Lid. Khandchandpur, Raina, Kanpur, Dehat,

)

y M/sRukmaniChemecials Pvt. Lid, Khandchandpur, Raina, Kanpur, Dehat.

It 15 also mformation that closure order has been 1ssued to these

industries, under Hazardous Waste Rules (illegible).

These units have not agreed to dispose of the Hazardous Waste
illegally disposed by them to TSDS constructed as Kumbhi. Kanpur Dchat
nor they are ready to any share the expenditure. A Meeting between the
representatives of those industries and T.S.D.F. operator was held in the
presence of ULP. Pollution Control Board on 26.12.05 but these industres
were not ready to pay Rs.1.500/Tan (illegible).

F'atal hazardous BGS waste wing at site as per LLT.R. study report, i3

around 45,000 tones, taking transportation, stabilization & disposal charges
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in Secured Land (@ Rs. 1,500 tonne, total Expenditure worked out 1s Rs.6.75
erores and thus Fine charges for each Industry will be Rs.1.125 ¢rore only

(Rs.0One Crore Twelve lacs and fifty thousand only).

As evident from the above these six industries which have illegally
dumped Hazardous Waste at Rania, Kanpur Dehat are not reahzing their
responsibility to rectify the harms done to the environment, They are least
interested in shifting and proper disposal of the illegal Hazardous Wasle

dumped by them.

Therefore a fine of Rs. 1.125 ¢rores is recommended on each of above
Industries so that the expenditure incurred in lifting and disposal of
Hazardous Waste at TSDF, Kumbhi, Kanpur Dehat can be recovered.

In the above circumstances, kindly give necessary approval for
imposing the fine on these six mdustries under Section 16(3) ol the
Hazardous Waste Rules, 1989 so that the fine can be imposed on the above
defaulters and the fine money can be used for lifting the dump Hazardous

waste to TSDF.

Yours faithfully,

Sd/-
(Dr. C.8. Bhatt)
Member Secretary

TRUE TYPED COPY
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Address for communication : 10" July 2009

CERULEAN CHEMICALS PVT. LTD. ,
128 CLYDE HOUSE, THE MALL,
KANPUR - 208004 (UP)

TO,

THE MEMBER SECRATERY,
CENTRAL POLLUTION BOARD,
EAST ARJUN NAGAR,

DELHI.

RE: Hazardous waste of BCS manufacturing units at Khanchandpur
Rania, Kanpur Dehat (UP)

Dear sir,
This humble submission is with reference to the letter no. F47150/c-
2/HAZ/440/09 dt.. 01/04/2009 of UP Pollution Control Board. | ucknow

(UPPCB) addressed o your good self on the subleci:

1. That before writing to you for imposing fine on 6 units of Rania
Kanpur Dehat. UPPCB did not give any opportunity to clarifv our
positions. The quantity and total fined amount stipulated in that letter
are fictitious and malafide.

2. That the fine stipulated unit wise is incorrect in total 2s the said
“companies ran their units for different span-of time. Further the
capacity instalied & utilized of each plant is different so the quantity
of waste generation of individual unit will not be the same

3. That at the said solid waste dump, the lot of waste was lying there
before operation of these 6 units. The many BCS units were in
operation before/during the operation of our units in Kanpur Nagar,
Kanpur Dehat, Unnao & Fatehpur. That some waste dumped there
maybe ol units other that BCS factories.
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4. That UPPCB was allotted 10.5 Hectares of land by Government free
of cost in year 1994 at village Kumbhi, Kanpur Dehat for developing
common secured land fill (CSLF) facility. It was the primary
responsibility of UPPCB to arrange for CSLF at least for small scale
industries like us in UP, but they did not nothing until 2003,

5. That after 10 years in the year 2003 3 Hectares !and was leased to
KANPUR PRADOOSEAN NIYANTRAN SAMTI (KPNS) to
develop and construct CSLF facility. We are also member of KPNS
and contributed a lot towards the construction of CSLF facility. KPNS

completed the CSLF in the month of Oct 2005, which was intimated

to UPPCB vide their letter dated 30/09/2005 ( copy attached)

The construction of CSLF was carried out as per technical
specification of National Productivity Council, guide lines of local
administration and UPPCB. The Chairman of UPPCB also visited the
site in May 2005 and appreciated the quality of work being done by

KPNS.

That the KPNS ‘also applied for authorization of the operation of the
CSLF facility vide their letter dt 07/03/2005 (copy of application

-attached)

That the UPPCB had ncither responded to the request of KPNS flor
operation of CSLF facility nor intimated to them in regard to

deficiency, if any in the work done by them.
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6. That without pointing out any shortcoming in the construction work of
CSLF the factories were closed/ sealed in 2005, causing us severe

financial crisis and unemployment to the workers.

7. That the lease of land to KPNS was terminated by UPPCB unilateraliy

on 4/10/2006 withoui giving any opportunity.

8. That if the CSLF was not up to the mark why the said CSLF was
given to Bharat Oil & Waste Management Ltd. (BOWML) frec of
cost, who have no experience of such type of activities. The KPNS
has not been compensated for handling over the CSLF facilitv 10

BOWML. The present cost of CSLF will be about Rs. 2 Crores.

9. That the authorization for disposal of solid waste in CSLF constructed
by KPNS was not given, where as authorization for the same (SI F

has been granied to BOWML.

10.That this discriminatory action of the UPPCE heavily damaged the

environment, industrial production & social cause.

11.That our units are SSI Sick Units and are unable to bear any fine.

Moreover the financial position worsened due to long closure of the

units.

I2.That howsoever, if the said CSLF Facility is handed over 10 KPNS we

will clear the said site (dump). If CSLF is not handed over to KPNS

139




1438

then Bharat Oil & Waste Management Ltd. should clear the site

(dump) on their cost.

13.That before taking any action against us, we may please be given a

chance of personal hearing also.

Our request may please be considered sympathetically in light of facts and

figures furnished here in above in the interest of natural justice.

Thanking You,
Yours faithfully,
For Cerulean Chemicals (P) Ltd., For Waris Chemicals (P) Ltd.,

Y balie G

For Hilgers Chemicals :{I’} Lid., For chandani Chemicals (P) Ltd.,
A’
'r{‘ 1-“ X I_,--' =
\.*‘ 4 k\é‘f\\\,«gﬁ‘fﬁf
.--""'-FFFFFFF
(Diiector) (Director)

For Amelia Textiles & Chemicals (P) Ltd., For Rulmani Chemicals (P) Ltd.,

(Director) (Director)

Encl: As above.
Copy to: 1. The Minister of Enviroment (Govt. UP), Bapu Bhawan, Lucknow.
2: The Member Secretary UPPCB, Lucknow.
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I4. All the 05 units, who had gone to Hon’ble Tribunal for filing
the appeal, have not given any record regarding Form-1 and
Form-13. The inspection report of Regional Officer, Kanpur
Dehat/ Kanpur Nagar of relevant period shows that the concerned
industries have time and again, thrown their generated
hazardous waste unscientifically outside their industry
premises. The relevant reports are attached as Annexure-1

15. This shows that the concerned industries were definitely
responsible for disposal of generated hazardous waste to
the chromium dump site. Moreover, this is also a fact that this
dumped hazardous waste has impacted the soil due to
leachate, which has inturn increased the size of dumped
hazardous waste. Finally, the Environmental Compensation
against total 08 units responsible for dumping of chromium waste
have been imposed on dated 14.04.2022 in the ratio of their
production and operation period and details of existing
storage of chromium waste inside the industrial premises,
which is still not disposed in some units.

Industries could not object on the imposition amount
because Environmental Compensation imposed is on true
basis and industry did not submit any proof against facts.
Imposition of Environmental Compensation is based upon the
true facts and on official records in the light of natural
Justice. On the basis of above facts it is recommended to reject
industry representation letter Dated 23/05/2022.

The details of Environmnetal Compensation imposed against the unit
are as follows:

A

Sr | Name & Production| Operational| Assessed quantity Revised evised
No | Address of |capacity| Period of dumped Assessed nvironmental
Industry | (MTD) Chromium waste quantity of | ompensation
as per percentage dumped in Rs.)
of production. (MT) Chromium
waste affer
assessment of
stored quantity
in the premises.
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value of R but in the present case, since it is an Appeal and the order of
RO UPPCE is under challenge, we will examine the validity of the
compensation computed by applying formula by RO UPPCB based on
guidelines of CPCEB and would not go to examine correctness of the
guidelines or the formula prescribed by CPCB since it is not under

challenge by appellant before us.

112. Determination of quantity of waste dumped by appellant: RO
UPPCB during site inspection, on 13.07.2021, has found 3177 MT waste
dumped inside the factory premises of the appellant and in absence of any
contradiction on part of appellant, we have no reason but to accept the
said report. Therefore, it is held that inside the factory premises, the

quantity of waste dumped by appellant was 3177 MT.

113. Now, the question is what is the quantity of waste which
appellant dumped outside the factory premises. In this regard,
appellant has filed a chart of its production, consumption of chromite ore.
We find that the said chart ex-facie contains incorrect information and is
totally unreliable. Appellant himself has disclr}s.,f:d under note 2 that the
mformation given in column 7 is not founde;i on any authenticated
document but based on an estimate of 12.5% of chromite ore consumed.
The total generation of chromite waste has been shown by appellant as
945.715 MT though RO, on the site inspection of appellant’s factory
13.07.2021 has found 3177 MT of waste stored in the factory premises
itself. Therefore, the estimation of appellant is apparently false, imaginary

and fictional and cannot be accepted.

114. Moreover, appellant was using raw material as chromite nre,145

sulphuric acid and caustic soda. He has given the figures of chromite ore

L]I‘Il_‘L' and not other raw material. The oamerat s mf oo b o aa =
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of the entire residue of the working out of various raw materials after
undergoing industrial processes. Even the ratio of chromite ore and total
production in columns 5, 6 and 7 is neither uniform nor has any constant
pattern. At times, the gquantity of chromite ore and the production is in
irrational ratio. At some stages, production is more and quantity of
chromite ore is lesser. We have prepared a chart of difference between
columns 5 and 6 and the difference in the two columns as calculated by

us (in column 8] as also the quantity of waste given by appellant in column

7 are being given as under:;

s | Years Total Consumption | Generation of | Difference in
No. Production | of Chromite | Chromium columns 5 and 6
ore Waste computed by
{ Tribunal

i |2 '3/a]  s5(3+4) 6 | 7 8 (6-5)
1 | 1994-35 45.750 | 60.650 | 7.581 14.9
2 199586 | | 213.150 | 238.595 29.824 25.445
3 |199697 | 571.250 | £10.780 76.348 39.53
4 1997-98 740,750 921.660 115.208 180.91

| 5 | 1998-99 | 1037.400 1097.070 137.134 59,67
[6 | 1999-2000 731.000 825,625 103,203 94.625
7 2000-2001 718.200 783.620 97.953 65.42
8 | 2001-2002 | | 870.100 885.702 | 110.713 15.602
| @ | 2002-2003 | 834,350 964.277 120.535 129.927
| 10 | 2003-2004 | 669.610 647.600 80.950 -22.01
| 11 | 2004-2005 368.400 375.021 45.878 6.621
12 | 2005-2006 | 203.050 155.120 19.350 -47.93
[ | Total | 7003.010 |  7565.720 345.715 | 562,71

115. The above chart shows that at the point of time, quantity of chromite
ore was lesser than the total production. The cl{iart, therefore, is neither
reliable- nor can be accepted. Hence, we find no reason to accept the

information supplied by appellant through the above chart.

116. In absence of above material, total production of various authorised
items as also waste has to be calculated in a scientific manner by taking
mto consideration the production capacity of appellant, number of

146

working days, consumption of raw material and production.

117. It is admitted by appellant that it has the capacity of 4 MT BCS per
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anywhere. 1200 MT/annum production of BCS has been disclosed in the
chart submitted by appellant. Taking 25 working days in a month, it will
mean 4 MT/day and 100 MT/month. Sodium dichromate production
capacity is given in the chart as 200 MT/annum meaning thereby 16.67
MT/month and 0.67 MT/day taking working days as 25 per month.
Appellant functioned its unit as per its own disclosure from February 1995
to Febraury 2005 though UPPCE has taken a stand that unit was closed
in October 1995. We however, if go by the period disclosed by appellant, it
means 10 years i.e., 120 months. As per own disclosure of appellant, total
production of BCS would come to 12000 MT (1200 MT x 10 years) and
sodium dichromate production would be 2000 MT (200 MT x 10 years).
Total production would be 14000 MT. The appellant has not given
produciton capacity of sodium sulphide but in the chart, he has mentioned

its production as 371.91 MT from 1994-95 to 2005-2006.

118. For production of 14371.91 MT of total production, appellant would
have required more than this quantity of chromite ore besides caustic soda
and sulphuric acid. The figure given in the chart are much lesser than this

which we find no reason to believe for the reason for the reason discussed

above.

119, There are two ways of computation of quantity of waste dumped
outside the factory premises. One is that appellant in its protest letter
dated 09.12.2019 (annexure A9 to the memo 'nf appeal on page 121)
himself has stated that it was generating waste about 1 MT/day. The

relevant extract reads as under:

“It is stated that the totgl capacity of the undersigned company was
BCS 4.00 MT Per Day arid the average waste discharge from H@3
Jactory unit per month was about 1.00 Mt Per Day.”

120. If we take 25 days production every month then. for 17 rmiamthe frmmm
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February 1995 to February 2005, there comes 121 months and total
production of waste at the rate of 1 MT/day would come to 1 MT x 25
days x 121 months = 3025 MT. Now this figure cannot be accepted for
the reason that at the factory premises of appellant itself 3177 MT gquantity
of waste has been dumped. Therefore, total quantity of waste generated by
appellant must be much more than 3177 MT. The total production of BCS
during the above period, disclosed by appellant, was 3177 MT hence, daily

production would come to 3177 MT + 3025 MT = 1.05 MT/day.

121. The second method is that in the letter dated 18.11.2000 (page
446 of Appeal No.14/2020) sent by RO UPPCB to Chief Environment
Engineer, it has been stated that as per inspection report dated
17.10.2000, appellant is producing about 2.5 MT chromium containing
sludge every day. If we compute the quantum of waste taking daily average
generation of waste as 2.5 MT, it would come to 2.5 MT x 25 days = 121
months = 7562.50 MT. In Appeal No. 14/2020, Chandni Chemicals

Put. Ltd. vs. UPPCB and Appeal No, 16/2020, Rukmini Chemicals Put.
Ltd. vs. UPPCB decided vide Judgments dated 05.12.2022, it has been
disclosed that for 3 MT/day of production of BCS, the sludge/waste
generated is 1.5 MT /day. Therefore, total production of 14371.91 MT, the
sludge generation would come to 7185.05 MT. This almost tallies with the

production of waste we have computed above.

122. However, if we give some further latitude to the appellant,
considering that production may not have been énifnrm on every day and
there have been some interruption in some working days, giving benefit of
25% margin in the working of 1h_e factory, the quantum of the total waste
would t:m:ne to 5671.875 MT (7562.50 x 75%). The above figure has been 148

arrived at by considering the average generation of chromium waste as
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during inspection, calculating by number of working days of the unit and

giving benefit of variation in production and other commercial margin to

appellant to the extent of 25%.

123. Hence, we find it reasonable to accept the second option for the
purpose of the present appeal. Now, after deducting the quantum of waste
found inside the factory premises, the quantum of waste dumped by
appellant outside the factory premises comes to 5671.875 MT - 3177

MT = 2494.875 MT

124. Now, we calculate environmental compensation applying the
formula discussed above, i.e.,, EC= Q x ERF x R, it would come Rs.
14,29,65,000/- = 3177 x 1.5 x 30000 for the waste dumped inside the
factory premises and Rs. 11,22,69,375/- = 2494 875 x 1.5 x 30000 for
the waste dumped outside the factory premises. In view of the above, we
hold and compute quantum of environmental compensation payable by

appellant as Rs. 25,52,34,375/- (14,29,65,000 + 11,22,69,375).

125. At this stage, we may also place on record our disapproval to the
manner in which different stand and figures have been given by appellant.
It is inconceivable and improbable that appellant could have got more
quantity of BCS production from the total chromite ore which he
purchased. What appellant -has disclosed that he purchased a lesser
quantity of chromite ore which is raw material for extraction of chromium
and, therefrom, he got extracted QL;EII‘ILiI_}' of BCS more than the parent
substance. In fact, scientific literature on the subject shows that normally
percentage of chromium available in chmmitnl ore is around 46% in
metallurgical process and in other process, it is lesser. Hence to claim

that appellant could produce more BCS from the lesser quantity of basic

raw material i.e., chromite ore, is unacceptable narticularly in the oo me
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UPPCE in compliance of Tribunal’s order dated 04.01.2021.

Report dated 30.09.2021 filed by UPPCB:

25, In purported compliance of Tribunal's order dated 04.01.2021,
Member Secretary, UPPCB filed a Compliance Report dated 30.09.2021.
The report has said that in order to give opportunity to the concerned
proponents, UPPCE constituted a Committee; RO UPPCB, Kanpur Dehat
sent a site inspection report of six industries to (%nmmittee on 13.07.2021
stating that during inspection, Chromium waste 1475 MT and 3177 MT
was found stored in M/s. Waris Chemicals Pvt. Ltd. Khanchandpur,
Rania, Kanpur Dehat and M/s. Hilger Chem Pvt. Ltd., Village-Chiraura
Raipur, Kanpur Dehat; on the basis of information supplied by
proponents, during course of hearing, further investigations were
conducted and five more proponents engaged in production of BCS,
were identified who were also responsible for dumping of chromium
waste over questioned site; consequently, amount of compensation was
reviewed and revised in respect of eleven proponents/units including the

present appellant, as under;

Sr. Name & Address of Waste Revised
No. industry Quantity | Environmental
(MT) Compensation
: (in Rs.)
1 M/s Amelia Textiles &| 2545921 114566431

Chemicals Put Ltd, 23
Khanchadpur, Rania, Kanpur
dehat.

M/s Cerulean Chemicals Put 15275 524 687398586
Lid, Khanchadpur, Rania,
Kanpur dehat. 2

3 | M/s Chandni chemicals Put 4773.601 214812058
| Ltd, Khanchandpur rania,
| Kanpur dehat. )

4 | M/s Heilger chem put Itd, vill| 6334.125 285035616
chiraura raipur, rania,
kanpur dehat,

k3

5 Mys Rukmani Chemicals Put 8l168.162 367567299
| | Ltd. Rania, Kanpur dehat
& M/ s Waris Chemicals Put Ltd. ¥518.382 3383271986

Khanchandpur, Rania, Kanpur
| dehat

50
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| M/s Khanna Vivek Chemicals 1230.528 55373775
Put, Ltd, C30D, Sitel, Panki,
Kanpur Nagar _
8 | M/s Unicame India, Village| 7637.762 343699293
Maloe, GT FRoad, Chaubepur, |
Kanpur Nagar !

b |

Q9 M/ s IGS Chemical Put Ltd, Plot | 1782 144 80196502
No, 211, Bhawanipur
Mandhana, Kanpur Nagar

10 | M/s Kaleena Chemicals, Put. 3139.969 141298598

Village Malo, GT Road,
Chaubepur, Kanpur Nagar

11 | M/s Rahman Industries Lid, 3818.881 171849646
(Old Name  Bharat Chemical
Udhyog)
1002, 1003, Akrampur,
il Chakarmpur, Unnao
TOTAL 62225 MT | 280,01,25,000

\
26. The above chart shows that compensationdetermined in respect of

the present appellant was revised and reduced to Rs. 28,50,35,616/- for
Chromium waste, quantified as 6334.125 MT. The above amount and

quantity was computed taking total quantity as 62225 MT waste and cost

of remediation as Rs. 280,01 ,25,000/-,

IA 204/2021 with objections filed by appellant to Report dated
30.09.2021:

27. Appellant filed objections along with delay condonation application
Le. IA 204/2021 dated 08.11.2021 to the report dated 30.09.2021. It
objected to the report on the ground of delay i.e., the proceedings have
been launched after 15 vears of closure of the unit, chromium waste dump
existed since 1976 at the questioned site and such delay cannot be treated
as a reasonable time. Appellant has placed reliance on Supreme Court’s
judgments in Shalimar Works Ltd. vs. Their Workmen, AIR 1959 SC
1217 and Chhedi Lal Yadav vs. Hari Kishore Yadav, (2018) 12 scC
527. Absence of any period of limitation or action taken by UPPCB was
contested on the ground that when no period is prescribed, reasonable
time should be taken to take action particularly, when the action causes

pre-judice which is pleaded by the aggrieved person. It is said that after
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Heilgers Chem Pvt. Ltd.
| The figures of consumption of Chromite Ore ,Production of of BCS, SD & SS (by Product), Sales
| & Net- Profit earned during the entire period of operation of unit (1994-95 to 2005-06 )

compiled from Audtited Financial Statements :

isad Signaton

Chromite Production in MT Generation
Ore of Waste Sales Net Profit/loss|-)
5.No Year Consumption BCS sSD 55 ADI5% Rs. in Lacs Rs. in Lacs

1 1994-95 60.650 45.750 30.56 * 0 7.581 6.30 -1.92
2 1995-96 238,595 213.150 B7.20* 0 29.824 29.62 -11.17
3 1996-97 610.780 571.250 0 0 76.348 95.29 -1.82
4 1997-98 921.660 740.750 0 0 115.208 138.72 1.02
5 1998-99 1097.000 1037.400 0 0 137.134 180.41 4.45
6 1999-2000] B825.625 731.000 0 0 103.203 129.81 2.22
7 2000-01 783.620 718.200 [¥] 0 97.953 106.25 -10.66
8 2001-02 885.702 785,100 0 85.00 110.713 111.07 -26.31
9 2002-03 964.277 779.350 0 85.00 120.535 113.88 19.86
10 2003-04 647.600 511.700 Q 157.91 80,950 78.81 -1.5
11 2004-05 375.021 307.400 0 61.00 46.878 51.46 7.86
12 2005-06 155.120 190.050 0 13.00 19.390 36.08 0.03

TOTAL 7565.720 6631.100 0.00 401.910 945.715 1077.70 -17.90

INDTE:
1. BCS = BASIC CHROME SULPATE, SD = SODIUM DICHROMATE, 55 = SODIUM SULPHATE
. * Us anufacturim BASIC CHROME SULPHATE,
HELIGERS CHEM PVT. LTD.
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g | CENTRAL LABORATORY, U.P. POLLUTION 1{4{!5!%1, BOARD Annexure-15

T.C-12V, vibhuti Khand, Gomti Nagar, Lucknow-226010
0522-2720832, 2720480

- [T oan.]
:ﬁ_——-ﬁ"i TEST REPORT: HAZARDOUS WASTE / SOLID WASTE
el <2

G.ND. cevsunnsas
ort 23/11/23 Dt./period of testing : 09/11/23-22/11/23

Dt. of compilation of test rep

Name and Address of Industry M/s Heilger Chemicals Pvi. Ltd. Chiraura, Rania,

{, e W T oA am /
Kanpur Dehat

2, [ BT HIR (ta / wutfore sgfeids/ Typeof Sample (Grabeompusiteﬂntrgrated}:- Composite

3, [ (A F T afy 1 e/ Sample Collected by:- Mr. Ayank Bajpai (JRF), Sh.
Ashish Kumar (MLAL)
4, wafa T B AR va 4f¥T/ Quantity & Packing (Plastic /Any Other) :- PPE bag, 5008
5. T (AT B faftr / Date of Sample Collection:- 8/11/2023
6. favawm 2 yrdeawal / Analysis indented by :- Regional Office, Kanpur Dehat
9. e % wpn mfa @1 ff%/ Date of Sample receipt in Laboratory :- 9/11/2023
g. fardww fafr /method of analysis :- TCLF
S.No.| Sample Code Sample Description Hexavelent Chromium (mg/l)
| WW/2T26/23 Sample-1 -(Pit-1) 061
p WWwi12723 Sample-2 -( Pit-1) 262.72
3 WW/272823 Sample-1 - (Pit-2) 276.52
4 | Ww272923 Sample-2 - (Pit-2) 238.19

ty Characterstic Leaching Procedure.

Reference: (1) EPA Standard 1311: Toxici
3rd Ed.

(2), 3500-Cr B Colorimetric Method {Diphenyl carbazide Method)- APHA 2

2017
L‘: ﬂ\d\ﬂ

aftsvimaf & o/ Analysed hyf‘%ﬁ.}ul?fﬂ' .....

s G |
sftrgw gwneveal / Authorised Signatory .\é’.;,l-"'a

4’ \1:‘5'
A\
wo wafo sfto F=H watroman / C.E.O. Central Laboratory

N :
ote: | The results in the Test Report relate only 1o the items wested: 2. The report shall nat be reproduced-except in fiull, without the written

pemuissica of Inboralory. 3. The test report pertuins to the sample a3 recelved In Lab,
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v UTTAR PRADESH POLLUTION CONTROL BOARD

I

P

ﬂz‘

\' cEca
o039 1‘;;. LANST-Ue\ 23 Date ...\ Az \\ 2. 2.0

To,
Shri L.N.Soni
PPS to Hon'ble Chairman

Oversight Committee
NGT, UP, Lucknow,

Subject-Information regarding the quanitity of chromium waste supplied by M/s
Unichem India and M/s Khanna Vivek Chemicals Pvt Ltd to the TSDFs.

o Please refer above mentioned subject, E-mail dated 14 Nov, 2023 of the Hon'ble
Oversight Committee, vide which it has been informed that the data provided by the
Regional Office was not in conformity with the data given by the TSDFs and the Industries
namely M/s Unichem India and M/s Khanna Vivek Chemicals Pvt. Ltd. The information was
seeked from the TSDF operators and concerned industries regarding disposal of chromium
waste by the concerning units through TSDFs. In this continuation, the rectified information
recevied from the Regional Office, Kanpur Nagar is enclosed herewith for your perusal and

necessary action please.

Yours Sincerely

Encl.: As mentioned ahove. M

L:iemher Secretary

Enghih Letier lamsd

A, -2, fyfy e, ) T.C.-12 V, Vibte@Fhand, Gomti Nagar,
FIETE - 226010 Lucknow - 226 010

ST © 0522-2720828, 2720831 Phone : 0522-2720828, 2720831

WA 0522-2720764, 2720676 Fax . 0522-27201€k/2720676
- info@uppcb.com E-mail  :info@uppcb.com 155
m : www.uppch.in Website :www.uppch.in
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"Int‘urmartion arding identification_of chromium_waste generating industries” @&
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U9 SR TR ¥ Red wiftuw caes seEdi @ Afwer @ wH wEfa
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F
|
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THY / TS /AT F AU wR ° uRefera A aavdage a9 a7 9l
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Jajmau_Letter Head _Himanshu
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/f"" Qistration As A Small Industyial Unit 1 )

o CERTIF .8

This is 1o Certify that M]r‘"mn:” ... " :@ ; gfft“gu :CPATE { g

eeen AL lf'ti"{ RO R 0 b i B o e er s e ¢
whebrl MY, P i

2] F"'-"Pﬂﬂnrthin,rp " 2 'mmm:ﬂg‘m“l --------------------------------- (Ofice address) i ‘:'

vaginterad wiss oo nership/Private Limited/public Limited Concern is a Small scale Industies Unit i

::umractumtn ?nﬂ sllotted the following Registration Number : 3

T : : Dated .

\ \ I : i-‘

. ¥

20 | sa | ooogs PMT| ssi l ok ‘ \ o | 40k lwm‘ "

for the Factory located at,.. . ifqﬂa‘ﬁﬁ-lgi'kgrﬂ1 ........................................................... : = §
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Sl No. Name of ltem (s) Migd. 5l. No, Mame of ltem (s} Migd ;" . ;

1’=”?iﬁmﬁﬁﬁ'l ,_ By X% KR %R RX N E
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: 10
2 Bra Prfiwe | R
Dats of commencement of ptoduction ' OT=Us - 87
Plage-anpue

i
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i ok Dmtdckl{g ustrigs Centre
b Kunpur":gf' Fi"
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e
=
gt
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B 4 4. "'
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ol -
ale” BN |
2t 5 B
\
el —
M
-
e e g ] L R il e P
P et

GENERAL MANAGER % v g

Distirlet Industries Centre }

iy 4 Kanpur (U. P.) "

N, B, i—(1) This registiation is valid for the factory location, Production and constitution of the |
B Unit as at the time o 1ssue of this certificate, i

y. L ¥ . i . v e
tb'rw::q;ﬂ:'m or cancelstion In the exent of any misuse

2) This registration is liable o'1e’ :
{ unutherised divertion if any :!mttud[u-npnrted material, as dettermind ‘by the Direc

of Industries U. P. of |n the eventiof violation of eny the condition of registration.
This canificate sﬁulul(!' be pmrﬁiﬁa.nﬁly thpiwed on the factory premises of the Un!
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TR 1 \ ; e il W g R T A I - 2T
T \s LU!\-‘\'C.J'\.LM'- Q“olm, A b - B
V’*u% m.-,....q.ﬁan Gn.TiQ : .;-;._;r A
LORLA ¥ IR e L
C(HCLLLEC W, IKM};} Q.rb &ha"t e W
T O TR e . vy aten ’ i gl i
I T MR R A R L FTET T LT Al B *th‘. ! g minanissd
Sub: Aummmtmn under Rule=5 ol Hanrd-uu: Wastes Rules, 1989 thu s .
B (TR o BGse 3 are e LAY ) Tnaan agy  Teaneon i rr‘”l'lr::
* Sir k! s byre tmawilus ot otos okt ol 8
‘ 5 -l.'q?" mgnﬂmp lbﬂ'h"l mnﬂnmd

Please rofer to your spplication dated.....-
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R LY n.qugc u]nsga-p Jpm:l disposal of hazardous wastes.
§ §f & |.| ]" p -
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LIANCE OF THE ORD :

Dear Sir,

%ﬂmﬂs the Ministry of Environment and Forcsls Gowt. of India has;uohﬁocﬁlw
ez gt (Maigement and Heodlid 1989%ind has prescribed statutory
provisions for ¢ {Tective handling and nmnngcmmt “of hazardous wastcs s defined in the
said Rules. The said rules also lay down mandatory duties for all the occupicrs s well as
the operators of a famhty‘ -EE handle and dispose off the hazardous wastes as per
prescribed procedures. (:has also; been 1F,,pr-::‘-?:ﬂbn:s,l'mt ule:5£(2) of the said notification
g;ﬁ;g:qy{umu s hARG DR 0T RLCYC higzardous wastes “shall raake an”
np_p_hﬂ; .bg-;*!n"*"' . ‘.

Co

. ;. State Pnl.lutmn Control Board or
. nmittee as the case may be or any officer dﬁlgxmtc.d by the State Pollution Control
Board or Committe2 for the grant of authorization for any of said a.cimm:s

Whereas M/s WM&- "+ located at K
is covered under the Hazardous Waste (Management and Handling) Rules 1989

amcndmcnts thercof MJ/s does not have a valid

WM 1||L-ﬁ--h-—
authorization from the Board. The unit has been reported closad by the Regional Officer
" "«."uic his report.

XA s+657/95has botipleased 12 direct
hthu fvalid' authoriZation: under;
g ‘i es; 1989n(astnmcnd¢d]:ﬁ0msthc

d in wmplim:c to the orders of the

Whercas it Is expedicnt in public interest an
ocated at

Hon'ble Supreme Court that the industrial plant of Mls WU~ L
address mentioned above which is lying closed presently , should not be allowed 10
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g with the statutory provisions re Bvis
Hazardous Waste (Managcmcm s abOvE
Hand[ iqﬂ

ing}

' . hout complyin

in future without ca .
:Elho:: hu;ving valid authorization under
Rules, 1989 (as amended). -

Now under thesc circumstances in compfg'gn_c_iaf the orders of (he Honipi)
Suprcn'm Court as above, F0u arc hereby dirccled by undersigged as ﬁ}“;;
: oy

|. That you shall not reopen_the referred unit for. production: withe
ission of the U.P.-Pollution Control Board as regard wjgh, s
(Prevention and Control of Pollution) Act, 1974, The Air (Preve
of Pollution) Act, 1981 & Environment (Proteétio) Act, I S'SE
Ay *-ri __nt . Ly T

l'lt,rbl

1N The
2. That you shall not dispose any hazardioiis Wastes intG yoir
o : T i i i O Your premi
our premises without a valid gﬂh{pﬁ@ﬂﬁﬁ%ﬂfjh@f’bﬂuliﬁn 'Coj::i rtﬁc;;; Outside

L " w s ]
s, e ) ‘_n W

. I. € S Bhatt
e o ..M'-‘mb@%

by
-

K

.........
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To,
M/s Khanna Vivek Chemical Pvt.[td. *
. C-30D, Panki Ind.Area, : |
Kanpur Nagar : |
SUB:

CLOSURE NOTICE UNDER SECTION 5 OF THE

. ENVIRONMENT, (PROTECTION) ACT, 1986 READ WITH

HAZARDOUS WASTE( MANAGEMENT & HANDLING
RULES 1989 AS AMENDED TILL DATE. :

Whereas the Central Government has notified the standards for liquid
effluent and gaseous emissions for various categories of industries:

- Whereas the Central Government has also notified the Hazardous

Waste (Management & Handling) Rules 1989 and amended thereafter, for

proper handling, storage and disposal of hazardous wastes:

Whereas your industry is engaged in the production of _Basic-chrdniﬂ
sulphate. :

Whereas the Officers of the U.P.Pollution Control Board -has
inspected your industry and disposal site at  Kumbhi Kanpur Dechat
respectively on dt. 5.9.2004 & 13.12.04 and found that you are not storing
the chrome base Hazardous Waste in tanks and dumping it outside the
factory premises on the roadside without obtaining the authorization under
Hazardous waste Rule 1989 from the U.P.Pollution Control Board .

Now, therefore in view of the directions given by Hon'ble Supreme
Court and in the interest of Public at large and:in exerclse of powers

Con conferred under scclién 5 of the Environment(Protection) Act,1986. You are

hereby directed as fallows: . :

' i Stop the production from your industrial plant with immediate
M__/ ( ) ﬁ'pt
N\ effect.

.y ,
(i)  Stop dumping 'of Hazardous waste outside the factory premises
on the road side.

cne 2l
ey WA, gdrg aw, @-wrs, i wE, Picup Bhawan, 3rd Flacr, B-Block, Vibhuti Khand,
el ST, s -226 010 Gomti Nagar, Lucknow - 226 010, .-
TG : 2720831, 2720828, 2720691, 2720681 Phone : 2720831, 2720828, 2720691, 2720681, LEo
G : 0522-2720764 Xy ° . Fax iﬂsm_-g?gn;“ o
3w : info@uppcb.com TG R .g-r_naﬁ:in{aﬂup{:lcb.ccm;;-.:i.
&= Age : www.uppcbh.com _ : :

T g b | SR
. : otea otk Wb Site - Wiuppcb;m;,' '%
[ FL - ot bl Warinwr i o PRl mrgr e, BT o i ) o
R L -!{iﬁ:g!;_--p‘ﬁaf-:f’; St

e e A e TR R A ey S _;{,:_ v S
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Remove above referred  short comings and obtain authoys, ...
from the U.P.Pollution Control Board under Hmnmnxhﬁ‘;;‘:

Rules 1989.

(iii)

Failure to comply the above nulec! - directiuq would amount 1
contempt of court order and may lead to criminal prosecution against your
industrial unit & other responsible persons of your industry.

)

(DW/Q\WA/TI*T;

MEMBER SECRETARY.
Copy to: ) ' )
- The Private Secretary to Chairman U.P.Pollution Control Board,

Lucknow for information.

2-  The District Magistrate, Kanpur Nagar for information & necessary
ﬂCﬁGﬂ., -, N &7 Tl ' -

3- Z, _ Th; Ex'ecﬁtive Engineer, U.P Power Cm'pomtidn; Kanpur Nagar to
disconnect the power connection with immediate effect.

4- - The General Manager; Water Works, Kanpur Nagar to disconnect the
Water supply with immediate effect. X e Y

5~ _The Regional Officer, U:P.Pollution Control Board, Kanpur with the
- ..+ direction to ensure the compliance of the closer order.

v /

.. ... . MEMBERSECRETARY
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204

? Vonth _Sin __.._”-H“H_.f Reglon Generator Name ¥ Waste Type | Oty |Disposa
1Oty
l May [FY-0809 | 213 Kanpur | Khanna Vivek Chemicals Pyt Lid Stabilied BCS Shudgs = M”..
2 Jun  |FY 0809 2122 Kanpur | Khanna Vivek Chencals Pvt. L1d Stabilised BCS Shadge aeso | pLr
3 I |FY 0809 212 Kanpur  |Khanna Vivek Chemicals Pt Lid T s | tar
4 Aug  [FY 0800 224 Kanpur | Khanna Vivek Chemicals Pvt. Lid Stabihised BCS Shudge 11795 | At |
3 Sp  |FY08-09 2125 Kanpur  [Khanna Vivek Chemicals Py, L1d Stabilised BCS Shudge 9565 | DLF _
S | Ax VU2 | up Kanpur | Khanna Vivek Chemicals Pvt. Lid. Stabilised BCS Sludge 14020 | per |
4 May [FY 11-12 9448 Kanpur  |Khanna Vivek Chemicals Pvt, Lid. Stabilised BCS Sludge 13300 | pes
5 Avg [FY11-12 | o449 Kanpur  |Khanna Vivek Chemicals Pvt. Lid. Stabilised BCS Shudge 14510 | per |
9 S [FYi1-12 | 1038 Kanpur  [Khanna Vivek Chemicals Pvt. Ltd Stabiliscd BCS Sudge 12725 | pes h_
10 | Nov [FYiaz | 10382 Kanpur  [Khanna Vivek Chemicals Pvi. Lid Stabilised BCS Shudge 8835 | pr |
| Nev [FYm-i2z | ig3a Kanpur  [Khanna Vivek Chemicals Pvt. Ltd. Stabilised BCS Sludge 1595 | per _
Feb  [FY11-12 | 10384 Kanpur  [Khanna Vivek Chemicals Pvt. Lid. Stabilised BCS Siudge 13685 | per M
13 | Mar [FY11-12 | 10385 |  Keopar  [Kiwenms Vivek Chemmicals Pvr Lod Stabilised BCS Shudge 4195 | pr |
14 Jul  |FY 12-13 14561 Kanpur  |Khanna Vivek Chemicals Pvt. Lid Stabilised BCS Siudge 13265 | DLF |
1S | Awe [FY123 | 14862 Kanpur  |Khanna Vivek Chemicals Pyt. Lid Stabilised BCS Shudge i5.000 | DRE
16 | Nov [FY12a3 | 14s63 Kanpur  |Khanna Vivek Chemicals Pvt. Lid. Stabilised BCS Shdge o135 | DLF |
17 | De [FY12413 | 14364 Kanpur  [Khanna Vivek Chemicals Pvt. Lid. Stabilised BCS Shudge 12045 | pur |
18 | Dec [FYi2a13 | 16840 Kanpur  |Khanna Vivek Chemicals Pvt. Lid Stabilised BCS Siudge o560 | DuF
20 [ Jam Fyizas | 1se%0 Kaopur  |Khanns Vivek Chemicals Pyi. Lid Stabilised BCS Shudge 14315 | DLF
21 | D [FY20i0-i1 | 06766 Kanpur  [Khanna Vivek Chemicals Pvt. Ltd Stabilised BCS Shudge 14620 | per
2 | Se [Fy2oein | o370 Kanpur  |Khanna Vivek Chemicals Pvt. Ltd Stabilised BCS Studge 13780 | por
23 [ Nov [FY2000-11 | 06765 | Kaspur |Khanna Vivek Chemicals Pvt, Lid Stabilised BCS Sludge 12390 | pyr
24 Mar [FY 2010-11 | 08716 Kanpur  |Khanna Vivek Chermicals Pvt. Ltd. Stabilised BCS Shudge 13080 | DiF oy
35 [ Nov [Fyes-10 | o3ses Kanpur  |Khanna Vivek Chemicals Pyt. Ltd. Stabilised BCS Sludge 10 108
26 Jun FY09-10 03864 Kanpur Khanna Vivek Chemicals Pvi. Lid Stabilised BCS Sludge 5 TRO
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[~ — ——
; M
S.No | Month |Year __-hn...- Region Generator Name Waste Type oty Jr%“t
_ May  [FY-08-09 212 Kanpur Khanna Vivek Chemicals Pvi. Led, Stabilised RS Sludge 1R1% z:.
2 Jun  |FY 0800 222 Kanpur Khanna Vivek Chemicals P Ll Stabilised BCS Shudge 8650 DL
; J[FVeRo | Kanpur | Khanna Vivek Chemicals Pyt Lid Stabilised BCS Shudge 12708 | LAt
4 Avg [FYoso9 | 214 Kanpur — [Khanna Vivek Chemicals Pyt, Lid Stabilised BCS Sludge s | opar
3 Sep_ [FY 0809 2125 Kanpur — (Khanna Vivek Chemicals Pyt Lid Stabilised BUS Shudge 9665 | DLF
5 Apr [PV 12 ] oy Kanpur [ Khanna Vivek Chemicals Pyt Lid Stabilised BCS Shudge 14020 [ oy
7| May  [FY a2 9448 Kanpur  |Khanna Vivek Chemicals Py, Lid. Stabilised BCS Shudge 13800 | pip
8 Aug |FY L1-12 449 Kanpur  [Khanna Vivek Chemicals Pyt Lid. Stabibised BCS Sludge 14510 | prF
9 Sop  [FY 11-12 10381 Kanpur  [Khanna Vivek Chemicals Py, Lid. Stabilised BCS Shidge 12725 | nour
10 Nov  [FY 11.12 10382 Kanpur  [Khanna Vivek Chemicals Py, Lid Stabilised BCS Shudge 8835 | pur
1 Nov  [FY 1112 10383 Kanpur  [Khanna Vivek Chemicals Py, Lid. Stabilised BCS Shudge 11595 | o
12 Feb  |FY 11-12 10384 Kanpur  [Khanna Vivek Chemicals Pvi, Lid Stabilised BCS Sludge 13685 | pur
13 Mar  |FY 11-12 10385 Kanpur  |Khanna Vivek Chemicals Pvi, Lid. Stabilised BCS Shudge 14195 | oy
14 Jul  |FY 1213 14561 Kanpur Khanna Vivek Chenticals Pyt Lid Stabilised BCS Shudge 13265 DLF
15 Aug  [FY 12413 1456 Kanpur  |Khanna Vivek Chemicals Pvi, Lid Stabilised BCS Shidge 15000 | DLF
16 Nov  [FY 12-13 14563 Kanpur  [Khanna Vivek Chemicals Pvt, Lid Stabilised BCS Sludge 9138 | pur
17 Dee  [FY 12-13 14564 Kanpur Khanna Vivek Chemicals Pyt. Lid. Stabilised BCS Slodge 12945 DLF
I8 Dec  |FY 12-13 16440 Kanpur  [Khanna Vivek Chemicals Pvt. Ltd Stabilised BCS Shudge 9560 DLF
20 Jan  [FY 12-13 15870 Kanpur  |Khanna Vivek Chemicals Py, Lid Stabilised BCS Shudge 14315 | DUF
31 Dec  [FY2010-11 | 06766 Kanpur Khanna Vivek Chemicals Pvi. Lid Stabilised BCS Shadge 14.620 DLF
22 Sep |Fy 201011 | 0370 Kanpur Khanna Vivek Chemicals Pvi. Lid Stabilised BCS Shadge 13780 DLF
b1 Nov  [FY 2010-11 | 06765 Kanpur  |Khanna Vivek Chemicals Pyi. Lid Stabilised BCS Shudge 12340 E ylpr_,wr
2 Mar  [FY 2010-11 | 08716 Kanpur  [Khanna Vivek Chemicals Py, Ltd. Stabilised BCS Shudge 13.080
35 [ Nov [FY09-10 | 03869 | Kempur |Kbwuna Vivek Chemscals Pyt Lod Stabilised BCS Shdge 10108 :_1”,.4 .H\“U
6 Jm  [FY09-10 03866 Kanpur Khanna Vivek Chemicals Pvi. Lid Stabilised BCS Shudge E.780 Eﬂwj 4.
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FY09-10 | 03867 Kanpur  |Khanna Vivek Chemicals Pvt, Lod Stabilised BCS Sludge 9210 | pLF

FY09-10 03868 Kanpur | Khanna Vivek Chemicals Pvt. Lid Stabilised BCS Sthudge 8875 DLF

29 Dec  Jevis g 19444 Kanpur  [Khanna Vivek Chemicals Pyt L1, Stabilised BCS Sludge 1369 | DLF

| 30 Feb Té:. 14 19445 Kanpur Khanna Vivek Chemicals Pyvi. Lid. Stabilised BCS Sludge 13.230 DLF

| 31 Nov  |pyjapq 19443 Kanpur  [Khanna Vivek Chemicals Pvt. Lid, Stabilised BCS Sludge 9300 | DLF

a2 Sep  IFyi3.14 16809 Kanpur  |Khanna ? Pvt. Ltd, Stabilised BCS Sludge 11270 | DLF

33 Nov  |pviags 23988 Kanpur Khanna Vivek Chemicals Pvt. Ltd. Stabilised BCS Shudge 1312 DLF

34 Aug  IFY13.14 6E08 Kanpur  |Khanna Vivek Chemicals Pyt Lo, Stabilised BCS Siudge 13850 | DLF

35 Jun  Ipvyagg 16807 Kanpur Khanna Vivek Chemicals Pyt Lid. Stabilised BCS Sludge 11.350 LAT

36 Feb  [FY 12-13 15161 Kanpur  |Khanna Vivek Chemicals Pvt. Ld Stabilised BCS Sludge 1325 | DL

| 37 Sep  |FY 2010-11 | 06764 Kanpur  |Khanna Vivek Chemicals Py, [1d Stabilised BCS Sludge 13.030 | prp
_ | Total Qty (In Tons) 427.215

1504




Member Oversight Committee
Honourable National Green Tribunal
up

Subject: Submission of Data of hazardous waste received from Khanna Vivek

India (From year 2009 to 2023)
Reference: UPPCB Letter# 1016/U-
Respected Sir,

Chemicals and Unichem

1/23 date: 09/11/2023 received 14/11/2023

We are writing to submit compre

Chemicals Panki Industrial Area Kan)
2009 to till today. The information is presented in a table format

We regret for delay in submitting this information d

data regarding the waste received by
Nagar and Unichem India Ltd. Chaubep Kanpur Nagar from
for your kind

ue to several employees in

advance approved leave (due Diwa & festival) and sudden medical leave by key nts employee
due dengue infection in their family (Rushed back to home town).
Sr. No. | Financial Year | Industry Name L
Vivek Chemicals Panki Ind. Unichem India Ltd. Chaubepur
Kanpur Nagar (Waste in MT) e in
1 2009-2010 | ] 51
2 2010-2011 i 34,480 129610
3 2011-2012 ] 504/690
4| 20122013 [] %a
5 2013-2014 0 127,790
6 2014-2015 S6.773 []
7 2015-2016 0 8
] 2016-2017 o [']
g 2017-2018 0
10 | 2008-201% 0 [
11 [ 2019-2020 0 [
12 | 2020-2021 0 [ \}
13 | 2021-2022 0 0
14 | 2022-2023 ] a
15 | 2023-2024 (April to 0 0
September 2
Kaitash, < 110065, India Ghaziabad - 201010, UP, india 3 2
ATEGIC m:mmnrm g‘m ® Gata No. 6724 ?g!tfh wtm s NH-2 : r,; s
Sales/WhatsApp : +91-9717706048 | _ tanes o Moioeetit nickdied Boud MANAGEMENT
LABORATORY | Email : com Roorkee - 247864, UK, India Page 182 o
:SEPLI Website : com ® SIDCUL - Haridwar, UK, India
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If you require any further :Iariﬁca*on or additional documentation, please contact us. We appreciate
your attention to this matter.

Thank you for your time and kind consideration.

For Bharat il and Waste Manage?ent Ltd.

"

W |

Khan |
Accounts Manager | |

Copy To: '

1. Regional Officer, UPPCB, Kanur. up
2. Regional Officer, UPPCB, Rania, Kanpur-Dehat UP

Poge 2 0f 2
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Annexure-17A
M G ma” oversight committee <oversightcommitteeg@gmail.com>

Information regarding identification of chromium waste generating Units
1 message

oversight committee <oversightcommitteeg@gmail.com> Thu, Nov 9, 2023 at 6:58 PM
To: ms@uppcb.in, rokanpurdehat@uppcb.in, rokanpur@uppcb.in

Cc: Surendra Rathore <svsrathore@yahoo.com>, anantnoba@gmail.com

Bcc: dr.pratibhasingh.env@gmail.com, Rajendra Singh <singhrajendra37629@gmail.com>

Respected Sir,

In pursuance of the order of Hon'ble NGT in O.As No. 985-986 of 2019, on 08.11.2023, the Hon'ble Oversight
Committee visited the chromium dump site and other Units to ascertain the assertion of the letter dated 29.09.2022 of
Ms. Prathibha Shukla, Minister of State, Mahila Kalyan, Bal Vikas & Pushtaahar. During inspection, one Unit holder
informed that like the eleven Units whom the notices for closure/imposition of EC were issued, four more Units of
District Fatehpur located on the border adjoining Kanpur, were left out of the net. Names of these Units are as under:
1. Ashiana Chemical Pvt Ltd.,

2. Ashma Chemical Pvt Ltd.,

3. Associated Chemicals, and

4. Madhuchandra Chemical Pvt Ltd.

| have been directed to request you to provide the following information Unit wise:

1. Whether they were producing Basic Chrome Sulphate (BCS);

2. how much hazardous waste did they generate and how much they disposed of through TSDF, and

3. if they have not disposed their waste through TSDF, then where are they lying.

Regards

AN Bajpai,

PPS to Hon'ble Member

Oversight Committee

NGT, UP, Lucknow.
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1508 Annexure-17B

M G ma” oversight committee <oversightcommitteeg@gmail.com>

Information regarding identification of chromium waste generating Units
1 message

oversight committee <oversightcommitteeg@gmail.com> Wed, Nov 22, 2023 at 4:46 PM
To: ms@uppcb.in, rokanpurdehat@uppcb.in, rokanpur@uppcb.in

Cc: Surendra Rathore <svsrathore@yahoo.com>, anantnoba@gmail.com

Bcc: dr.pratibhasingh.env@gmail.com, Rajendra Singh <singhrajendra37629@gmail.com>

Respected Sir,

In pursuance of the order of Hon'ble NGT in O.As No. 985-986 of 2019, on 08.11.2023, the Hon'ble Oversight
Committee visited the chromium dump site and other Units to ascertain the assertion of the letter dated 29.09.2022 of
Ms. Prathibha Shukla, Minister of State, Mahila Kalyan, Bal Vikas & Pushtaahar. During inspection, one Unit holder
informed that like the eleven Units whom the notices for closure/imposition of EC were issued, four more Units of
District Fatehpur located on the border adjoining Kanpur, were left out of the net. Names of these Units are as under:
1. Ashiana Chemical Pvt Ltd.,

2. Ashma Chemical Pvt Ltd.,

3. Associated Chemicals, and

4. Madhuchandra Chemical Pvt Ltd.

Vide email dated 09.11.2023, you were requested to provide the following information Unit wise:

1. Whether they were producing Basic Chrome Sulphate (BCS);

2. how much hazardous waste did they generate and how much they disposed of through TSDF, and

3. if they have not disposed their waste through TSDF, then where are they lying.

The required information has not been received so far. As the aforesaid information is urgently required, you are
requested to ensure that the same is submitted to the Hon'ble Oversight Committee today itself or in any case by 10-
30 a.m tomorrow.

Regards

L.N.Soni

PPS to Hon'ble Chairman

Oversight Committee

NGT, UP, Lucknow.
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